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LOK SABHA

Tuesday, March 3, 1964/Phalguna 13,
1885 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Mr. Speaker: Shri Yashpal Singh.

Shri Yashpal Singh: Question No.
394. .

Mr. Speaker: No. 413 may also be
taken up along with that.

Escape of Mr. Walcott

+
Shri Yashpal Singh:
Shri Hari Vishnu Kamath:
Shri S. N. Chaturvedi:
+394. 7 Shri Indrajit Gupta:
| Shri Prakash Vir Shastri:
| Shri M. L. Dwivedi:
(_ Shri P. C. Borooah:

Will the Minister of Transport be
pleased to state:

(a) whether the Officer appointed {0
investigate into the causes of the
escape of Mr. Walcott from Safdar-
jang Airport on 26th September, 1963
has submitted his report:

(b) if so, his main findings; and

(c) the action taken or proposed to
be taken on them?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a)
No, Sir.

(b) and (c). Do not arise.

2290 (Ai) LSD—I1.

3450
Arrest of Walcott

+
r Shri Hari Vishnu Kamath:
413 I Shri Yashpal Singh:
‘Y Shri S. M. Banerjee:
IShri Nath Pai:

Will the Minister of Transport be
pleased Lo state:

(a) whether the atiention of Gov-
ernment has been drawn to press re-
ports to the effect that Mr. Daniel
Walcott has been arrested in Paris;
and

(b) if so, the steps taken or are pro-
posed to be taken to secure his pre-
sence in India by extradition or other-
wise?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a) A
news item appeared in the Times of
India dated the 16th February, 1964,
regarding thc arrest of Mr. Daniel H.
Walcott in Paris. The Indian Embassy
in Paris wecre telegraphically addres-
sed in the matter and have since con-
firmed that Mr. Daniel H, Walcott was
arrested by the French authorities on
the 11th February, 1964.

(b) The question of securing  his
presence in India by extradition is
being examined.
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Shri Hari Vishnu Kamath: May T
remind the hon, Minister of the ques-
tion I put to him on the last occasion,
three weeks ago, as to whether the
Government has inquired into re-
porte to the effect that the District
Manager of Air India, Delhi pluyed
host to Mr. Walcott just before he
smuggled himself and his plane out
of India and, if so, what has this in-
quiry revealed?

Shri Mohiuddin: 1 have not made
any enquiries about it, But the
whole case has been referred to a
senior officer of the Government for
examination and I hope that that
point also will be considercd wulong
with the others.

Shri Hari Vishnu Kamath: When
will the report be out?

Shri Mohiuddin: The report has not
yet been submitted to Government, 1
am pot sure how long it will take,
but I hope it will not be very long.

Shri Hari Vishnu Kamath: Since
Mr. Walcott's escape, have the secu-
rity arrangements in and around
Safdanrjang airport been tightened
and, if so, in what manner?

Shri Mohiuddin: Yes, Sir; they have
been tightened, but it is rather diffi-
cult to say in what manner they have
been tightened. Arrangements have
been 'made by the police and other
agencies for the protection of the
areas,
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Shri Ranga: When a suggestion has
fallen from my hon. friend Mr.
Kamath, on the floor of the House,
is it not the duty of Government to
convey it to whichever officer has
been appointed to enquire into this
matter and bring these things to his
notice while carrying on that enquiry?

Shri Mohiuddin: That question and
the answer have been sent to the
officer concerned for information -and
necessary action.

Shri Kapur Singh: Is there any
truth in the current rumour that after
his public departure from India, Mr.
Walcott had once again paid a some-
what prolonged visit to this country
to demonstrate once more our indul-
gent ineffectiveness in the matter of
vigilance?

Shri Mohiuddin: I have no informa-
tion about it. I am afraid he could
not pay any visit unless he can escape
the airport authorities and passport
authorities and so on.

Shri Kapur Singh: He is not in a
position to deny it.

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): I think an incorrect impression

will go out. We have got no informa-
tion.
Mr. Speaker: Then why not the

Minister deny and say: it is not a
fact. On the one hand, Government
is afraid that it would create a wrong
impression. . .

Shri Raj Bahadur: It is not a fact.

Shri Hem Barua: In view of the fact
that Mr. Walcott has made serious
allegations in Pakistan against our
Government officials—he has called
them corrupt also—may I know
whether the senior official of the Gov-
ernment of India who has been asked
to investigate into the matter has been
instructed to enquire into this parti-
cular allegation which was mis-
chievously made by Mr. Walcott?



3453 Oral Answers

Shri Mohiuddin: He has been asked
to enquire into the whole affair, and
I am sure that if there is any suspi-
cion or doubt about that he will exa-
mine it.

Dr. L. M, Singhvi: On what level is
the question of extradition of  Mr.
Walcott being considered? Why has
it taken so long to finalise the ques-
tion of seeking extradition of Mr.
Daniel Walcott from Paris? Will it
be done after he leaves Paris?

Shri Mohiuddin: 1 might say that
extradition trcaties are different with

differont  countries. There was no
trace  of Mr. Walcott anywhere.
We had first been communicat-

ing with the United States Gov-
ernment and 1 have already informed
the House that they had promised
help, and now_ it has been found
that he {5 now in France. So, that
treaty with France is different and,
as ] have stated, it is being examined.

Shri Sheo Narain: What special
arrangements have the Government
made, after Mr. Walcott left, at the
Safdarjung airport?

Shri Mohiuddin:
the House.

Shri D. C. Sharma: May I know if
Mr. Walentt will be extradited to the
USA and then we shall take up the
question with the USA, or, will he
be extradited, if possible, straight to
India, and may I know whether he has
been arrested in Paris on the com-
plaint that we made or on some other
complaint?

Shri Mohiuddin: In Paris he has
been arrested on some other comp-
laint as far as my information goes
Extradition means extradition to the
country in which the offence has been
committed.

Shri Maheswar Naik: There has
been some good time-lag between the
time when Mr. Walcott came into
contact with the airport and the time
when he took off. Was it not neces-
sary .that the investigating officer
should go into it before the responsi-

I have informed
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bility is fixed? Why was it not found
out whether some people who were
in charge of it were responsible in

respect of Mr. Wajcott getting into
the aircraft?
Shri Mohiuddin: That is exactly

the subject of enquiry.

=t gma fag : arfaras g
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Air Pact with Nepal

+
Shri Yashpal Singh:
Shri Dhaon:
i Shri Bishanchander Seth:
| Shri B. P. Yadava:
*395. { Shri Shree Narayan Das:
. Shri P. C. Borooah:
| Shri D, C. Sharma:
L Shri Sham Lal Saraf:

Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that Nepal's
Foreign Minister has sought an air
pact with India;

(b) if so, the reaction of the Indian
Government thereto; and

(c) when the agreement is iikely
to be signed?

The Deputy Minister in the Ministry
of Transport (Shri Mohiuddin): (a)
A proposal has been received from
the Government of Nepal for the con-
clusion of an Air Transport Agreement
between India and Nepal.

(b) and (c¢). Government of India
have welcomed the proposal. The de-
tails of the agreement are being exa-
mined.

<t oot fag : gw AuTH & "rg
St afg F@ ST @ &, W4T WF A
rE?
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Shrj Sham Lal Saraf: May I know
whether this agreement which ig going
to be signed on between the two
countries will be confined to passen-
ger and cargo service only or there
is something 'more that will be com-
ing up?

Shri Mohiuddin: It is a civi] avia-
tion agreement, and a civil aviation
agrtement covers mainly passengers
and, if necessary, also cargo.

Shri D. C. Sharma: Sg far ag I
know, Nepal has an air pact with
China also. May I know if by con-
cluding an air pact with Nepal we
shall be landing ourselves in some
difficulties becausg of their pact with
China and whether it will be possibie
for them to fly Chinese nationals and
Chinese goods to our country?

Shri Mohiuddin: I am not aware of
any agreement with China. But of
course, there are countries who have
agreements with countries like China
and other countries and we do not
refuse to have agreements with them.
As ar ag flying of Chinese nationals
and other personnel is concerned,
this is govered by other rules.

Shri Ramanathan Chettiar: May 1
know whether Nepal has recently
concluded an agreement with Paki-
stan and whether an air service would
be operated between Kathmandu
and Dacca.
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Shri Mohiuddin: I think there has

been an agretment; I am not yet
sure, I @m not fully aware of the
detaiis because the copies of the
agreement between two foreign

countiries are received rather late. I
am not yet in possession of the de-
tails of the agreement.

Shri Bishwanath Roy: In view of
the information received by the Gov-
ernment till now regarding the pro-
posal, may I know whether the
Nepal-India air service would be an
extension of the Indian Airlines or it
will be a collaboration of the two
countries?

Shri Mohiuddin: There is no ques-
tion of collaboration at the present
moment. The Royval Nepal Airlines
are operating at the present moment
and we are also operatling to
Nepal at the prcsent moment under
what is called the témporary permit
system. In order to convert that
temporary permit system it is now
proposed to enter into an agreement.

Shri Kapur Singh: May I know
whether in the context of the attitude
reflected by the proposed agreement,
Nepal is now willing enough to recog-
nise its ancient geo<political ties with
India in full measure? The Minister
is trying tolaugh it away. It is a
very important question.

Mr. Speaker: It is very important,
but it is a matter of opinion.

Shri Kapur Singh: No, Sir; it is a
a matter of appraisal which the Gov-
ernment makes of the agreement, and
in the appraisals of the Goverment,
this House is very much interested.

Mr. Speaker: I do not doubt that,
Shri Harish Chandra Mathur.

Shri Harish Chandra Mathur: The
hon. Deputy Minister stated that he is
not aware of The terms of the agree-
ment between Pakistan and Nepal and
that the terms of the agreement bet-
ween two foreign countries are receiv-
ed rather late. May I know if in this
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particular matter, India is not con-
cerned directly, because the flight bet-
ween Dacca and Kathmandu will have
to be over our territory? If that is
so, is it not the practice that the
country concerned is taken into con-
sideration? May 1 know what is the
attitude of our Government in this
matter?

Shri Mohiuddin: I am not sure what
is the meaning of the questicn asked.
I{f the hon. Member means that the
air agreement with China would
imply. . .

Shri Harish Chandra Mathur: I ask-
ed abou! Nepal-Pakistan agreement.
Any flight between Dacca and Kath-
mandu will be over our territory.

Shri Mohiuddin: As I have said, I
am not aware of the details of the
agreement. But as far as flights of
regular, scheduled services are con-
cerned, they are governed generally
by ICAO rules, whether they are the
services of Pakistan or of Nepal. At
present, we have got services of
Nepal Airlines coming to India and
our airlines going to Nepal. As far
as the third country’s air services are
concerned, 1 am not fully aware. If
they are scheduled services of a coun-
try which is also a member of ICAO,
then there will be no restriction.

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): May I add that Nepal, Pakistan
and India are all members of ICAO
and first and second freedoms in air
transport are permitted under certain
conditions for the members of ICAO.
The agreements that are concluded
between two countries are normally
filed with ICAO and then we get
copies from there. On that basis, these
flights are arranged and these air
agreements are arrived at.

Shri Hari Vishnu Kamath: On a
point of order, Sir. May I know
whether, in fairness to the House,
before the Ministers come to the

Hous~ for Question Hour, they do not
sit together and discuss how ques-
tions are to be answered in the House?
In that way time of the House may be
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saved and, also, they may not contra-
dict each othcr. Would you please
advise them to do this?

Mr. Speaker: There is no point of
order. He interrupted by saying that
he wanted to raise a point of order.

Shri Hari Vishnu Kamath: It is a
matter of procedure. One Minister
answers in one way and another in
some other way. Yesterday also it
happened.

Mr. Speaker: Order, order. Let us

go to the next question.
Telephone Exchanges

+

f Shri Vishram Prasad:

*396. °\ Shri Ram Harkh Yadav:

Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to open a num-
ber of more telephone exchanges In
various cities;

(b) whether there is also a scheme
to introduce trunk dialling in various
cities; and

(c) if so, the number of the ex-
changes with the names of cities which
will be linked with direct trunk diall-
ing?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs  (Shri
Bhagavati): (a) Yes.

(b) Yes.

(¢) Tt is the aim to gradually intro-
duce subscriber trunk dialling bet-
ween all large automatic exchanges in
the country. At present such facilily
exists between:

1. Delhi—Agra.

2. Kanpur—Lucknow.

st fasniw mare TTTF
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Shri Bhagavati: We are trying to
implement an interim scheme bet-
ween some selected routes, namely,
Delhi-Kanpur, Delhi-Lucknow, Agra-
Kanpur, Agra-Lucknow, Kanpur-
Varanasi, Delhi-Jaipur and Delhi-
Meerut. Some equipments have been
ordered from the ITL Some have
been received, When we receive ail
the equipments these installations will
be completed. As g long<4term mea-
sure we are now laying coaxia] cables
in the main routes of Delhi-Bombay,
Delhi-Jullundur, Bombay-Madras,
Madras-Coimbatore, Bombay-Nagpur
and Bombay-Indore, Then again, we
are having microwave links in Cal-
cutta-Assam section ang also in Simla
side and Srinagar routes. When we
complete a!l these, we will have large
blocks of reliable circuits. Then we
propose to have subscriber dialling in
these routes. For that we are having
automatic trunk exchanges in Madras,
Bombay, Delhi and Kanpur. That
will take some time. We have re-
ceived tenders for the work.
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Shri Bhagavati: There is shortage
of resources, We do not get enough
equipments. We are now producing
the equipments in our factory at
Bangalore. We are also importing
some equipmenis by taking help from
the World Bank, We are trying our
best to ‘meet the demands.
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Shri Bhagavati: I cannot give the
exact time; I can only say that it
will be completed within a very short

time.

Shri P. Venkatasubbaiah: The hon.
Minister has read out the names of
the cities from where direct dialling
can be made. May I know why
Hyderabad has not been included in
that list?

Mr. Speaker: He is arguing.

Shri Daji: In view of the fact that
the capacity of the factory to produce
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more equipments is limited and also
in view of the fact that our foreign
exchange position is not satisfactory,
are we thinking of building or estab-
lishing another factory for the manu-
facture of these equipments?

Shri A. K. Sen: Yes, Sir. The Gov-
ernment has already decided to set up
another factory.

Shri Kapur Singh: May I know
whether there is any proposal to
liberate Chandigarh from the tyranny
of a manned telephone exchange by
installation of an automatic dialling
system?

Mr. Speaker: Order, order. I have
heard of liberation of countries but
not of liberation of cities,

Shri Kapur Singh: Chandigarh is
suffering grievously under the tyran-
ny of a manned exchange.

Shri Hem Barua: They are not man-
ned but womaned exchanges.

Shri Kapur Singh: Will the Govern-
ment replace it by an automatic diall-
ing system? .

Shri A. K. Sen: Shri Kapur Singh
needs no extra emnhasis to emphasize
‘his point. It is our expectation to
instal]l automatic exchanges in almost
every city.

Haldia Port

+
Shri Maheswar Naik:
[Shri D. C. Sharma:
«397 { Shri Rameshwar Tantia:
‘) Shri Dinen Bhattacharya’
| Dr. U. Misra:
| Dr. Ranen Sen:

Will the Minister of Transport be
pleased to state:

(a) whether it is u fact that he visit-
ed the Haldia Port site towards the
end of Deember, 1963;

(b) whether any understanding has
been reached with the Railway Minis-
try for expeditious construction of the
railway line to the port site; and
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(c) the progress made so far in the
setting up of the port and the amount
spent thereon?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) Yes. The visit was on the
4th January 1964.

(b) The construction of a new rail-
way line to the Halida Port site is
included in the Third Plan program-
me. Preliminary engineering and final
location surveys for a broad gauge
line taking off from Panskura a sta-
tion on the Howrah-Kharaghpur sec-
tion to Haldia Port, have been com-
pleted and the survey reports are
awaited. In the meanwhile the con-
struction of the line has been sanction-
ed by the Railway Ministry on the
31st January, 1963. Land acquisition
is already in hand. The project is
estimated to cost Rs. 814 lakhs includ-
ing the cost of electrification. The
target date for the completion of
the work has been fixed at March
1966.

(c) Considerable progress has been
made on the detailed planning of the
various facilities to be provided in the
first phase of the development of the
Haldia project and the preparation of
specifications and tender documents.
An application has been made to the
World Bank for a loan to cover the
foreign exchange requirements. Seve-
ral tenders for the preliminary and
permanent works and for the construc-
tion cquipment have been invited.

A panel of architects and town-
planners has been appointed to prepare
a detailed lay-out plan for the Port
Colony at Haldia and its  proper
integration with the township that
would ultimately develop there and
also to prepare detailed designs for
the various types of residential and
non-residential buildings that would
be built at Haldia. A layv-out of the
port colony showing how it will be
integrated with the township that is
expected to develop at Haldia has
been prepared. Appreciable progress
has been made in regard to the pre-
paration of designs for the various
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types of buildings to be constructed
at Haldia.

Soil borings at various sites, of
Haldia have been taken in order to
determine the characteristics of the
soil strata at the various sites where
deep structures carrying heavy loads
have to be constructed. The report on
the strength and other characteristics
of the soil at various sites has been
received and the data so obtained will
be incorporated in the tender docu-
ments for heavy Civil Engineering
structures. The work on taking soil
borings in the river for the oil jetty
is in progress.

The amount spent on the project
including land acquisition upto the
29th February. 1964 is Rs. 65 lakhs.

Shri Maheswar Naik: May I know
to what extent this new port will be
able to relieve the congestion of the
Calcutta port when this new port
comes into being and, while doing so,
to what extent it will minimise the
importance of Calcutta port?

Shri Raj Bahadur: I do not think
it will minimise the importance cf
Calcutta port. It will be a subsidiary
port to Calcutta port. It will cater to
such traffic as coal iron ore and simi-
lar commodities.

Shri Maheswar Naik: I am told that
while the Minister visited Haldia port
he said that compensation will be paid
at an enhanced rate, May I know
whether the Central Government is
coming forward with 50 per cent of
the enhanced amount for payment of
compensation for acquisition of land?

Shri Raj Bahadur: I am not quite
clear as to what the question is. So
far as compensation is concerned, it
is determined according to the law
by the authorities concerned of the
West Bengal Government. Whatever
compensation they have decided to
pay is being paid and will be paid.

Shri D. C. Sharma: It is mentioned
in the statement that the World Bank
has been approached for a loan and an
application has been made. What is
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the amount of the loan that has been
asked for and at what stage of pro-
cessing is the application now?

Shri Raj Bahadur: An application
for loan has just been presented to
the World Bank by India’s Executive
Director on the World Bank. We
received this information in January
1964. So far as the amount of the loan
is concerned, it is essentially meant to
cover the foreign exchange component
of the total cost of the port project.
It might be in the vicinity of Rs. 14
crores.

Shri S. C. Samanta: How much of
foreign exchange will be necessary
for the port and how much for the
construction of the railways?

Shri Raj Bahadur: So far as the
port project itself is concerned, as I
have said, the foreign exchange com-
ponent would be Rs. 14 crores. The
total cost of the rail link is Rs. 814
crores. I do not know how much of
forcign exchange is needed for the
rail link.

Shri ,Dinen Bhattacharya: May I
know whether in the township that
will be built in Haldia the persons
whose lands have been acquisitioned
for the project will be given prefe-
rence with regard to accommodation?

Shri Raj Bahadur: We shal] give due
consideration to the claims of such
people who have been displaced as a
result of the project. “In fact, many
of the economic advantages by way of
employment potential and other things
would be available to such people
who are displaced.

Dr. L. M. Singhvi: May I know
whether the question of making Haldia
a free port would be taken up with
the question of making Kandliz a free
port? On what criteria would this
matter be decided?

Shri Raj Bahadur: We have taken a
decision to set up a free trade zone at
Koandla, as distinguished from a free
port. We have to see how it operates
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before we take up the question in re-
gard to any other port.

Agricultural Production

+
Shri Maheshwar Naik:
308, Shri P. C. Borooah:
Shri R. S. Tiwary:
| Shri P, R. Chakraverti:

Will the Minister of Food and Agri-
culture be pleased to refer to the reply
given to Starred Question No. 184 on
the 26th November, 1963 and state:

(a) the manner in which the addi-
tional assistance for boosting agricul-
tural production has been given to
different States and the basis on which
this has becen distributed;

(b) whether this aid had been ear-
marked for specific types of projects,
if so, how it has been distributed
amongst different categories of pro-
jects; and

(c) the special consideration, if any,
paid {o the tea-producing States for
the purpose of allocation of the special
agricultural aid?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) and (b). The addi-
tional assistance has been allocated to
different States after taking into con-
sideration additional outlays budgeted
and approved for agricultural pro-
grammes, the overall resources posi-
tion of the States and the availability
of financial resources with the Centre.

The additional assistance has been
allocated for specific programmes,
namely:

(1) Agricultura]

production Rs. 0-98 crores
(2) Minor irriga-
tion Rs. 12°11 crores
(3) Soil conserva-
tion Rs. 2'31 crores
Total:

Rs. 15'40 crores
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(c) No spccial consideration has
been shown to the Tea Producing
States.

Shri Maheswar Naik: May I know
what specific steps the Central Gov-
ernment are taking towards the deve-
lopment of those backwarq areas of
the States which have got tremen-
dous potential for development and
yet are lacking in development so
far?

Shri Shinde: While drafting the
Third Five Year Plan the backward-
ness of the different States has been
taken into consideration for making
financial outlays for different States.

Shri Maheswar Naik: My question
was in respect of those areas which
are very backward and yet have tre-
mendous potential. It seems that
nothing has been done so far for the
developmeént of these areas, What
specific steps have been taken either
by the Centre or the States concerned
for the development of those areas?

The Minister of State for Food and
Agriculture (Shri A. M. Thomas):
The additiona] assistance would de-
pend upon the ability of the various
State Governments to utilise the
amount already set apart. Ag far
as agricultural production js concern-
cd, the total amount that was set
apart in the Plan came to Rs. 100
crores. Then, subsequently it was
found that some State Governments
would be in a position to spend
somethingi more.  So, an additiona!
Rs. 27'55 crores have been allotted,
and this sum is mainly for minor
irrigation and soil conservation. The
aqditional assistance comes to Rs. 1540
crores.

Mr. Speaker: There are about 40
hon. Members rising to put questions.
We had discussion on agriculture only
vesterday. Then. we are having dis-
cussion on the general budget also. T
hope hon. Members would rea'ise
that.
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Shri Shinde: I think al] the steps
that are meant for increasing the
agricultural production go a long way
to help the agriculturists. Even the
provisions for minor irrigation and
soil conservation necessarily help the
agriculturists. So, 1 do not know
why the hon. Member should presume
that ‘agriculturists are not likely to be
helped because of these schemes.

Shri Hari Vishnu Kamath: Paper
allocations would not help.

Several hon. Members rose—

Mr, Speaker: 1 find the number of
hon. Members rising is increasing.
So, I might pass on to the next ques-
tion.

Shrj Tyagi: Let us try our luck.

An hon, Member: 1t is a serious

matter.

Mr. Speaker: The matler is cer-
tainly grave, Therefore, I will pass on
to the next question.

State Trading in Foodgrains

Shri P. R, Chakraverti:
| Shrimati Savitri Nigam:
| Dr. Ranen Sen:

*400, { Shri Shree Narayan Das
| Shri Dimen Bhattacharya:
| Shri S. M. Banerjee:
| Shri N, R. Laskar:
LShri Indrajit Gupta:

-4
” Shri Bibhuti Mishra:

Will the Minister of Food and Agri-
<cullure be pleased to state:

(a) whether it is a fact that Gov-
etnment propose to enforce state trad-
ing in foodgrains; and
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(b) if so, the main outlines of the
scheme?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) No ,Sir.

(b): Does not arise.

it fyfer foasy - sy w77 & o
et 1 1 faweg & AT 3w guoAan
YR 7 I9¢ 3T Ifew & wraea |
o9 TF FI1E FeH Iz &1 faIr 547
famar & 7

Shri A. M. Thomas: This matter
was referred to by my senior collea-
gue yesterday when he replied to the
debate. The methods now adopted
are:

(a) to build up and operate ®u
buffer stock in  foodgrains.
The earlier decision to build
a buffer stock of 5 mil'ion
tonnes of foodgrains has been
replaced by a more recent
decision to build a buffer
stock of 6 million tonnes of
fodgraing consisting of 4 mil-
lion tonnes of wheat and 2
million tonnes of rice;

(b) To undertake an intensive
procurement programme to
mop up as 'much of the mark-
etable surplus as possible of
rice and paddy without un-
duly disturbing the market,
in an effort to increase the
scope of Government distri-
bution through fair price
shops as well as to add to the
buffer stock, if possible;

(¢) To increase the number of
fair price shops and to orga- .
nise more and more consumer
co-operative stores; and

(d) To enforce stricter conirol
over the wholesale traders in
foodgrains through Food-
graing Dealers Licensing

 Orders as also over Rice
® Mills and Wheat Roller Flour

Mills.
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A]l these have been referred to in
detail by the Minister of Food and
Agriculture.
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Shri Q M. Thomas: The question
of hoarding is also sought to be com-
bated by the Foodgrains Licensing
Order. If, after scrutiny of the re-
turns, the Government finds that
there is hoarding in any particu'ar
commodity with any particular dealer,
in that case either the Government
can requisition the stocks or direct the
therc is hoarding in any particular
price or to unload the stocks in the
market. All these directions can be
given on a scrutiny of the returns. So,
the uecessity is more for a stricter
control over the wholesale trade
through the efficient administration
of the Foodgrains Licensing Order,

Shrimati Savitri Nigam: In spite of
the various measures which have been
repeated in this House so many times,
the necessary is more for a stricter
ful in controlling black-marketers and
middlemen and all the wrong steps
taken by the tradcr: in  foodgrains.
May I know what new steps Govern-
ment is intending to take to eliminate
these middlemen?

Shri A. M. Thomas: There is no
question of blackmarketing because
there is no control on prices of wieat
and rice except in certain  States
where the maximum controlled prices
have been prescribed mainly for pro-
curement purposes. Apart from that
there are no controlled prices; so
that the question of black-market does
not arise. Of course, the question of
profitcering do¢s arise and tige various
measures that we are launching in
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that respect have been mentioned
yesterday. It is not possible to men-
tion al] these in answer to an omni-
bus question.

Shri Dinen Bhattacharya: In view
of the fact that Government is not
immediate!y proposing to enforce State
trading in food-grains, what positive
steps does Government propose to
take to hold the priceline and to gua-
rantee reasonable prices to growers?

Shri A. M. Thomas: I have men-
tioned the various steps. Government
also proposes to have a floor price as
well as a maximum price and to en-
force the maximum price also,

it forr S ¢ weAT WY AT
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e AEE  AEY a1 99 13 FA
glar @ e |

st ferw tETR
9 Tgl faEr |

SHFT wara ar

W WERT A JT SHET 5ATT
faatr = wYT aga awdtT & &g faar
a7 | F9 A T fe@T ar FI=IT @
frz 3. ..
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Shrimati Renu Chakravartty: What
machinery is Government setting up
or has set up in order to ensure that
the peasant gets the price which is
put as the floor price anq the consu-
mer gets it at the maximum price?

Shri A. M. Thomas: There is no
risk at present of the agriculturist
getting a price lower than the floor
price; in fact, the open market prices
are much higher than the minimum
price that has been fixed. But if it
touches the floor, we will step into
the market and purchase. Even now
some State Governments have autho-
rised the co-operative societies to
purchase even at the open market
prices. So, there will not be anyv
difficulty in enforcing the minimum
price. The difficulty will be in en-
forcing the maximum. With regard
to the minimum there will not be any
difficulty at all. Government will see
that the wagriculturist gets the mini-
mum price.

Shrimati Renu Chakravartty: What
about the maximum?

Shri A, M. Thomas: With regard to
the maximum, in fact, that would be
mainly enforced through the admin-
istrative machinery by enforcing the
Foodgrains Licensing Order. In fact,
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this matter was discussed in detail at
the Food Ministers’ Conference, We
have impressed upon the State Gov-
ernments to strengthen their admin-
istrative machinery in the Food De-
partment. With the decontrol intro-
duced some years back, the machin-
ery that was existing in various States
has been practically wound up. So,
there is only a skeleton machinery in
various States. But we have asked
the State Governments to strengthen
the administrative machinery and we
have also said that the sharing of
the financial burden can also be
considered between the Centre and

the States. So, we are serious about
this,
st 7w agw e s, §
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Shri A. M, Thomas: Of course,
some target has been fixed. We in-
tend to procure about a million tons
from the various States in the cur-
rent year.
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Shri Swaran Singh: It is a sugges-
tion for action, SUH|
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Shri Swaran Singh: I think that
was made clear yesterday that the
intention is to license the wholesale
trader and not the retail trader. It
is true that when we fix the maxi-
mum prices, they can be enforced
and they should be enforced against
the retailers also. But so far as
licensing is concerned, at the present
moment, at any rate, the intention is
to license only the wholesale trader.

“Food for Millions”

*401. Shri Jedhe: Will the Minister
of Food and Agriculture be pleased to
state:

() the progress made so far in
porularising “food for millions”; and

(b) the increase in thce out-put of
the multipurpose food manufactured
by the factories?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) Tt is presumed that
the ‘Food for Millions’ referred to by
the hon. Member is the Indian
Multipurpose Food, a protein rich
food developed by the Central Food
Technological Research Institute, My-
sore. It is being popularised through
Mobile Nutrition Extension Units,
Instituies of Catering Technology &
Applied Nutrition, School Lunch Pro-
grammes, Hospitals, Welfare Centres,
Orphanages etc. and through grant-in-
aid to voluntary agencies,

(b) There is one factory set up by
a private industry at Coimbatore with
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a capacity of about 4 tons of Multi-
purpose Food per day at present, be-
sides a pilot unit of capacity of about
one ton per day with the Central
Food Technological Research Institute
at Mysore. Further increase in the
output of Multi-purpose Food will be
achieved when the new units which
are being set up start functioning re-
gularly and when dentand increases.

Shri Jedhe: May I know to what
extent and how far this scheme has
received the co-operation and support
of the States?

Shri Shinde: The States who are
entrusted with this scheme are taking
a lot of interest in this scheme and
the; are giving the necessary co-
operation to the persons who have
undertaken the manufacture of this
Multipurpose Food.

Shri Jedhe: Does the scheme over-
lap on the package programme initiat-
ed by the Government and, if so, to
what extent?

Shri A, M. Thomas: That has noth-
ing to do with that package pro-
gramme, The package programme is
for intensive development of agricui-
ture. This is for popularising what
is called the multipurpose food.

=t JAMAE ST T AR
TS BT § FI19 A9 A1 AN FEad
frad afcaor | &4
Shri Shinde: It is mainly prepared
from edible groundnut flour which
constitutes 75 per cent, and it is mixed
with 25 per cent Bengal gram flour
and it is suitably fortified with vita-
mins and minerals.

Dr. Sarojini Mahishi: May I know
whether any other recent researches

have been underiaken at the Food
Technological Research Institute at
Mysore, as was done in tapioca

recently?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): This was developed
by the Mysore institute. In fact, the
Mysore institute has developed so
many other kinds of foods also. The
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main defect with the food that peo-
ple take in our country is malnutri-
tion, and that is ag a result of protein
deficiency. It is in order to combat
this protein  malnutrition that this
food has been found out by the My-

sore Food Technological Research
Institute.
Shri Hari Vishau Kamath: Is it of

much use to manufacture this multi-
purpose food for the millions on a
mass scale without simultaneously
rhaking attempts to raise the purchas-
ing power of the millions who are
constantly subjected to a multi-facet-
ed miserv and a multi-pronged attack
by poverty?

Shri A. M. Thomas: As has been
mentioned by my colleague, this
multi-purpose food contains 75 per
per cent edible groundnut flour
and 25 per cent Bengal gram flour,
and the cost is also not much. The
ccst is about Rs. 1'50 per kg. packed
in polythene bags and in bulk, for 16
kg it costs Rs. 24.

Shri Tyagi: Can the millions afford
to purchase it?

Shri A. M. Thomas: This is in ad-
dition to the main diet. And this
would ccrtainly help to combat mai-
nutrition. That is the main idea. In
fact, this is a cheap food which, if
popularised, will "go a long way in
getting rig of malnutrition.

Shri Hari Vishnu Kamath: Where
do the millions have the money to
buy this?

Shri A, P. Jain: With a view 1o
disillusion this House and to point out
that it is not a food for millions, may
1 know the total production of this
food daily, or annually, and how
many people take it?

Shri A. M. Thomas: The production
of this food at the Mysore institute is
one ton per day. In the Coimbatore
mill, it is 4 tons per day. Now, we
have set up two plants, one at Bom-
bay and another at Coimbatore, to
develop this multi-purpose food, that
is, for the production of this edible

MARCH 3, 1964

Orual Answersg 3476
groundnut flour. And the capacity
will be about 20 tons per day, The
question is not one of availability,
but it is one of offtake. and it is off-
take that we want.

Shri Tyagi: What is the dose per
meal?

Shri A. M. Thomas: Even the Coim-
batore manufacturer complains that
the output js not being consumed, 5o
that now it is more a matter of popu-
larising this food and setting up vari-
ous units in the various States also. ..

Shri A. P. Jain:
for millions then?

How is it a food

Shri A, M. Thomas: Some States
have already come forward saying
that they are prepared to undertake
this.

Shri H. N. Mukerjee: Do Govcrn-
ment have a scheme so that this food
is popularised 1o the extent that
enough is produced and consumed at
icast by the school-going children
who can have it free?

Shri A. M. Thomas: It is inciuded
in our programme, ang il is popularis-
ed through the school lunch program-
me also. It is a nice suggestion which
the hon. Member has made.

Shri Ranga: Is it also in the pro-
gramme of Government to see that
the manufacture of this is made possi-
ble in smaller enterprises or smaller
factories so that they can be started
in various States by small people, and
thereby more employment also will
be provided to the people?

Shri A, M. Thomas: Our idea is to
have one unit in each State, After~
wards, wherever there is demand, it
would not be difficult to gtart a unit.
Our Ministry is prepared to set up
units even if private individuals are
prepared to come forward and co-
operate in this venture.

Shri Man Sinh P. Patel: What steps
have been taken by Government 1{o
publish literature and to popularise
the production as well as the use of
this food?
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Shri A. M. Thomas: We have pre-
pared certain leaflets, and I think that
it was distributed evemr among the
Members of Parliament. If any hon.

eomber is interested, I am prepared
to supply the necessary ‘literature to
him.

Shri Man Sinh P, Patel: I wanted
to know the steps taken by Govern-
ment to popularise this,

Dr. Sar:jini Mahishi: The publicity
iz inadequate,

Shri Tyagi: What would be the
average cost of one full meal of this
food? How much would it cost for
one full meal?

Shri A. M. Thomas: This is not in-
tended to form the entire food of a
particular individual.

Shri Tyagi: Is it only pills?

Shri A. M. Thomas: In addition to
the general staple food, this also is to
be used in a certain proportion, and
as I have already indicated, that would
combat protein malnutrition,

Shri Tyagi: Are they pills?
Mr. Speaker: Shri Chaturvedi.

Dr. M. S, Aney: Then why do we
call it food?

Shri S, N, Chaturvedi: May 1 know
what additional calorific nutritive
value does one kilogram of this food
give compared with the same
quantity of food ordinarily consumed
by the people?

Shri A. M. Thomas; That I cannot
siy It has been indicated that it is
75 per cent edible groundnut flour
which is rich in protein and 25 per
cent Bengal gram which is also rich
in protein. ...

Shri S. N, Chaturvedi: On a clarifi-
cation,

Mr, Speaker: Does he want clarifi-
cation first and answer afterwards?
Before he has answered it, clarifica-
tion is sought.
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Shri A. M, Thomas: It is fortifiea
by vitamins and minerals.

Shri S. N. Chaturvedi: ‘Food for
the millions’—that is how it is des-
cribed. If it is consumed by poor
people what advantage do they gain
in nutrition from it?

Mr, Speaker: That is a second ques-
tion. Dr. Aney,

Dr. M. S. Aney: I asked a ques-
tion. But he has not answered it

Mr. Speaker: He was never allow-
ed to put it at that time,

Dr, M. S, Aney: Why do we call it
food for the millions?

Mr. Speaker: It is so intended, and
not the achievement that should be
considered.

off faarm s AT AEr A
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feas fafaaq za &7 ot €z a7 2
ag T g8 & awi ?

Shri Swaran Singh: I think we
have not been able to explain the cor-
rect position. I would crave the in-
dulgence of the House to explain this
thing. For one thing, ‘food for mil-
lions’ is an expression which is not
used by Government but is used in
the question by the questioner. We
have not used it at all (Interrup-
tions). But I would very much like..

Shri Man Sinh P. Patel: How did
Government then understand this
question?

Mr, Speaker: Order, order.

Government must have said in the
reply that this is not so intended,

Shri Swaran Singh: We have clari-
fied that. We presume that the inten-
tion is that they are asking us about
this protein-rich food. The fact is that
in our country on account of cereals.
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being the main component of the
food, there is this deficiency of pro-
tein content. This is an attempt to
rectify that deficiency, so that by ad-
dition of this to the normal food of
cereals which is taken, the protein
deficiency may be rectified, particu-
larly amongst non-meat eating people.
It should be viewed in that context,
not as if il is a staple food for the
millions.

Shri Hari Vishnu Kamath; On a
point of order. The Minister has
just now said that there is no
scheme sponsored by Government cal-
led ‘food for the millions’. 1
definitely that there is a scheme spon-
sored by Government called either
‘meals for the millions’ or ‘food for
the millions’. There is a board out-
side office of a special officer for the
meals for millions movement. What
does the Minister mean by contra-
dicting it?

Shri A. M. Thomas: That is a non-
official organisation.

Mr, Speaker: Is thcre an advertise-
ment or publication like that?

Shri Swaran Singh: I would like to
check on that. But I would very
much like that the millions do adopl
this food so that their protein defi-
ciency may be rectified,

Per Acre Yield of Foodgrains

+
( Shri Subodh Hansda:
“402 Shri M. L. Dwivedi:
* ) Shri Inder J. Malhotra:
Shri S. N. Chaturvedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact
acre yield of foodgrains
creased appreciably;

that per
has not in-

(b) if so, the reasons therefor; and

(c) the steps being taken
crease the yield per acre?

to in-

The Parliamentary Secretary to the
Minister of Food and Agriculture

MARCH 3, 1964

know -

Oral Answers 3480
(Shri Shinde): (a) and (b). For the
study of trends in yield, index num-
bers of productivity (yield) should be
taken into account instead of the
figures of absolute yields as they are
not comparable over the years because
of changes in the method of estimation
made since independence. Further as
yields in any particular year are con-
siderably influenced by wecather con-
ditions, increase or decrease in yields
per acre has to be studied by taking
averages of a period of at least three
vears. During the trienniums ending
1951-52 and trienniums ending 1961-
62, the average yield of foodgrains
increased by nearly 21 per cent.

(¢) Comprehensive programmes for
intensive cultivation of rice in 40
selected districts and of millets and
pulses in 100 sclected districts are be-
ing implemented. It is also proposed
to implement intensive cultivation of
wheat in 20 districts. These program-
mes are in addition to Package Pro-
grammes started earlier in 15 selected
districts.

Shri Subodh Hansda: The reply to
(a) and (b) is not at all convincing.
What I wanted to know is the ylela
per acre. The answer given is the
average yield for the last ten years,
What is the increase in yield per acre
in the last ten years? If there is no
increase in the yield per acre, who is
responsible for it? '

Shri A. M. Thomas: There has been
an increase in the yield per acre. We
have stated first that the yield has to
be considered for a number of years,
over a long period. It was due to
natural vagaries that the yield has
been affected in the last two years,
this year as well as last year. That
does not mean that there has not been
increase in the per acre yield. That
is why we have said that the results
have to be judged over a long period.
If the last ten years are taken into
consideration, the average yield has
gone up by 21 per cent.

Shri Subodh Hansda: In the state-
ment it is said that to increase food
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production in our country, some com-
prehcnsive  programmes have been
taken up for intensive cultivation in
40 districts. I would like to know
what steps Government have taken in
those districts which are very back-
ward, and which are not given any
irrigation facilities at all, to increase
production.

Shri A. M. Thomas: It is well
known, and it has been mentioned
several times on the floor of the
House, that there is an intensive agri-
cultural programme known as the
Package District Programme; then
there is the intensive rice cultivation
programme, that is in 40 districts
where rice is grown as the staple
grain; and then there is the dry farm-
ing programme for jowar, bajra and
millets; then there is the intensive
wheat cultivation programme. So, if
the hon. Member puts a question with
regard to any particular area, I will
be able to mention the exact steps
taken.

=it Ko Ato fradt : 99 & Fegfey
Saq9HE FT TWM € AT, W X
7% 7% few A @rEl &1 sQ@wa w7
& fear & | & gg A e g fR
%GRl F TR ¥ qErarT ¥ faer
@rad gf g Ak afz 7 @ FmaEe
g Z% & a1 T 39 T §
T AR F W

Shri A. M. Thomas: There are
several programmes for supply of
fertilisers, then there is the plant
protection programme, then there are
improved agricuitural practices in
general, supply of improved seeds etc.
So, several programmes have been
undertaken, and the increase cannot
be attributed to one factor alone. Of
course, the major portion of the in-
crease is attributed to increased use
of fertilisers.

Shri M. L. Dwivedi: My question
was definite: what is the increase due
to these methods.
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Mr. Speaker: That he has said.

Shri M. 1.. Dwivedi: He says it can-
not be attributed to anything.

Mr. Speaker: Several factors con-
tribute to the increase, it is not possi-
ble to assess the increase on one item
separately. That is the answer.

Shri M. L. Dwivedi: But my ques-
tion was whether fertilisers have given
any benefit.

Shri A. M. Thomas: Yes, I have
stated that the major portion of the
increase is attributable to the use of
fertilisers.

Shri S. N. Chaturvedi: What is the
average yield on the Government
mechanised farm as compared to pri-
vate mechanised farms?

" Shri A. M. Thomas: I want a sepa-
rate question on that

Dr. Sarojini Mahishi: May I know
the specific measures adopted by Gov-
ernment to give better faciiities to
the farmers to reduce the time gap
between the completion of the major
irrigation projects and the actual uti-
lisation of the same at least at those
places where the projects have been
completed.

Shri A. M. Thomas: This matter has
been discussed and dealt with on
several occasions. In fact, in all de-
bates this matter of the time lag in
the use of water which has been trap-
ped at such enormous cost has been
referred to. Now, channels are being
dug, and this matter is being taken
up with the State Governments
and suitable measures are be-
ing adopted now. In fact, the Minis-
try of Irrigation and Power is look-
ing into it, and the Central Agricul-
tural Food Production Board, under
the chairmanship of the Minister of
Food and Agriculture, also is looking
into it.

Shri Shashi Ranjan: While asses-
sing the yield per acre, is Government
in a position to ascertain the cost of
production, and assure the farmers
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that their investment would be safe
and profitable?

Shri A. M. Thomas: That is a larger
question. There have been sample
surveys conducted to assess the cost
of production. Apart from that, there
has not been any intensive effort to
arrive at the cost of production.

Shri Himmatsinhji: May 1 know
whether proper soil analysis is done
in most parts of India before advis-
ing farmers to use inorganic manures?

Shri A. M. Thomas: That is a very
important question. We are very
particular that proper soil analysis
should be undertaken before any par-
ticular fertiliser is prescribed for any
particular field. For that purpose, we
have set up soil testing centres in all
block centres. There are also soil
testing laboratories.

Shri Jashvant Mehta: In the state-
ment it says that there has been a 21
per cent increase in the past ten years.
Looking at the deficit of foodgrains,
may I know the criteria that the Gov-
ernment have decided for selecting
different States and the different com-
modities in the different areas?

Shri A. M. Thomas: The increase in
production can be by expansion of the
area under cultivation or by intensive
cultivation. The increase in average
yield is due to intensive use of ferti-
lisers and plant protection measures
and other things. 1 have already
mentioned that the increased yield
per acre comes to 21 per cent over a
period of ten years.

Shri Jashvant Mehta:
was about the criteria.

Mr. Speaker: It was difficult for
the Minister to answer that question
which covered very wide subjects;
therefore, that has not been given.

My question

Shri Tyagi: With a view to increas-
ing the average productivilty of food-
grains in the whole country, have the
Government taken care to make any
fleld-wise survey of agricultural
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potentialities and the requirements of
cultivators with regard to irrigation
facilities, agricultural implements,
finances, seeds, fertilisers, etc.?

Shri A. M. Thomas: That is the
idea. It is being done in the pack-
age district programmes and also in
the intensive agricultural programme
in the 14 districts for rice and in 20
districts for wheat.

Credit to Farmers

*403. Shri A. K. Gopalan: Will the
Minister of Community Devclopment
and Cooperation be pleased to state:

(a) whether it is a fact that the
progress made in the first three years
of the Third Five Year Plan in pro-
viding credit to farmers has not been
satisfactory;

(b) if so, the reasons therefor;

(c) the total amount earmarked for
farm credit under the Third Five Year
Plan and the amount so far utilised;
and

(d) the steps taken by Governmen®
to ensure prompt and speedy disposal
of the money allotted for farm credit?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation  (Shri Shyam  Dhar
Misra): (a) to (d). Against a tar-
get of Rs. 512 crores set up by the
state governments for the supply of
short and medium-term credit during
the last year of the plan, the co-ope-
ratives supplied Rs. 288 crores in
1961-62. The provisional figures for
1962-63 are Rs. 256 crores and the
estimate for 1963-64 is Rs. 318 crores.
The progress is not upto expectation
The reasons are:—(i) weakness of
the credit structure particularly at
the primary level, (ii) organisational
deficiencies, (iii) increasing trend of
overdues, (iv) defective loaning poli-
cies, etc. A detailed action pro-
gramme for removing these deficien-
cies is being drawn up and will be
circulated to the state governments
shortly.
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In the sphere of long-term credit,
against a target of Rs. 150 crores
(outstandings) set up for the last year
.of the plan, the achievement during
1961-62 was about Rs. 46 crores and
the estimates for 1962-63 and 1963-64
are Rs. 63 crores and 83 crores. It
may be possible to achieve the target
very nearly if adequate government
and institutional support is available
to the debentures of the Land Mort-
-gage Banks.

Besides credit through co-operatives
‘the Central Government has sanction-
ed Rs. 24.3 crores and Rs. 29.01 crores
to state governments to enable them
to give short-term credit in cash/kind
to farmers for fertilisers and seeds.
During 1963-64 this is likely to go up
1o Rs. 30 crores.

Shri A. K. Gopalan: The statement
says that the progress is not up to

expectations. The reasons are also
given. As far as the first reason,
‘weakness of the credit structure

particularly at the primary level is
concerned, what steps are proposed
by the Government to remove this
weakness?

Shri Shyam Dhar Misra: Credit
socicties at the primary level are
weak because some of them are
not viable. Their resources are
weauk: the deposit position is
equally weak and supervision also
is weak. Government is taking
steps; there were regional conferences
presided over by minister of food and
agriculture. We have had discussion
with the Planning Commission and we
are also contacting the State Govern-
ments to remedy these defects.

Shri A. K. Gopalan: Is it a fact
that the cultivating tenant who needs
any loan finds it difficult to get credit
and if so what are the steps proposed
‘by Government to remedy this, be-
sides credit in cash/kind mentioned in
the statement?

Shri Shyam Dhar Misra: This has
been one of the difficulties. We dis-
cussed it with the State Governments.
A decision was taken about two years
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back that credit would be given to
credit-worthy purpose also and not
only to credit-worthy person so that
tenants who are cultivating could get
cerdit. Unfortunately in some States,
it has not been implemented and we
are pursuing this issue.

Shri Vasudevan Nair: In the state-
ment, it says Rs. 256 crores were allot-
ted and they say the progress is not
up to expectation. What amount, out
of this Rs. 256 crores, has been actual-
ly spent?

Shri Shyam Dhar Misra: It was
actually disbursed by the societies to
the cultivators. I think the target
was Rs. 280 crores.
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Installation of Telephone Lines in
New Delhi
+
{ Shri Daji:

S.N.Q. 4.1 Shri Warior:

Will the Minister of Posts and
Telegraphs be pleased to state:

(a) whether Government are consi-
dering the propesal to give a contrack
to the Bell Telephone Manufac.uring
Company for installation of Telephone
lines in New Delhi;

(b) whether Government are aware
that this Company is a subsidiary of
American International Telegraphs
and Telephones;

(c) whether Government are also
aware that the latter Company laid
cables in Tunisia, which were found
defective and had to be relaid;

(d) whether the Intelligence De-
partment of the Home Ministry has
been consulted; and

(e) if so, what is its report?

The Minister of Law (Shri A. K.
Sen): (a) Yes, Sir. A decision has
been taken to enter into a contract
with the Bell Telephone Manufactur-
ing Company, subject to a satisfactory
settlement of detailed terms, for the
purchase of Crossbar type of telephone
switching equipments, and also for the
manufacture of the same at the Indian
Telephone Industries Limited, Banga-
lore. Some of this equipment will be
installed in Delhi.

(b) Yes, Sir. The Bell Telephone
Manufacturing Company of Antwerp,
Belgium, is a subsidiary of the Inter-
national Telephone and Telegraph
Corporation of the U.S.A.

(c¢) There is no such information.

(d) and (e). It Is not in the public
interest to disclose consultations, if
any, with the Central Intelligence
Department of the Home Ministry.

Shri Daji: Is the Government
aware, as part (c) of the question
shows, that the cable laid in Tunisia
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has been connected with the French
Embassy there and a large section of
this entire cable had to be relaid, and
action was taken against the responsi-
ble official of the Tunisian Govern-
ment and this company in Tunisia?

Shri A. K. Sen: There is no such
information available to the Govern-
ment.

Shri Daji: Is it a fact that the
quotation of this company, both for
layiug of the cable and for the manu-
facturing, was the highest, compared
to that of the Japanese and Swedish
firms and, if so, why was the quota-
tion of this particular company szlect-
ed, which was the highest?

Shri A. K. Sen: No, Sir. So far
as the supply of equipment was con-
cerned, its quotatio:: was the second.
So far as the supply of capital
equipment was concerned, its quota-
tion was the lowest.

Shri Warior: May 1 know whether
the antecedents of this compa:ny were
enquired into by the Government and
whether they were the Jeast expe-
rienced in this line?

Shri A. K. Sen: The Government
made certainly all enquiries about the
antecedents. In fact, with one of the
subsidiary companies. the British com-
pany, we are already collaborating in
the manufacture of cables at Rup-
na ainpur in the setting up and manu-
facturing of cables there by the
Hindustan Cables, Lid.

Shri H. N. Mukerjee: Since the
Government, according to the Minis-
ter, is unaware of the suspicious cir-
cumstances referred to by Mr. Daji,
may I know if Government will hold
up further advance in regard to the
fulfilment of this contract before it
has examined the whole position?

Shri A. K. Sen: We have examin-
ed the complaints, some of them
anonymous, which were addressed to
the Government regarding the laying
of cables by this company. As I have
already said, so far as laying of cables
is concerned, it is no part of this con-
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tract. In fact, the manufacture of
cables, at the Hindustan Cables Fac-
tory at Rupnarainpur, which was set
up years ago, was done in collabora-
tion with the British subsidiary of
this company and we found no reasons
to complain with regard to their con-
duct.

Shri S. M. Banerjee: I would like
to know whether it is a fact that Shri
Lal Bahadur Shastri gave a note that
no final action should be taken till
this is considered by the Home Minis-
try and the intelligence department
and whether it is a fact that this de-
cision was taken by the Posts and
Telegraphs Department when Shas-
triji was in Jammu on 26th February,
1964?

Shri A. K. Sen: All notes in this
connectivon were considered by the
Cabinet and it is no use saying that
Shastriji’s recommendations were not
considered. But there was no such
recommendation by him, as the hon.
Member said.

Shri Hari Vishnu Kamath: The
Minister perhaps inadvertently obs-
cured the issue by saying that in res-
pect of one item it was highest and in
respect of another lowest. May I put

a specific question whether, if the
Japanese tender had been accepted,
there would have been a saving of

Rs. 6 crores and if the Swedish tender
had been accepted, there would have
been a saving of Rs. 8 crores in res-
pect of the total cost of production and
the foreign exchange requirement for
import of equipment?

Shri A. K. Sen: No, Sir.

Shri Hari Vishnu =samath:
are the figures?

What

Shri A. K. Sen: The capital equip-
ment and the purchase of equipment
come to about Rs. 4] crores. So far
as the supply of equipment is con-
cerned, the tender of the NEC was
Rs. 302 lakhs, BTM Rs. 348 lakhs and
LME Rs. 396 lakhs. So far as capital
equipment and know-how are con-
cerned, the tender of NEC was Rs, 135
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lakhs, BTM Rs. 115 lakhs and LME
Rs. 162 lakhs. Taking the total cost
and taking into account all adjust-
ments and including everything, it
comes to NEC Rs, 446 lakhs, BTM
Rs. 464 lakhs and LME Rs. 579 lakhs.

Shri Hari Vishnu Kamath: I would
request the hon. Minister to lay chese
figures on the Table of the House, so
that we can examine them at leisure.
It is a very important matter.

Mr. Speaker: It has now been re-
corded and it will come in the debates.

Dr. L. M. Singhvi: May I know if
the Government have ascertained the
veracity of the allegation in respect
.of laying of cables by this company in
Tunisia?

Shri A. K. Sen: First of all, the
allegations have not said anything
about cables. The allegations were
that some French technicians employ-
ed in the operation of the telephone
exchanges in Tunisia were suspected
of espionage activity. (Interruptions).
These allegations were enquired
into and it was not confirmed that
there was any substance in the alle-
gation that this company was con-
cerned with any doubtful activities
regarding the laying of cables. In
any event, they are not laying the
cables here.

Shri Daji: On a point of order, Sir;
Initially the answer was “No, Sir;
Government have no such knowledge.”
When I put a supplementary, he said
it has not come to their notice. Now
it has come out that the Government
has known it and it has known that
there was some trouble. Whether the
trouble was with the French techni-
cians employed by this company is a
different matter. But here not even
two Ministers, but the same Minister
has given two different replies to a
question which concerns the sectgit
of the country. i

Shri A. K. Sen: If the hon. Mem-
ber takes the trouble of going through
mv answers, he will find that I have
said nothing which is objectionable.
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What the hon. Member suggested
was, “Does the Government know
whether they were suspected of some
activities in laying cables?” 1 said,
no such information was available.
The last answer I gave was that the
allegations received by the Govern-
ment were that some French techni-
cians employed there operating the
exchanges were suspected of espionage
activities. Where is the question of
laying the cables.

Shri Harish Chandra Mathur: May
I know who are the technical experts
associated in advising the Govern-
ment to take the decision and whe-
ther the Government’s decision is in
support of the technical advice given
to them?

Shri A. K. Sen: All the technical
experts of the Government including
the head of the research of our tele-
communication, Shri Vasudevan, exa-
mined all the tenders.

Shri S. M. Banerjee:
son.

He is the per-

Shrimati Renu Chakravartty: May
I know whether the information that
was gathered after the allegations
came to the notice of the Government
through anonymons sources was
gathered directly from the Tunisian
Government, and what was its reply
that being a friendly Government to
the Government of India?

Shri A. K. Sea: It is not in the
interest of the Government to disclose
how we verified those allegations.

Dr. L. M. Singhvi: Sir, I rise to a
point of order. The hon. Minister
cannot say that “it is not in the inte-
rest of the Government”, he must say
“it is not in the public interest”.

Some hon. Members rose—
Shri U. M. Trivedi

Shri U. M. Trivedi: May I know
whether with the tender that was
given by the Swedish company, which
was actually the company most in the
know of these things and with the

Mr. Speaker:
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greatest experience, it would have
caused us a net saving of about Rs. 8
crores (total savings) spread over ten
years?

Shri A. K. Sen: The total contract
itself for the supply of equipment is
only for Rs. 4 crores.

Shri U. M. Trivedi: The
that was given by the . . .

answer

Mr. Speaker: When the total con-
tract is for Rs. 4 crores, how could
there be a saving of Rs. 8 crores?

Shri U. M. Trivedi: _There is the
recurring expenditure to be incurred,
and that is why I said that it would
have caused a total saving of Rs. 8
crores over ten years.

Mr. Speaker: Let us proceed now.

WRITTEN ANSWERS TO QUES-
TIONS

Communication System im Port Blair

*399. Shri Bhagwat Jha Azad: Will
the Minister of Posts and Telegraphs
be pleased to state the major steps
recently taken towards improving the
communication facilities in Port Blair
for linking it with the rest of the
country?

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
Bhagavati): So far as Telecommuni-
cation facilities are concerned, Wire-
less telegraph facilities between Cal-
cutta-Port Blair and Madras-Port
Blair were available since long. Radio
telephone service between Calcutta
and Port Blair has been established
since November, 1962. Steps are also
being taken to open Radio Teleprinter
circuit between Calcutta and Port
Blair.

All available sea and air services
are being utilised for the carriage of
mails between Port Blair and the
Test of the country.

3494

Explosion of a Wagon

+
Shri Indrajit Gupta:
Shri P. K. Ghosh:
Shri Yashpal Singh:
Shri Kapur Singh:
*404. { Shri Kachhavaiya:
ﬂ Shri M. L. Dwivedi:
Shri Onkar Lal Berwa:
l Shri D. D. Mantri:
| Shri S. N. Chaturvedi:
LShri Vishwa Nath Pandey:

Will the Minister of Railways be
pleased to state:

(a) whether a wagon loaded with
explosives exploded at Dehra Dun
railway station on the Tth January
1964, resulting in several casualties;

(b) whether an inquiry has been
held into the circumstances of the dis-
aster; and

(c) if so, the findings thereof?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes Sir. Four <casual
labourers employed departmentally
received serious burns and one casual
labourer sustained severe shock. Three
out of the former, subsequently died
in the hospital

(b)( and (c). A Committee of En-
quiry consisting of Railway Officers of
Administrative Grade and the Inspec-
tor of Explosives, Agra, enquired in-
to the accident. The Committee had
submitted a report to the Northern
Railway. The finding of the Com-
mittee is that the explosion was caus-
ed by the ignition of gun powder,
fine, contained in two boxes, which
were in the wagon, but the exact cause
of ignition could not be established.

Earthquake Observatory at Bhuj

Shri B. P. Yadava:
¢405.{ Shri Dhaon:
| Shri Bishanchander Seth:
Will the Minister of Transport be
pleased to state
(a) whether it is a fact that Gov-
ernment propose to establish one
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earthquake observatory at Bhuj and
14 more in other places;

(b) if so, when and where; and

(c) the total cost of expenditure
estimated for each observatory?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). Eight new seismological
observatories are proposed to be set
up during the Third Plan period at
Bhuj, Bhaisalotan, Bhakra, Ajmer,
Dibrugarh, Imphal, Srinagar and
Allahabad.

(c) The expenditure on setting up
of each of these observatories will be
different, depending upon the cost of
land and building, equipment, etc. On
an avcrage, the expenditure on each
seismological  observatory will be
about Rs. 1'5 lakhs for building and
equipment; and about Rs. 15 thousand
per annum on staff ete.

Railway Workshops

¢406. Shri Nambiar: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that work-
ing hours of all railway workshops
have been increased during the emer-
gency without making additional pay-
ments; and

(b) if so, the steps Government
have taken to meet the workers’ de-
mard for increased wages for the extra
hours of work?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) When, in the context of
the national emergency, the produc-
tion of Railway workshops was exa-
mined, it was found that in a few
Railway workshops, the hours of work
were less than 48 hours a week as
laid down in the Indian Railway Code
for the Mechanical Department
(Workshops). To increase production
and at the same time to bring about
uniformity, the Railways increased the
working hours in these shops to 48 in
consultation with recognised wunions
of workers.
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(b) In terms of the provisions of
the Factories Act, workers in Railway
Workshops who work beyond 48
hours per week are paid overtime at
twice their ordinary rate of wages.

Air services te Tourist Centres

S Shri Vishwanath Panmdey:
L Shri R. S. Pandey:

Will the Minister of Tramsport be
pleased to state:

(a) whether it is a fact that Gov-
ernment are examining a scheme to
start air service to important centres
of tourist interest;

*407.

(b) if so, the number of tourist

centres to be connected; and

(¢) when the scheme will start?

The Deputy Minisier in the Minis-

try of Transport (Shri Mohiuddin):
(&) Yes, Sir.
(by and c). The following tourisi

centres are alrcady served by air:

Aurangabad, Bhubaneswar, Agra,
Banaras, Jaipur, Jodhpur,
Udaipur,, Kuluy, Srinagar,
Panna, Tiruchirapalli Madu-
rai and Trivandrum.

The question of augmenting the fre-
quency of air services to some of these
places as well as air linking additional
places of tourist interest is under con-
sideration.

Shipping Secrvice

*408. Shri Tridib Kumar Chaudhuri:
Will the Minister of Transport be
pleased to state:

(a) The total volume of foreign
cargo which the Charter Wing of his
Ministry will handle during 1964-65
on Government account;

(b) what part of this cargo is ex-
pected to be carried in Indian vessels:

(c) the corresponding figures for
the previous year; and
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(d) the extent of concessions in the
shape of rebates on freight secured
by negotiation from foreign shipping
conference lines for Government cargo
during the current year?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) and (b). It is not possible
to predict the quantum of cargoes
which would be handled by the
Chartering Wing during 1964-65 since
this will depend upon the finalisa-
tion of purchase and sale contracts
between the Government of India
and the foreign sellers and buyers
during the course of the year.

(c) The total quantum of foreign
cargoes handled for the period April,
1963 to February, 1964 (upto which
date data are available) is 5,61,100
tons of which Indian vessels accouat
for 1,87,800 tons and foreign vessels
account for 3,73,300 tons.

(d) During 1963-64, an agreement
was negotiated with the U.S.A./India-
Pakistan-Burma-Ceylon Conference
for frcight concession to the extent ot
30 per cent on gencral cargoes moving
on Government account from the
U.S.A.

Production of Wheat

*409. Shri P. Kunhan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the steps taken by Government
to increase production of wheat in
the country during the Third Plan
period;

(b) whether as a result of these

eps there has been any increase in
the production of wheat in the first
three years of the Third Plan; and

(c) if so, to what extent?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) The various mea-
sures taken for stepping up Food pro-
duction under the Third Plan such as
increasing irrigation facilities, raising
the consumption of chemical fertili-
sers and organic manures, intensive

use of improved seeds, and plant pro-
tection measures benefit the produc-
tion of wheat also. In addition a
scheme for intensive cultivation of
wheat in 20 selected districts is pro-
posed to be taken up from 1964-65 in
the States of Punjab, Uttar Pradesh,

Madhya Pradesh, Rajasthan and
Bihar.
(by aud (c). The production of

wheat in the Country during the last
3 years is as under:—

Thousand tons
1960-61 10,818
1961-62 11,849
1962-63 10,956

Fstimates of production during 1963-
64 are not yet available. The set-
back in wheat production in 1962-63
was due 10 inadequate rains at sow-
ing time and the failure of winter
rains in Jonuary, 1963, in north India
particularly Uttar Pradesh and Rajas-
than.

Cooperative Movement

(Shri P. R. Chakraverti:
*410. { Shri P. C. Borooah:
Shrimati Maimoona Sultan:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether a reviscd scheme for
member education and leadership
training for non-official personnel of
the cooperative movement has been
drawn up and finally approved;

(b) the categories of persons to
whom the revised porgramme will
apply;

-"(c) whether the assistance and asso-
ciation of the block personnel has
been ensured in working out the re-
vised programme; and

(d) how far this programme is re-
oriented to mect the gap that had been
experienced in the implementation of
the earlier programme?

The Deputy Minister in the Minls-
try of Community Development and
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Cooperation (Shri Shyam Dhar

Misra): (a) Yes, Sir.

(b) (i) Office bearers and managing
committee members of cooperative
societies.

(ii) Honorary /part-time secre-
taries and managers of co-
operative societies.

(c) Yes, Sir.

(d) With the association of block
extension staff including the village
level workers, the training will be
more broad-based and effective.

Calcutta Coal Docks

*411. Shri Sham Lal Saraf: Will
the Minister of Transport be pleaved
to state:

(a) whether the installed capacity
at the Calcutta coal docks is being
fully utilized by ensuring regular
supply of coal from the collieries and
subsequent off-take by loading, in
time, in ships;

(b) what is the number of mecha-
nical berths at this port and whether
all these are equipped with tippler;
and

(c) it not, when these berths will
be mechanised?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) There are six regular
berths allotted for shipment of coal
from Calcutta Port. In addition, two
more berths, one in Dock No. 2, Kid-
derpore Docks and another in King
Georges’ Dock are made available
for shipment of coal as and when the
situation demands. There is no com-
plaint about the arrival of wagons.
The existing capacity of the coal dock,
which can easily handie more than 2
lakh tonnes per month, is, however,
not being fully utilised due princi-
pally to the fact that the total offer-
ings of coal for movement on the
cost is now estimated by the Ministry
of Mines and Metals to fall below the
accepted target of 2 million tons. The
total shipment in January, 1964 was
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only 90528 tonnes against 2,01,580 ton-
nes shipped in August 1963. The tar-
get for 1963 was 2 million tons but
this year we are informed that it
would fall below this figure and this
aspect is being taken up with the
Ministry concerned.

(b) and (¢). One of the berths in
the Coal Docks has been equipped
with a mechanical coal loading plant
of the belt conveyor type at a cost of
Rs. 45 lakhs and is provided with tip-
plers which are designed to handle
only open four wheeler wagons load-
ed with coal. The supply of coal in
open wagons by the Railways does not
meet fully the requirements of the
plant resuiting in non-utilisation of
the installed capacity of the plant to
the fullest extent.

The question of mechanisation of
the other coal berths at Calcutta Port
dones not arise as the berth already
mechanised is not utilised fully. Fur-
ther, it is contemplated that bulk cargo
such as coal and ore will be diverted
to Haldia in due course.

Overtime Scheme for P. & T.
Employees

*412. Shri D. C. Sharma: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) whether a new overtime
scheme for the Posts and Telegraphs
employees has been drawn up re-
cently; and

(b) if so, the broad features there-
of?

The Deputy Minister in the De-
partment of Posts and Telegraphs
(Shri Bhagavati): (a) Yes.

(b) A statement is placed on the
Table of the House. [Placed in Lib-
rary. See No. LT-2437/64).

Coastal Shipping Service

[ Shrl Maheswar Nalk:
414 { Shri Dinen Bhattacharya:
*) Dr. U. Misra:
| Dr. Ranen Sen:
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Will the Minister of Transport be
pleased to state:

(a) whether it is a fact that the
movement of ships on the coast of
India has been hampered due to in-
adequate charting and also due to the
fact that no hydrographic surveys of
long strips of our coast have been
made; and

(b) if so, the steps being taken by
Government to provide remedial mea-
sures in this regard?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) and (b). The movement
of ships in Indian waters has not been
hampered due to inadequate charting.
A number of these charts were pro-
duced by the British Admiralty and
have been kept up-to-date by the
issue of Notices to Mariners indicat-
ing subsequent changes. The Naval
Hydrographic Office, Dehra Dun, has
also published some charts mainly of
approaches to ports and places of
various harbours and anchorages.
Vessels are able to enter and leave
our ports with the assistance of all
these charts.

However, the question of carrying
out a systematic hydrographic survey
of the entire coastline of the country
is engaging the attention of Govern-
ment. This would involve the survey
of the sectors of the coastline which
have not been properly surveyed so
far and re-survey of sectors where
considered necessary.
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U.S. Sﬁpersoniw for Air India

( Shri P. C. Borooah:
Shri Rameshwar Tantia:
Shri Anjanappa:
*416.{ Shri Subodh Hansda:
Shri D. C. Sharma:
IShri R. S. Pandey:

Will the Minidter of Transport be
pleased to state:

(a) whether the Air India propose
to purchase U.S. supersonic airliners;
and

(b) if so, how many and on what
terms?

The Deputy Minister in the Minis-
try of Transport (Shri Mohiuddin):
(a) and (b). Air India have, with the
approval of the Central Government,
placed a deposit of $300,000 with the
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Federal Aviation Agency of the United
States Government for reserving deli-
very positions for 3 American manu-
factured Supersonic Transport Air-
craft. The deposit is refundable,
without penalty, if, before November,
1965, the Air India decide not to go
in for these Aircraft.
Ticketless Travel

752. Shri E. Madhusudan Rao:
Will the Minister of Railways Dbe
pleased to state:

(a), the number of persons who
were held up for ticketless travel in
the various railways during 1963-64;

(b) the total amount realiseq from
them wus fine;

(c) the loss, if any, suffered by
the Government as a result of this;
and

(d) the total average loss esti-
mated by the Govirnment every
year as a result of ticketless travel?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Approixmately 5.7 million
passengers were detected travelling
without ticket during the period
from 1st April to 31st December,
1963.

(b) Rs. 38 lakhs were realised as
excess charge from these passengers,
in addition to Rs. 118 lakhs as rail-
way fare and luggage charges.

(¢) and (d). It is estimated that
the total ticketless travel is to the
extent of about Rs. 5 crores per
annum, the estimate being based on
massive concentrated checks through-
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out the Railways. Out of this, the
Railways realised approximately
Rs. 2 crores as fare and excess charge
through  normal ticket checking
arrangements.

North Andamans Forests

753. Shri A. S. Saigal: Will the
Minister of Food and Agriculture be
pleased to refer to the reply given to
Unstarred Question No. 481 on the
5th March, 1963 and state:

(a) the quantity of timber required
to be extracted annually from 1957-58
onwards by the lessee of the North
Andamans Forests;

(b) the quantities actually extracted
by the lessee;

(c) the royalty levied on exported
timber;

(d) the quantities exported annual-
ly; and

(e) the royalty recovered annually
against the levied amount?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) This information
is contained in the reply given to Un-
starred Question No. 481 answered in
the Lok Sabha on 5-3-1963.

(b) to (e). The information upto
the year 1960-61 is contained in the
reply given to Unstarred Question No.
481 answered in the Lok Sabha on
5-3-1963. The information in respect
of the subsequent years is given
below:

Quantity Royalty
actually levied on
Year extracted exported )
by the timber includ- Quantity exported Royalty recovered
lessee ing quantltv annually against the
sawn in the levied amount
mill
In tons In Rs. In tons In Rs.

1961-62 111,252 4,57,815°06 6,701°20°91 4,57,815°¢c6
1962-63 6,599  4,01,377°2§ 5,074° 1503 4,01,377°25

1963-64 Complete information is

not available as the year is not yet over.
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Exemptions under Merchant shipping
Act

754. Shri Inder J. Malhotra: Will
the Minister of Transport be pleased
to gtate:

(a) the number of cases in which
exemptions have been granted under
section 456(1) of the Indian Merchant
Shipping Act, during 1960-61, 1961-
#2 and 1962+63;

(b) the grounds for such exemp-
tion; and

(c) the number of breaches of
section 455(2) of the Act during
1960-61, 1961462 anq 1962-637

The Minister of Shipping in the
Ministry of Transport (Shri Raj
Bahadur): (a) and (b). A statement
giving the necessary information is
laid on the Table of the House.
[Placed in library. See No. LT-2438/
64].

(c) ‘Nil’

National Highways in Andhra

755. Shri E. Madhusudan Rao: Will
the Minister of Transport be pleased
to state:

(a) the total mileage of National
Highways in Andlira Pradesh as on
31st December, 1963;

(b) the names of these Highways;
and

(c) whether there is any proposal
to include other roads under this
scheme?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) 1412 miles.

(b) The names of these highways
together with their individual mileages
are given in the following table:-

National
Highway . Name of the Milcage
No. National Highway
4 Bombay-Poona-Banga-
lore-Madras . s3
5 Calcutta-Cuttack-
Vizag-Madras . 600-
7 Banaras-—Nagpur-Hy-
derabad-Bangalre-
Kanya Kumari . 464
9 Poona-Hyderabad-Bez
wada . . 241
43 Raipur-Vizianagram 54
_1412
(c) No.

Telephones in Andhra Pradesh

756. Shri E. Madhusudan Rao:
Will the Minister of Posts and Tele-
graphs be pleased to state:

(a) the number of telephone ex-
changes and telephones in Andhra
Pradesh as on 31st December, 1963
(district-wise);

(b) whether there is any proposal
to increase this number in the near
future; and

(c), if so, the details thereof?

The Deputy Minister in the Depart-
ment of Posts and Tclegraphs (Shri
Bhagavati): (a) A statement is laid
on the Table of the House. [Placed in
library, See No. LT-2439/64].

(b) Yes.

(¢) Indicated in column 5 of the
statement attached.

Cultivation of Tobacco

757. Shri E. Madhusudan Rao:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) the total production of tobacco
in Andhra Pradesh during the year
1963;
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(b) the total amount of foreign
exchange earned by way of its ex:
port to other countries durirg the
same period;

(¢) the names of countries to which
it was exported with quantity of
tobacco exported and foreign ex-
change earned from each country
during 1963; and

(d) the tota]l value of tobacco sent
to the different States in India from
Andhra Pradesh during the same
period?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) 136°2 million Kg.
in 1962-63.

(b) About Rs. 17'6 crores in 1962-
63.

(c) A statement is laid on the
Table of the House. [Placed in lib-
rary, See No. LT-2440/64].

(d) The figures are available in
terms of quantity only and that also
for the year 1961-62 so far, leing
23:88 million Kg.

Cochin Harbour

Shri Pottekkatt:

Shri. A. V. Raghavan:
758.
Shri Kappen:

Will the Minister of Railways be
pleased to state:

(a) Whether it is proposed to
provide turn-round facilities for
diesel locos at Cochin Harbour
terminus; and

(b) the estimated cost
project?

ot this

The Deputy Minister in the Minis-

try of Rallways (Shri Shahnawaz
Khan): (a) Yes.

(b) The estimated cost is
Rs. 50,000.
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Calicut-Madras Trunk Circuits
[ Shri A. V. Raghavan:
759. { Shri Kappen:
LShri Pottekkatt:

Will the Minister
Telegraphs be

of Posts and
pleased to state:

. (a) the progress made for provid-
Ing an -=additional telephone trunk

circuit between Calicut and Madras;
and

(b) when the same is expected to
be completed?

The Deputy Minister in the Depart-
ment of Posts ang Telegraphs (Shri
B. Bhagavati): (a) Madras Trunk
Exchange is already dialling its calls
direct to Calicut by the Multi-Link
Operator Dialling method. It is pro-
posed to instal wadditiomal carrier
svstems on the Madras-/Coimbatore
route to enable Calicut trunk ex-
change also to dial its calls to Madras
direct.

(b) It is expected to be completed
within six months.

Food Industries

760. Shri Raml Harakh Yadav: Will
the Minister of Fooq ang Agriculture
be pleased to state whether Govern-
ment propose to implement the
recommendations of the F.A.O./
UNICEF-Joint meeting with Food
Industries held in Rome in October,
19637

'

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): The Government
have received the Report of the FAO/
UNICEF Joint Meeting with Food
Industries held in Rome in October,
1963. Suggestions contained in the
Report as are applicable to India will
be made use of suitably in formula-
tion of our own development prog-
rammes in the country.
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Distribution of Sugar and Gur in
Delhi
761 Shri Vishram Prasad:
* 9\ Shri Vishwa Nath Pandey:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is a fact that some
Magistrates have been commissioned
in Delhi for surprise checks in the
city to see that sugar and gur are
distributed properly; and

(b) if so, how is the system work-
ing?

The Minister of State in the Minis-
try of Food and Agriculture (Shrl
A. M. Thomas): (a) and (b). Yes, Sir.
Some  Sub-Divisional Magistrates
conducted) surprise checks and this
step has had a salutary effect.

Dislocation of Railway Line

762. Shri P. C. Borooah: Will the
Minister of Rallways be pleased to
refer to the reply given to Starred
Question No. 54 on the 21st April,
1962 and state:

(a) Whether the survey regarding
dislocation of railway line in connec-
tion with the implementation of the
Beas Dam Project has since been
completed, if so, when, and the cost
involved on the survey;

(b) the length of the railway line
to be replaced under the diversion
scheme; and

(c) the number of railway bridges
that will have to be costructed
under the scheme and at which places
and whether they will be combined
rail-cum-road bridges? -

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) The field work for the
survey was completedq on 15-11-1963
but the compilation of the project
report, and estimate js still in hand.
The project report, including the esti-
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mate is expected to be ready by the
end of March, 1964. The total cost of
the survey is estimated at Rs. 3,03,541
approximately.

(b) The length of the existing line
which needs to be realigned js 1584
miles; but the corresponding length
over the new alignment will be 21:37
miles,

(c) 170 Railway bridges are pro-
posed on the realigned portion. Their
details are given in the attacheq list
(Annexure 1) [Placed in library. See
No, LT-2441/64]. None of them is
proposed to be a combined rail-cum-
road bridge.

Development of Forests

763. Shri Yashpa] Singh: Will the
Minister of Fooq and Agriculture be
pleased to state:

(a) whether Government prorose
to invite some more foreign experts
for the development of forests in
India; ang

(b) if so, when?

The Minister . Stite in the Minis-
try of Food and Agricuiture (Dr. Ram
Subhag Singh): (a) and (b). The
Government of India has on hand a
project entitled “Pre-investmet
Survey of Forest Resources” which
will be partly financed by the United
N:tions Special Fund. The survey
and conected operations are expected
to assist greatly in the planned uti-
lisation of our present forest resources
and the buldng up, in selected and
suitable localities, of new resources
which are needed for planned eco-
nomic development. In connection
with the fialisation of the draft Plan
of Operation for the above project,
two foreign experts, one from the
U. N. Food and Agricultural Organi-
sation and the other from TUnited
Wations Special Fund recently visited
India. For the implementation of
this project it is proposed to avail
of the services of about 4 foreign
Experts and some consultants. The
project is expected to be taken up
sometime during 1964 and will last
about 3} years,
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Conveyance Allowance

Shri B. P, Yadava:
764. Shri Dhaonm:
LShri Bishanchander Seth:

Will the Minister of Posts and Tele-
graphs be pleased to refer to the
reply given to Unstarred Question No.
135 on the 19th November, 1963 and
state:

(a) whether the representations
that gazetted posts in circle and ad-
ministrative offices may be reserved
for noi -gazetted clerical staft and the
question of grant of conveyance al-
lowance in big cities, have since been
considered; and

(b) if so, the decision taken by Gov-
ernment?

The Deputy Minister in the Depart-
ment of Posts & Telegraphs (Shri B.
Bhagavati): (a) and (b). The maiter
is still under consideration.

Shortfall in Cooperative Sector

765. Shrimati Savitri Nigam: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state the names of States where there
were shortfalls in the cooperative sec-
tors in 1962-63?

The Deputy Minister of Community
Development and Cooperation  (Shri
Shyam Dhar Misra): There have been
shortfalls in the utilisation of funds
under Cooperation in all States except
Maharashtra, Gujarat and Madras.
In Uttar Pradesh, the shortfall has
been nominal.

Tourist Guides

766. Shrimati Savitri Nigam: Will
the Minister of Transport be pleased
to state:

(a) whether any assessment has
been made regarding the requirements
of tourist guides; and

(b) the number of tourist guides
trained during 1963-647
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The Minister of Shipping im the
Ministry of Transport (Shri Raj Baha-
dur): (a) The assessment regarding the

requirements of tourist guides at im-
portant tourist centres is made from

time to time in relation to each
tourist centre.
(by Fourteen tourist guides were

trained during 1963-64 at Aurangabad.

Red Fort

Shri N. R. Laskar:
767.{ Shri Ramachandra Ulaka:
LShri Subodh Hansda:

Will the Minister of Transport be
pleased to state:

(a) whether Government have sanc-
tioned the proposal for display of
sound and light spectacle in Red Fort,
Delhi to enact history; and

(b) it so, when the first spectacle
will be mounted?

The Minister ot Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) Yes Sir, The proposal has
been approved by Government.

(by It is expected that the spectacle
will be mounted and the spectators
will be able to witness it in early
1965.

Shuttle Trains upto Delhi Station

768. Shri Maheswar Naik: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
of the fact that the number of people
who are required to visit Capital city
daily from outstations both for daily
work and business has been on its
abnormal increase and the shuttle ser-
vices provided by the Railways are
hardly able to cope with the rush; and

(b) it so, the arrangements propos-
ed to be made to relieve the pressure
of increasing traffic?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b). There has been some in-
crease in local traffic dealt with at
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New Delhi/De'hi stations in recent
years. To cope with this traffic, ten
new trains have been introduced and
runs of nine existing trains extended
during the last three years. The loads
of a number of trains serving the local
traffic have also been augmented to
the extent feasible.

In order to provide more accommo-
dation for passengers on the Rewari-
Sadar Bazar section, it is proposed to
replace the existing diesel car service
running between these points by a
Steam service from April 1964. From
the same date the diesel Car thus re-
leased will be utilised to run an addi-
tional service between Sadar DBazar
and Garhi Harsaru.

Electrification cost of Railway Tracks

769. Shri Hari Vishnu Kamath: Will
the Minister of Railways be pleased
to state:

(a) the cost of electrification per
track Kilometre in Britain, Germany,
France Russia and the United States
of America;

(b) whether the cost thereof in our
coun'ry is inordinately high; and

(c) it so, th~ reasons therefor?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) The cost of electrification per track
Kilometre in foreign countries is not
available.

(b) and (c). Do not arise.
Automatic Telephone System in Assam

770. Shri P. C. Borooah: Will the
Minister of Posts and Telegraphs be
pleased to state:

(a) the names of the towns of As-
sam where automatic telephone system
has so far been introduced;

(b) the progress so far made for in-
troducing such system in other ‘owns
in Assam; and

(¢) the gap between the demand and
availability for additional telephone

2290 (Ai) LSD-—3,
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connections
Asgsam?

in the main towns. of

The Deputy Minister in the Depas$-
ment of Posts and Telegraphs (Shri K
Bhagavati): (a) Borjhar, Hoogrijam,
Kanjikhoa, Mohanbari Nazira, Sepom
and Raba.

(b) Estimates for 2800 lines milm
auto, exchange at Gauhati and 2008
lines main auto. exchange at Shillon¥
have been sanction~d. Building =
Gauhati is nearing completion and
equipment is being received. Com-
struction of building at Shillong h=s
been started.

Estimates for small auto. exchanges
at Bijni, Doomdoma, Dharmanzgas,
Dhibri, Golaghat and Kohima  have
also been sanctioned.

(c) A Statement in respect of mam
towns of Assam is laid on the Tab®®
of the House. [Placed in Library.
See No. LT-2442/64].

Electric Trains

771. Shrimati Savitri Nigam: Wil
the Minister of Railways be pleased
to state the number of electric traimm
in‘roduced in 1962-63 and 1963-64
far?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawss
Khan): Presumably the reference
to electric  suburban services. TM®
number of such services introduced
during 1962-63 and 1963-64 so far an@
the runs of the existing trains extend-
ed during this period is as under:

Number of electric

suburban trains Extended

Year introduced to :
Week day ‘Sunday  Week day
schedule Schedule Schduk
1962-63 - 48 56 bid
1963-64 - £99 13 1y

£This_includes 76 clc}n’c' trains infro-
duced on Eastern Railway in replacement of
steam services.
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White Pepper

772. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that Gov-
ernment have approved a scheme to
grow white pepper in Kerala; and

(b) if so, the details thereof?

- The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Bubhag Singh): (a) and (b). In
order to obtain white pepper the
black berries are to be treated to re-
move the black seed coat. Some pre-
fiminury work on the preparation of
white pepper was carried out in 1961
at the Pepper Research Station, Tali-
paramba. in Kerala State and a tech-
mique for the preparation of white
pepper was perfected. To work out
the economics of such treatment on a
commercial scale, a grant has been
ganctioned by the Indian Central
Spices and Cashewnut Committee for
work to be done at the Taliparamba
8tation in Kerala.

Cashewnut Production

773. Shri A. K. Gopalan: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the quantity of raw cashew-
nuts required by the cashew proces-
sing industry in India;

“ (b) how much of this is now pro-
@uced indigenously;

(c) the steps taken by Governmeant
%0 make the country self-sufficient in
raw nuts; and

(d) the amount spent so far by the
Centre for the purpose?

The Minister of State in the Minis-
fry of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Based on the
current exports, the average annual
requirements of the Cashew Proces-
sing Industry in India are estimated at
sbout 3 lakh tons of raw cashew-
suts.
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(b) The estimated production dur-

ing 1961-62 (latest available) was

1'25 lakh tons of raw cashewnuts.

(c¢) During the Third Plan period
a provision of Rs. 1.90 crores has been
made for the development of cashew-
nut with a view to achieve a target
of 8 lakh additional acres. Develop-
ment Schemes towards this end are
in progress in the cashew growing
States. These Schemes include .in-
centives to growers in the shape of
crop loans, assignment of lands on
lease and supply of planting material.
In addition, a Committeec named Indian
Central Spices and Cashewnut Com-
mittee has been set up to look after
all round development of spices
and cashewnut.

(d) Und-r the revised procedure of
Central assistance to States, lump sum
allotments are made to them annually
for the Agricultural Production
Schemes includgd in their Annual
Plans.
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Bridge Across Krishna

777. Shri Eswara Reddy: Will the
Minister of Railways be pleased (o
refer to the reply given to Unstarred
Qurcstion No. 1748 on the 17th Decem-
ber, 1963 and state:

(a) whether the fabrication of the
tria! span for the second bridge across
the River Krishna has been taken up;
and

high tensile

(b) whether all the
bridge

steel required for the above
has been received?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Yes.

(b) About 85 per cent of the High
tensile steel required for the bridge
girders has beerr received at Calcutta
and the balance quantity also bhas
been shipped from the U.K.
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Purchase of Wheat frem U.S.A.

778. Shri D. C. Sharma: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether some hard and white
wheat was purchased from the United
States recently; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) and (b). Wheat is
being purchased from the  United
States under the P.L. 480 Agreement.

This is a continuing process. We
have been purchasing both hard
wheats and white wheats. The varie-

ties that are bcing purchased are
‘Hard Winter’, ‘Western white’ and
‘Soft whit~’,

Acquisition of Land for Byepass at
Agra on National Highway No. 2

779. Shri S. N. Chaturvedi: Will

the lMinister of Transport be pleased
to state:

(a) whether it is a fact that no
compensation has been paid to the
cultivators whose land was acquired
for the construction of a byepass at
Agra on National Highway No. 2; and

(b) it so, the reasons therefor and
the amount to be paid?

The Minister of Shipping in the
Ministry of Transport (Shri Raj Baha-
dur): (a) and (b). The requisite in-
formation is being collected from ihe
State Government and will be placed
on the Table of the Sabha.

Aerodrome in Malabar Area

Shri A. K. Gopalan:
780. { Shri A. V. Raghavan:
| Shri Kappen:

Will the Minister of Transport be
pleased to state:

(a) whether Government have de-
cided to select Cheruvannur as the
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site for the proposed aerodrome in the
Malabar area of Keraia;

(b) if so, the total area of land to
be acquired;

(c) whether Government have re-
ceived any representation against the
decision to locate the aerodrome at
Cheruvannur; and

(d) it so, the action taken thereon?

The Deputy Minister in the Minis-
try of Transport (Shri Ahmed Moht-
uddin): (a) to (d). Surveys were
mude at a few places to select a suit-
able site for the proposed aerodrome
at Kozhikode. Cheruvannur is one of
the sites so surveyed and there have
been representations against the loca-
tion of the proposed aerodrome at
Cheruvannur. It has becn decided tu
conduct a further survey before a
site is finally selected.

Amendment of Indian Forest Act

781. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pieas-
ed to refer to the reply given to Un-
starred Question No. 997 on the 3rd
December, 1963 and state:

(a) whether the Central Board of
Forestry has finalised its conclusions
on the report of its sub-Committee to
make suitable amendments in the
Indian Forest Act; and

(by if so, whether a copy of the
conclusions arrived at will be laid on
the Table?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Yes Sir.

(b) The Central Board of Forestry
approved the report of the Sub-Com-
mittee and recommended that the
same may be forwarded to the State
Governments who should initiate
action for amending their forest Acts.
A copy of the Sub-Committee’s report
is laid on the Table of the House.
[Placed in Library. See No LT-2443/
64].
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Derailment of Traia mear Mundikotlia

783. Shri Vishwa Nath Pandey: Will
the Minister of Railways be pleased
to state:

(a) whether it is a fact that the
engine and three bogies of a goods
train derailed near Mundikotla, 80
kilomrirrs from Nagpur on the Nag-
pur-Calcutta section of South Easiera
Railway »» January, 1964;
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(b) if so, the causes of the derail-
ment; and

(c) the loss sustained by the Rail-
ways due to this accident?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) The engine and six wagons of a
goods train derailed on 7th January,
1964 at Dewhada Khurd Block Hut
between Mundokota and Tumsar Road
stations.

(b) Cause is under investigation.

(c) Rupees 52,500 approximately.
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Airfield at Surat

786. Shri D. J. Naik: Will the
Minister of Transport be plecased to
state:

(a) whether there is a demand for
airfields at Surat by various commer-
cial institutions of Gujarat; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Transport (Shri Ahmed Mohi-
uddin): (a) and (b). There had
been demands for the construction of
an airfield at Surat from certain com-
mercial institutions. In view of the
limited funds available for the deve-
lopment of Civil Aviation, the gene-
ral policy of Government is to cons-
truct aerodromes at places which are
important from the all India Civii
Aviation point of view or through
which the Indian Airlines Corpora-
tion have plans to operate scheduled
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services. The Corporation have no
plans to include Surat in their net-
work in the near future. It is not,
therefore, proposed to construct an
airfield at Surat in the mnear future.

Halt Stations on Northern Railway

787. Shri Daljit Singh: Will the
Minister of Railways be pleased to
state:

(a) the number of halt stations on
the Northern Railway; and

(b) the monthly amount spent on
these halt stations?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) 82.

(b) Rs. 50,660.00 nP.

Rupar-Nangal Dam Line

788. Shri Daljit Singh: Will the
Minister of Railways be pleased to
refer to the reply given to Unstarred
Question No. 963 on the 19th March.
1963, rcgarding amenities on Rupar
Nangal Dam Line and state:

(a) the final decision taken in the

matter;

(b) whether any talk has been held
with the Punjab Government regard-
ing the agreement; and

(c) if not, when it will be decided?

The Deputy Minister in the Minis-
try of Railways (Shri Shah Nawaz
Khan): (a) to (c). Although the
Punjab Government have not agreed
to share their portion of cost, the Rail-
way Administration is examining whe-
ther the essential passenger amenities
on the Rupar-Nangal Section can be
provided at Railway’s cost.

Dairy Project

789. Shri Kappen: Will the Minister
of Food and Agriculture be pleased
to state:

(a) the progress made in the Indo-
Swiss dairy project in Kerala; and
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(b) whether research done in ferti-
lity of land for growth of fooder has
proved to be satisfactory?

The Minister of State in the Minis-
try of Food and Agrioulture (Shri
A. M. Thomas): (a) The project has
started functioning since September,
1963. The position in respect of 3
Sections of the Project namely En-
gineering, Animal Husbandry and
Agriculture is as shown below:—

Engineering: The building con-
struction, road laying and
other engineering works are
all procceding satisfactorily.
The construction of workshop,
bull station veterinary station
cattle shed etc. is in progress.

Animal Husbandry: About 100
local cattle have already becn
purchased and these animals
will form the foundation stock
for research in breeding
operations with Swiss brown
sperms.  Swiss brown sperms
in liquid nitrogen containers
in a deep frozen stage will
start arriving in the project
shortly.

Agriculture: About 300 acres have
been cleared and made fit for
fodder production. A fodder
research station approximate-
ly over 10 acres of represen-
tative area of the Project is
being established. Soil ana-
lysis of all the soil in the area
has been conducted. The
fodder research station will
conduct trial cultivation of
Swiss grasses like clover and
Rye for cattle grazing.

(b Preliminary work done in re-
gard to the fertility of the land for
the development of fodder has given
encouraging results,

Railway Line from Ratlam to Godhra
790. Shri D. J. Naik: Will the Min-
ister of Railways be pleased to state:

(a) whether it is a fact that the
compensation to some of the land

owners has still not been given for
lands acquired for the construction of
double railway line from Ratlam to
Godhra of Western Railway; and

(b) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). Compensation to the
land owners in all cases has been dis~
bursed by the State Governments of
Madhya Pradesh and Gujarat, who
have acquircd lands on behalf of the.’
Railway for the Godhra-Ratlam doub-
ling project.

Rental compensation to certain land
owners for the land acquired by the
State Government of Gujarat and
taken over before payment of com-
pensation could not be paid by the.
railway stafl as considerable difficulty .
was experienced in locating the landt
owners, identifying them and maukin
payments. Arrangcements have, how-
ever, been made to hand over the-
balance amount of ahout Rs. 3,053/-"
to the State Revenue authorities who
have agrced to make payment to the
land owners carly, The total rent
due was Rs. 7,555/- out of which
Rs. 4,502/- were disbursed by railway
staff. o

Fertiliser Demonstration Programme's

791. Shrimati Renu Chakravartty:
Will the Minister of Community
Development and Cooperation be
pleased to state: fea

(a) whether the National Institute
of Community Development has re-,
cently completed a study on the work-
ing of the fertiliser demonstration,

programmes in rural areas;

(b) if so, the main findings there-
of; and

(c) the steps taken by Government

to remove the shortcomings of the
demonstration programmes? :

The Deputy Minister of Community
Development and Cooperation (Shri
B. S. Murthy): (a) No Sir.

(b) The question does not arise.

'
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(c) A manual entitled “Effective
and Purposeful Demonstrations” hnas
Been preparde by the Directorate of
Extension, Ministry of Food and Agri-
cxture for the guidance of State Gov-
emments, indica.ing techniques for
the proper planning, lay out and

follow-up o. demonstrations. The
#nportance of demonstration pro-
gfimme has been emrhasised from

€me to time in the course of fleld
wsits to the Sta'es, conferences, and
(e'j/iew of agricuiltural programmes by
the Central Teams.

Tuticorin Development Scheme

2. Shri Umanath: Will the Min-
iter of Transport be pleased to state:

f£a) whether any proposal for modi-
&%tion of the contemplated road for-
apation (Ist Line, 2nd Line and 3rd
»fins beach) connecting Tuticorin
&Qwn with Tuticorin harbour, in the
gpproved project report (Harbour
Tevelopment Scheme) is under ocon-
fideration;

() if so, the details thereof;

() whether Government have re-
cefved any representations from any
qirarters in Tuticorin  against any
#nodification whatsoever of the origi-
m3] project report; and

{d) if so, Government’s reactions
a. the opposition to modification?

®he Minister Sh'pping in the Min-
&try of Transport (Shri Raj Bahadur):
(L to (d). As the proposed harbour
2% Tuticorin will be located away
Afom the town, suitable road connec-
ﬂ';;ns between :he town and the har-
&qur have to be made. Representa-
tians have been received from some
&t manufacturcrs against the pro-
@osed alignment of the Beach roads
which is tentative, Some representa-
€lidns have also been received in
&vour of the aliznments. Govern-
antnt are considering all these repre-
serations.

tilisation of Fertilizers per acre

3. Shri Shashi Ranjan: Will the
®linister of Food and Agricultare be
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pleased to state the quantitative uti-
lisation of fertilizers per acre in our
country at present?

The Minister of State in the Ministry
of Food and Agriculture (Dr. Ram
Subhag Singh): The quantities of
different fertilisers used per acre of
cropped area in lndia during 1962-63
were as follows:—

Phospt.iic

Pctesh  Tctal plant
acid (Pzos)

Nitrogen (Kz0) Nutrient

Kilograms Kilograms Kilograms Kilograms

0°93 029 o'10 1-33

Balloon Grain Store

w94 Shri Ram Harkh Yadav
*q\ Shri D. C. Sharma:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the Government of
UK. have offered India a 500-ton
balloon-like inflatable warehouse for
safe storing of grain;

(b) if 50, the terms of the offer; and
(c) the object of the scheme?

The Minister of State in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a). Yes, Sir.

(b) and (c). It has been offered
on a loan basis with a view to collect-
ing technical data for such a storage
under tropical conditions,

Cowdung as Fertiliser

795. Shri Heda: Will the Minister
of Food and Agriculture be pleased to
state whether Government propose to
utilise cowdung and night-soil for use
as fertilisers with a view to increasing
agricultural production?
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The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): Yes. Schemes
for the utilisation of cow-dung and
night-soil as manures are being im-
plemented by the States and Union
Territory Administrations since the
year 1957-58 as State Plan Schemes.

Manufacture of Railway Components

796. Shri Ram Harkh Yadav: Will
the Minister of Railways be pleased
to state:

(a) whether Government propose
to build a new production unit at
Kalka for the manufacture of railway
components; and

(b) the details of the project und
its approximate expenditure?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) The existing workshop
at Kalka is proposed to be suitably
expanded to undertake the bulk
manufacture of certain railway com-
ponents.

(b) Details are under examination
and the estimated cost of the scheme
will be known after the project report
is finalised.

Assam Government Memorandum

[ Shri P. C. Borooah:
97. Shri Vishwa Nath Pand«}
Shrimati Jyotsna Chanda;

Will the Minister of Railways be
pleased to state:

(a) whether the Government of
Assam presented a memorandum to
him during his recent visit to that
State;

(b) if so, the main demands made
in the memorandum; and

(c) Government's reaction to these
demands?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) Yes.

(b) The memorandum contained
the following main suggestions:—
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(i) Extension of the broad
gauge line from Bongaigaon to
Gauhati via Rangiya;

(ii) Construction of a railway
line from Panchratnaghat to Gau-
hati via Goalpara; another line
to come from Darangiri (Garo
Hills) to join the Panchratnaghat-
Gauhati line near Dudhnai;

(iii) Railway line  between
Gauhati and Khasi Jaintia Hills,
its extension to Silchar and then
to Manipur;

(iv) Rail conection to the Mizo
Hills;

(v) A new Rail-cum-Road
bridge at Jogighopa;

(vi) Railway line connecting
Moranhat with Dibrugarh;

(vii) Rail connection between.
Assam and Tripura; and

(viii) Provision of Fast trains -
between Gauhati and Barauni/
Lucknow or acceleration of 1
Dn/2 Up Avadh-Tirhut Mails and
3 Dn/4 Up Assam Mails.

(¢) None of the new lines mention-
ed vide items 1—7 is included in
Railways' programme of construction
of new lines during the Third Plan
period. Funds and resources avail-
able for construction of new lines
have already been covered by the
commitments for new lines made
with the approval of the Planning
Commission. There is therefore, no
prospect of any of the proposals for
new lines ment‘ioned above being con-
sidered during the rest of the current
Plan period.

Two pairs of fast trains namely
1/2 A.T. Mails and 3/4 Assam Mails
are already available for travel bet-
ween Gauhati on the on~ hand and
Barauni and Lucknow on the other,
In the time table to come inta force
from April 1964 it is proposed to
accelerate  Gauhati-Lucknow AT.
Mail by 35 minutes. Lucknow-
Gauhati Mail by 50 minutes and
Barauni-Lumding Assam Mail by 23
minutes.
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It is not feasible at present to in-
troduce an additional service between

Gauhati and Barauni/Lucknow for
want of requisite line capacity and
locomotive power. However, with

the increase from 17th February 1964
in the frequency of the Military Mails
running between Lucknow on the
one hand and Siliguri and Gauhati on
the other from two to four trains con-
eiderable relief is expected to be
available to civilian passengers travel-
ling between these points.

Inter-State Transport Taxes

798. Shri Man Sinh Patel: Will the
Minister of Transport be pleased to
state:

(a) whether a study team has been
appointed for the division of tax pre-
ceeds from inter-State transport; and

(b)y if so, the recommendations
thereof?

The Minister of Shipping in the
Ministry of Transport (Shri  Raj

Bahadur): (a) An offizial Study Group
has been set up to rccommend a rea-
sonable basis, or formula, for the
1division of the tax procceds from
inter-State transport among the dif-
ferent States concerned.

(by The Group has not yet

completed its work.

Trains on Ghaziabad-Delhi route

Shri Ram Harkh Yadav:
Railways be

199, {Shn Vishwa Nath Pandey:

Will the Minister of
pleased to state:

(a) whether it is a fact that the
train services on the Ghaziabad-Delhi
route were disrupted on the morning
of 8th February, 1964 as passengers

and students interfered with the
working of the railways; and
(b) ' it so, the cause of 1this

disruption?
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The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan).
(a) Yes. )

(b) On 8th February, 1964, some
passengers jumped into the brake van
of the Ghaziabad-Shakurbasti pilot
at Ghaziabad after it had been start-
ed from there at 7,20 hours. To
detrain these passengers the Guard
stopped the train. The pilot could
not restart immediately because the
brike blocks got jammed. The brake
blocks were released and the pilot
started again at 7.45 hours. This
resulted in 19 minutes late start to
IRDG Dn. Ghaziabad-Rohtak shuttle
from Ghaziabad. En route the alarm
chain of this shuttle was repeatedly
pulled by its passengers who also
obstructed the track.

Poultry Farm Programme

800. {

Will the Minister of Food and Agri-
culture be pleased to state:

Shri Subedh Hansda:
Shri Bibhuti Mishra:

(a) whether F.A.O. proposed to
finance poultry farms programme in
our country:

(b) if so, the quantum of help

proposed to be given in the current
vear;

(¢) whether any plan to set up the
farms has been made; and

(d) if so, where such farms will be
put up?

The Minister of State in the Minis-
try of Food and Agriculture (Shri A,
M. Thomas): (a) to (d). There is no
offer of financial assistance from the
F.AO.s own resources, The
Australian Frcedom From Hunger
Campaign Committee have, however,
agreed to provide a feed mixing plant
valved at $130,000 for the Poultry
Development Project at Babugarh.
The World Food Programme has also
undertaken to provide 2,000 Metric
tons of Maize valued at $171,900 for
the same project.

The feed mixing plant is expected
to arrive during the current year and
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s0 will maize. The Poultry Farm at
Babugarh is functioning already.

Sleeping Berths

801. Shri D, C. Sharma: Will the
Minister of Railways be pleased to
state:

(a) the progress made in the pro-
posal to provide sleeping berths in
second class coaches on all trains; and

(b) the stage at which the matter
stands at present?

The Depuly Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b). As an experimental
measure, second class sleeper coaches
have been iniroduced recently on two
pairs of trains—one between Delhi
and  Luncknow and one between
Mudras Central and Howrah.

The question of extending this
facility to other trains will be con-
sidered after gauging the results ~f
the experiments,

wy et & 5 awEw
A aE

goR.
I*ﬁ asaa fag

AT TE JO0 AR A1 qg T
AN g oFG fF o

(F) @1 7 Fm7 & AWenr
ATET B TE WY ;

(a) 7 == gfaaw = a9z ¥
feface st9 Wear #w wa ii el
A R FAR A E

(1) @ @ wFR Fr faFEd
g & Arg §

() Far TF #TAAl FT OTHE AW
araredt ¥ I G fer war
8

e T AR fam § gg-AE (s
feww @ wret) ¢ (F) g

ATEAAeT U T AT, AfwA
ey fedr ¥ fau welg fm A
¥t Fr A oy F F1 AT FT AR
ot 70 afgg Y WA aF AT §
I7% f © To Yo To Fo FTATAT &Y
X ¥ framadr weda-gew faar swar
A €%
F faaty ear a1 frewr & *
fae foeg a@my & fag &0 av faeeft
foreft 301 > sreR A8 T, F1E azdA-
qe ag faar ST |

(@) sga @ famfaai A %
T a7 I9Y FH FAT & q2 A% R
& fomy f Hear &1 Al gqmn o
¥ T ITaEAT for T ATEEE AT
®EIT ST FF |

(W) 5T SETC T 7 EEA
T faclt, fa fomm @ faw
F0 & fy owaiq wed WA A A
afvrrar & fam @ v sifm @ A
qzy @ #f .« 773 Y 7T gH o
gt @A & 1
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gy OF feT AT &7 ST T 6T
T o

Groundingz of Caravelle Plane at
Madras

804. Shri Subodh Hansda: Will the
Minister of Transport be pleased to
state:

(a) whether it is a fact that a Cara-
velle Plane was grounded at Madras
for a few days in the second week of
February, 1964;

(b) if so, the reason therefor; and
(c) how long it was grounded?

The Deputy Minister in the Minis-
try of Transport (Shri Ahmed
Mohiuddin): (a) and (b). Yes, Sir.
Caravelle aircraft VT-DPN operating
flight No. 171, Bombay-Madras, on
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9th February 1964, was grounded at
Madras, due to failure of nose wheel
axle bearing,

(c) The aircraft was made service-
able on 14th February, 1964, alter
receipt of the required spares from
France.

Installation of Radio Sety in Tralms

805 { Dr. P, Srinivasan:
: Shri Paramasivan:

Will the Minister of Railways be
pleased to state whether there is any
proposal to instal radio sets in long
journey trains to relieve monotony
of the journey?

The Deputy Minister in the Ministry
of Railwayg (Shri S. V. Ramaswamy):
Relay of ALR, news and music was
introduced with effect from 2nd
April, 1960, on an experimental basis,
in the air-conditioned coaches of one
of the rakes of Air Conditioned Ex-
press trains, equipped with  Public
Address System and running between
Howrah-New Delhi-Madras.

The question of extending the
facility of ALR. news and music in
other air-conditioned express trains
was considered and it has been decid-
ed not to extend the facility further,
far the present.

Trains from Delhi to Madras

(Dr. P. Srinivasan:
806. { Shri Paramasivan:
| Shri P, Venkatasubbaiah:

Will the Minister of Railways be
pleased to state:

(a) whether there is any proposal
to run additional trains from Delhi
to Madras and vice versa to relieve
ecngestion; and

(b) if so, the details, thereof?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b). To meet the requirements
of passenger traffic on the Grand
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Trunk route it is proposed to run an
additional express train twice a week
between Madras and New Delhi
from April, 1964 to the timings of the

biweekly air-conditioned expresses

running on this route. The train from

Madras will leave on Sundays and

Wednesdays and from New  Delhi
on Sundays and Thursdays.
New Railway Line

807. Dr. P. Srinivasan: Will the

Minister of Railways be pleased (o
state:

(a) whether there is any proposal
to lay a new railway line from:
Tirunelveli to Kanyakumari and from
Kanyakumari to Trivandrum; and

(b) if so, the details thereof?

The Deputy Minister in the Ministry
of Railways (Shri S. V. Ramaswamy):
(a) and (b). Preliminary Engineering
and Traffic surveys for the line have-
been sanctioned and are in progress.
The proposed line is however, not
included in the Railways’ programme
of construction during the Third Five
Year Plan

Untouchability

808. Shri N. R. Laskar: Will the
Minister of Community Development
ang Co-operation be pleased to state:

(a) whether the Panchayat Samitis
have been assigned or directed to de-
tect practice of untouchability in the
country-side; and

(b) other activities assigned to
Panchayat Samitis in this regard?

The Deputy Minister in the Ministry
of Community Development and Co-
operation (Shri B, S. Marthy): (a) and:
(b). State Governments and the Union
Territories have been requested to
issue special instructions to the Pan-
chayati Raj institutions explaining
their promotional and education role
in the removal of untouchability and
ensuring that the Scheduled Caste
persons are not subjected to such
disabilities.
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Upgrading of Post Offices in Punjab

809. Shri Daljit Singh: Will the
Minister of Posis and Telegraphs be
pleased to state:

(a) whether there is any proposal
to upgrade a few sub-Post Offices into
Head Post Offices and Branch Post
Offices into sub-Post Offices in Punjab
during 1964; and

(b) if so, their names and
they will be upgraded?

when

The Deputy Minister in the Depart-
ment of Posts and Telegraphs (Shri
B. Bhagavati): (a) Yes,

(b) A statement is laid on the table
of the House. [Placed in Library.
See No, LT-24-44/64].

Panel of Progresgsive Farmers

Sultan:
Agri-

810. Shrimati Maimoona
Will the Minister of Food and
culture be pleased to state:

(a) whether Government propose
to constitute a consultative panel of
progressive farmers;

(b) if so, the contemplated constitu-
tion and functions of the proposed
panel; and

(c) whether any further incentives
are proposed to be given to the far-
mers to produce more; if so, in what
form?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) A proposal] for
constitution of Consultative Panels of
Progressive Farmers at the Block,
District and State levels is under
consideration.

(b) The proposal contemplates that
selection of the panels would be decid-
ed by the State Governments at the
State Level, Zila Parishad at the
District Level, and Panchayat Samitis
at the Block Level. The District and
Block Level panels may consist of
selected progressive farmers of the
District and the Block respectively,
judged on the basis of their crop
yields, scientific techniqueg used or
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other criteria suitable to local condi-
tions. The panels would be used in
consultative capacity by officers at
various levels on Research Inst.tutes,
Seed Farms, demonstrations, planning
and implementation of agricultural
programmesg etc.

(c) Incentives are already being
given to the farmers for increasing
production in the form of guaranteed
prices for certain crops, sub-
sidies for varioug in-puts
loans for production purposes as well
as prizes and cash awards. The ques--
tion of providing further incentives to
encourage farmers to make more in-
vestment in requisite out-puts to in-
crease yields is under the considera-
tion of Government.

gazens

€QQ. =t WiFET AR A@T w7
arr aqn Fi® 67 gg qIa FToFAr
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(%) 7 g &= § 5 fooelt &
gITAl F1 A qT@F G FiA &
FIOT GIFTT 37 7214 &7 fa=re %
e, A

(') afz &, @t = ?

o a4t ¥f§ waea | a9 |
(st o Wo wywE) : (F) faeelt TR
frm & q ag g faaroei € B
feeelt & frgrag: oo &t & & AY=T
gaTEEt #1 g fear s

(@) @ ax & mr aF 1
frorg Y foar mar €
Drilling of Tubewells in Gujarat

812. Shri Man Sinh Patel; Will the
Minister of Fooq and Agriculture be
pleased to state:

(a) the progress of drilling of
tubewells for irrigation in Gujarat
State during the Third Five Year
Plan; and
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(b) whether Government have
taken any steps to expedite the pro-
gress?

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Out of 537 tube-
wells (Spillover and new) to be dril-
led in the Gujarat State during the
Third Five Year Plan, 85 tubewells
have been drilled, so far.

(b) In order to accelerate the pro-
gramme of drilling, the drilling of
50 tubewclls in Kutch has been en-
trusted by the State Government to
the Exploratory Tubewells Organi-
sation of the Unicn Ministry of Food
ang Agriculture.

Thefts of Coach Fittings

813. Shri Hem Raj: Will the Minis-
ter of Railways be pleased to state:
(a) the number of thefts of the

coach fittings during 1960 to 1963
year-wise and zone-wise; and

(b) the price of such fittings year-
wise and zone-w:se?

The Deputy Minister in the Minis-
tret of Railways (Shri Shahnawaz
Khan): (a) and (b). The required in-
formation is given in the statement
laid on the Table of the House.
[Placed in library. See No. LT-2445/

64].
AFR LI WA g

(st g0 @10 @& :
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Consumers Cooperative Stores

815. Shri Inder J. Malhotra: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state the total amount of loan|aid
given to the wholesale Consumers Co-
operative Slores in the country during
1963-64 (upto 31-1-64)?

The Depuiy Minister in the Ministry
of Community Development and Co-
operation (Shri Shyam Dhar Misra):
The total amount of loan and  grant
relcased during 1963-64 (upto 31-1-64
to wholesale consumers coopcrative
stores in the country, under the Cen-
trally Sponsored Scheme, is Rs. 182-81
lakhs and Rs. 13°82 lakhs respectively.

ra

T2 = WER AW &7 ¢ I
T aqr g = gg g9 o oFw
T &

(%) #1 ag o= ¢ & fra
AT 9g F7 qfeaT agT @ TE R

(@) afz zr, @ TE&T SoORA
QT & fau @ T #CW R
LI

() e &9 & g s F_T
gar g 7

o aqr §fe AAwE § TE-EE
(s w0 Wo www) : (F) ¥ (7). |



Written Answers PHALGUNA 18, 1885 (SAKA) Written Answers 3545

3541
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| sy Mwcr  wE=
Mills
Supply of Surgarcane to cte j i ; fﬂz
Shri Rameshwar Tantia: L‘ﬂ HER NT &A@V
817, -t Bishanchander Seth:

Shri Vishwa Nath Pandey: N
7T WG WA ag Fart wOF
Will the Minister of Food and Agri- 9 fr :
culture be pleased to state:
(a) whether it is a fact that on \(_EF) ‘1&!3‘ ¥ o AW iﬂﬁt
account of fall in sugarcane production e # faar s 3 W W

some of the sugar mills in Bihar and e e P S
Eastern U.P. could not work fully; (E) ﬁ_ﬁ {#Q% e %:
and IAOTaFIvET F1 HHT A% Iq T TG

(b) the steps taken to increase the

wqrfa%qq;?irqatrﬁrangwﬂ’T

crop of sugarcane in the area? E ’

The Minister of State in the Minis- () v s & A fawd @
7 g st Agrieare WA oy

(b) A scheme has been sanctioned (&) Fav 7% @ tfw oy T 9

in these areas for intensive develop- ¢ G g @Ehax TE A
ment of sugarcane cultivation in 843 ¥ 3\"3?["?? g__,i 1 T Ry

factory areas from this year. o N
gaqafaeft F oS T6 A TO9
Ticketless Traveiling fer 7 wfascw %2 &7 9 foar §

e
818. Shri Vishwa Nath Pandey:
Will the Minister of Railways be (?) gz 2, ) =9 99 F NG
" 6!y < ©°

pleased to state:
¥ faara & Faw F1aw § 7
(a) whether it is a fact that special

campaign against ticketless travelling IMF HHT A E¥L | (~'ﬁ
was launched by the Northern Rail- ¥
way from 8th February to 12th RUSELL a‘l) (EF) AL

February 1964; and
. - g o.

(b) if so, how many ticketless ( ) 1
passengers have been arrested, fined

and sent to jail? (w) FTET RS A

foe & FTor .
The Deputy Minister in the Minis- .
try of Railwayg (Shri Shahnawasz FTET STAT-TA (Cleorance
Khan): (a) Yes, in Delhi area. Certificste)  frelq *
FTLT 2

(b) Out of 134 passengers arrested.
114 were fined and the remaining 20 3 f f
were sent to jail in default of pay- Gt 8T
ment of fine, & HTCr R
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Railway Wagons sent to Pakistan

820. Shri Surendranath Dwivedy:
Will the Minister of Railwayg be
pleased to state:

(a) the number of Railway Wagons
sent to Pakistan carrying cement
during the yecars 1961 to 1963,

(b) how many of these have been
returned to our country and how many
are still lying there; and

(c) the total amount of cement

supplied by these wagons during the
above period?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) 2884 wagons. Of these
268 wagons booked in 1961 for stations
on the Pakistan Railways were meant
for Afghanistan.

(b) The procedure for interchange
of wagons between Indian and Pakis-

tan Railways is the same as that
obtaining between the Indian Zonal
Railways. ie. al] interchangeable

wagons can be loaded from one coun-
try to the other irrespective of owner-
ship of such wagons; ownership has
gignificance only for charging of hire
and cxecution of periodical overhaul.
‘During the years 196' to 1963 a total
of 2,62,865 wagons (both loaded and
empty) were sent from the Pakistan
Railways to the Indiap Railways and
2,63,185 wagons were sent from Indian
Railways to Pakistan Railways. The
location of one country’s wagong in
the other is verifieq once in alternate
years by the process of a wagon
census. In add‘tion, records are main-
tained, inter alia, to.indicate the num-
ber of wagons of each country avail-
able on the other’s system, as on the
last day of each month.

(c) 70,159 tonneg approximately,
tncluding 5,852 tonneg meant for
Afghanistan.
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Commemoration Stamps
[ Shri Kapur Singh:
82L ! Shri Guishan;
Shri Buta Singh:
Will the Minister of Posts and

Telegraphs be pleased to refer to the
teply given to Starred Question No.
161 on the 18th February, 1964 and
state whether any special stamp has
been issued, to commemorate the
eminence or services of a Sikh to the
country and the nation?

The Deputy Minister in the Depart-

ment of Posts and Telegraphs (Shri
Bhagavati): No. Sir.

Caravelle Services

822. Shrimati Sharda Mukerjee:
Will the M.nister of Transport be
pleaseq to state:

(a) whether it is a fact that the
Caravelle services are not running to
scheduled time; and

(b) if so, the reasons therefor?

The Deputy Minister in the Ministry
of Transport (Shri Ahmed Mohiud-
din): (a) and (b). The Caravelle
services were introduceq with effect
from 1st February, 1964. There have
been delays in the opcration of these
services due to traffic, catering, opera-
tions and engineering, but these shoulg
be regarded as the normaj teething
troubles incidental to the introduction
of a new type of aircraft.

Sugarcane

823. Shri Sivamurthi Swamy: Will
the Minister of Food and Agriculture
be pleased to state:

(a) the number of sugar factories
in the country that have represented
to Government for shortage of sugar-
cane; and

(b) whether any complaints from
the cane growers of Tungbhadra area
in Mysore State have been received
to the effect that due to shortage of
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to Matter of Urgent
Public Importance
sugar factorieg sugarcane is being

wasted?

The Minister of State in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): (a) Almost all sugar
factories in the country, ecspecially
those situated in gur producing areas,
are experiencing shortage of sugar-
<cane,

(b) No, Sir.

12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

MR. TALBOT’S VISIT

Mr. Speaker: I had been receiving
Calling Attention Notices for the last
two or three days—I have been dis-
allowing them—about Mr. Talbot’s
visit. If the hon. Minister is in a
position to answer it, ] might ask the
Member concerned to put the same.

The Minister Without Portfolio (Shri
Lal Bahadur Shastri): I am prepared
40 answer.

Mr. Speaker: Shri Yashpal Singh
may put it, because his is the first
name.

Shri Tyagi (Dehra Dun): Before
him we have also given notices.

Mr. Speaker: I am collecting all the
mames that are there.

Shri Yashpal Singh (Kairana): Sir,
1 call the attention of the Prime
Minister to the following matter of
urgent public importance, and request
that he may make a statement there-
on:

Reported Autonomy Plan for Kashmir
put forward by USA and UK.

Shrimati Renu Chakravartty
(Barrackpore): My notice is diffe-
rent. My notice was on the report

of the new proposal for Kashmir by
Mr. Talbot, Assistant Secretary of
‘State, United States, and our Govern-
‘ment’s reaction thereto.

2290 (Ai) LSD—4.

Committee

Mr. Speaker: Every notice I cannot
read here. The wording may be
different.

Shrimati Renu Chakravartty: Mine
is specifically on Mr. Talbot's pro-
posals.

Mr. Speaker:
of.

Shri Lal Bahadur Shastri: It is true
that Mr. Talbot is coming here on the
6th of this month. But what has
appeared in the papers is purely a
Press report, if I might not use the
word ‘speculation’. However, India’s
position in regard to Kashmir has
been made quite clear recently in the
Security Council meeting by our
representative and by our colleague
Shri Chagla. We cannot deviate from
that position even for a moment.

Let this be disposed

Some Hon. Members rose—

Mr. Speaker: I do not think any
questions need be put now. Let it
remain as it is (Interruptions). They
can be raised again. I do not think
this would be the proper stage for any
questions at this moment.

12.14 hrs.
PAPERS LAID ON THE TABLE

Rice (Madras) Price Control Order
under the Essential Commodities Act,
1955

The Minister of State in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): Sir, I beg to lay on
the Table a copy of the Rice (Madras)
Price Control (Second Amendment)
Order, 1964 published in Notification
No. G.S.R. 260, dated the 22nd Feb-
ruary, 1964, under sub-section (6) of
section 3 of the Essential Commodi~
ties Act, 1955. [Placed in Library.
See No. LT-2435/64).

12.15 hrs.
PUBLIC ACCOUNTS COMMITTEBR
TWENTIETH REPORT
Shri Tyagi (Dehra Dun): I beg to

present the Twentieth Report of the
Public Accounts Committee on Appro-
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[Shri Tyagi]
priation Accounts (Civil), 1961-62 and
Audit Report (Civil), 1963 relating
to Ministries of External Affairs, Food
and  Agriculture, Health, Home
Affairs, Information and Broadcasting,
Labour and Employment and Law.

12.15} hrs.
PANEL OF CHAIRMEN

Mr. Speaker: I have to inform the
House that under rule (19) of the
Rules of Procedure and Conduct of
Business, I have nominated Shri T. H.
Sonavane to the Panel of Chairmen
in addition to the existing members
of the panel

12.16 hrs.
STATEMENT RE: DELHI STATE
CENTRAL CO-OPERATIVE STORES’
DEALINGS IN GUR

The Minister of Law (Shri A. K.
Sen): Sir, I want to make a state-
ment on the Delhi State Central Co-
operative Stores and its dealings in
gur.

On 18th November, 1963 a permit
was issued by the Director of Food

and Civil Supplies of the Delhi
Administration in favour of Delhi
State Central Co-operative Stores

Limited, authorising them to import
300 tons of gur from Uttar Pradesh
under the Gur Movement Control
Order, 1963. Prior to that a licence
was issued in favour of the Stores
to deal in gur on the 16th November,
1963 by the Director of Food and Civil
Supplies under the Delhi Khandsari
and Gur Dealers’ Licensing Order,
.1968. The licence specified only one
place of business, namely, 8/4, DB
Gupta Road Delhi. On 29th Novem-
ber, 1963, the Secretary of the Society,
Miss Sulhan, informed the Director of
Food and Civil Supplies verbally and
then in writing that the gur
was being stored in 5 depots, namely,
Medaganj, Phuta Road, Nangloi
Regal Buildings and Jagannath Mar-
ket. It is stated that the Director had
informed the Secretary that no
licence was required for storage and
sale of less than 50 quintals at any
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Delhi State Central
Cooperative Stores

It is also stated that the
Director had verbally approved of
the storage at these five places. But
the Directorate did not issue any
licence for effecting sales at the above
5 depots or at three other places
where they were subsequently stored.
It seems that in three places out -of
the above five places, Medaganj,
Phuta Road and Nangloi, and at
Najafgarh also, gur was not only
stored exceeding 50 quintals but was
also sold exceeding 50 quintals involv-
ing a breach of clause (3) of the
Delhi Khandsari & Gur Dealers’
Licensing Order punishable under
section 7 of the Essential Commodi-
ties Act. The Directorate only
approved of storage in these un-
licensed premises and not sale.

3548

one place.

With regard to the sale of the gur
thus imported it seems the sale took
place prior to the 5th December, 1963
at first at rates varying from Rs. 80
to Rs. 85 per quintal and later on at
rates varying between Rs. 66 and Rs.
69 per quintal for wholesale and Rs.
69 and Rs. 71 for retail sale. At that
time no order was issued by the
Director of Food and Civil Supplies
fixing the price for the sale of the
gur in question,

On the 6th December, 1963 the
Director had fixed the price of the
gur in question as follows:—

Quantity Wholesale

Quality of gur in rate
quintals per
quintal
1. Gur Pansera 726- 30 66°00
2. Gur Chakoo 241-19 6800
3. Gur Khurpa 64949 69-00
4. Gur Ladoo 198°25 6900

After the aforesaid fixation of price,
the Stores do not appear to have sold
any gur at prices exceeding the prices
fixed as above.

In these circumstances, the Delhi
Administration took the opinion of
the Secretary, Ministry of Law, who
opined that there was a case for
prosecution against the persons
responsible for sale of the gur from
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the aforesaid unlicensed premises
under section 7 of the Essential Com-

modities Act read with clause (3)
of the aforesaid Licensing Order.
His view was that as there was no
sale by the Stores of gur contrary to
the rates fixed by the Director after
such fixation, there was no case for
prosecution for sale of gur in excess
of the prices fixed.

Thereafter the matter was sent to
the Solicitor-General for his opinion
who agreed with the view of the Law
Secretary.

Accordingly, a case has been filed
against the Managing Director of the
Stores, Shri Ram Lal and the Secre-
tary of the Stores, Miss Shakuntala
Sulhan. A case has been filed before
Shri R. N. Mehrotra, First Class
Magistrate, Delhi under section 7 of
the Essential Commodities Act read
with clause 3 of the aforesaid licens-
ing order for effecting sale of gur
exceeding 50 quintals from unlicensed
premises. The case is now pending.

=Y TEHTIE e e 98 Ry,
& 9F gTT Ag ATAAT ATEAT § AT
g FEY T & fF fafa dwrem ¥ fo=
qHET #§ 09 AR AT § I
T I & qra7 317 & fomd ar @ 718
wawifas wofa serd Y &6 & ar
for difgeme a7 feer sTor A ar Pl
19T F1 surear mafaa i & ar ]
T FT TERT ATHAT AT & 1 BIETH
F A a1 FEiEEe FAIfedT dae &
araa, fmaET @1 e 3 s qEqe
¥ Seora i, fafy garerg 81 48 3=
s ? afz g, & #@ ag qwwen fee
TeAifaF safe 1 aw & fog fafy
HATAG FT WAT 74T 7 I THT HT 747
frorg o foar @ ? T T A A
oF afed &1 a9 &1 gfee & A ot
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st @it (3|OEA) : TmET AR
a9 T
Shri A. K. Sen: The statement of
the case which was sent to ‘the Min-
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istry was the most fair statement. I
strongly refute any suggestion that it
was sent for the purpose of shielding
anybody. It does not matter who is
concerned or who hag violated the
law, so far as the legal position is
concerned (Interruptions)

Mr. Speaker: What is requested is
whether this is the usual practice.

Shri Surendranath Dwivedy (Ken-
drapara): What is the precedent?

Mr. Speaker: Was ever the Law
Ministry or the Secretary of the Law
Ministry consulted in such matters or
it was only in this case that consulta-
tion was made?

\Shri A. K. Sen: In all important
cases it is done. (Interruptions)

Mr. Speaker: Order, order.
Shri Nath Pai (Rajapur): Sir, may
I ask a supplementary on this?
veow wgaw - 89 w9 ¥ fau
€9 g 97 s 62 &7 femwwe oY
s R @ 1 99 9 AT 99 R
§ | &% 39 wede g Al 1% gar A
g ggar | FatEEe & fau oF Jy
qarer wars fEr 2T g 1 afe wree
ooy feowa @ex § a1 99w fau
ga A0% § | 7w A ¥ aw WA
I |

=t SETE e o AT S A
oy =52 7 797 &1 g9y o § 99w
g e T g, & Faw g8 A
arga ¢ e gferr @1 o foiE & AR
St @7 fafr=t ®1 Ao T, 9w § oA
firer safAal % T &, 9g d @ fAfaeeT
qrga aqar T |

seqet wgEw - 39 e ¥ fF
fgq sefaal & AW & I9FT @
o fefrer aeg AT SRR E @ 0
Shri A. K. Sen: As the matter is
pending, I do not want to go into the
details.

Shri Harl Vishnu Kamath (Hoshan-
gabad): The cat is out of the bag—a

‘big cat.



3551 Statement re:

Shri A. K. Sen: I can tell you the
names of the persons who are involv-
ed in the sale of gur, whose names
have appeared in the document of
purchase from UP, in the payments in
the sales effected, in the storage effect-
ed—all these were sent along with the
statement.

Shri Prakash Vir Shastri: What about
the Chairman of the Central Co-ope-
rative Storc? Why no action against
him is taken?

Shri Ranga: The Home Minister is
always talking of eradicating or root-
ing out corruption and this is the co-
operation he gets.

Mr. Speaker: That would be quite
a different thing.

Shri Nath Pai:
gpecific question on the
which he made. He said
breach was involved of the Gur
Order which obtains in  Delhi be-
cause no directions were issued. May
I know from him whether the Direc-
tor of Supplies Delhi, contacted per-
sonally the Secretary of this Store
and when she asked for permission
to sell gur at rates between Rs. 32
to 34 he specifically told her that this
will be wrong, in contravention of
the orders and illegal and whether
in spite of these directions given by
the Director of Supplies the gur
was sold and (b) whether the Direc-
tor did not incorporate these things in
his complaint to the Superintendent
of Police who had to carry this in-
quiry?

Shri A. K. Sen: The Director never
stated anything about the fixation of
prices before the 6th of December.

Shri S. M. Banerjee (Kanpur): I
would like to know the circumstan-
ces which led the Delhi Administra-
tion to send a specific case to the
Law Ministry. Why a deviation was
made in this particular case?

Mr. Speaker: He
that,

Shri S. M. Banerjee: He has
answered it specifically.

Mr. Speaker: It has bean answered.

I have to ask a
statement
that no

has answered

not
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o T HAIF Mg (HéEmR):
7g iz feemy go fF faedlt wawrar
afafy ¥ @@ @ @A ¥ § 3 @l
a7 AR FAT 99 AT 93 AH AW H
fix  sgrfal &1 oq9 41, W]
FzHT A 1, ITHEETH #1, FAq9
UF ¥ X ¥ foar ar, & g saw

g § T Fr FraF "qarAa w0 faser
SIET & Y AFITTA Sir % faers
o g & fawas fgara § qga€y
F F1 {7 armet fasfr st arsfa fg
FY TR Yoo F ATIAF gt &, W #47
qRo T®N F AIfTF I, & TFR &
faars @ifsa & %1 amEr @, ag
Afr fasft ?

Shri A, K. Sen: I have not quite

followed what the question is.......
(Interruption).

Shri Kapur Singh
Before he replies......

Shri A. K. Sen: The hon. Member
will leave it to me to choose my
course of action. Should I need any
advice from Shri Kapur Singh, I
shall always be willing to take it
What I was saying was that I was
not quite clear as to what the hon
Member had in view. If the point
is whether there has been any vio-
lation of the Essential Commodities
Act by selling in excess of control-
led prices, the answer is that the
first thing to be proved against any
person against whom prosecution
may be contemplated is whether
there was in fact such a fixation or
not and, if there was a fixation, whe-
ther after the fixation there was any
sale contrary to the fixed price.
These are the most important ques-
tions. As I have stated the facts,
the investigation shows that the pri-
ces were fixed on the 6th December
and after that no sale had taken
place contrary to those fixed prices.
The sales up to the 30th
October appear to have been at bet-
ween Rs. 80|- to Rs, 85|- per quintal.
After that, even before the fixationm,

(Ludhiana):
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the Stores appear to have sold at a
much lesser price, ranging from
Rs, 65/- to Rs. 79]- and in one case at
Rs. 71|-. But that is immaterial if
there is no fixed price at that time.
So, the question of shielding anyone
does not arise. If there was any sale
contrary to the prices, no matter who
is involved, he would have been pro-
secuted,

To W AAPR wfgar : v
wRE, Fuaw ¥ FgwAGAE L . ..

OSR WEREY : AOE w9 W
w2 T 39T &, I IHA WY FATLRIAA
ST T |

To T FER ®ifgar : 37 ¥ ar
ag FY ared g war 1§ & |
"9 ¥ HS FEAT e g F oAF
& FTH S HY T | WL TR
F QTN °TE TG Fer AT & qF S FT
FAT A T FT F Ig TALC IUL KT qAl
® ¥ AT § oI ww & fF o
ITH TH Yoo ¥ warfeaw fegarm &
LAY FIA T, HXIH 930 F qATGH
TER & faars arforr #39 # 7 annf
frefl | g g F AT AT )
AfFT @R Jg FgFT g A &
g a7 S9Y wawd Tgl, g4 ar @y
g wAifedty tae ¥ woea &0

Shri A. K, Sen: I beg the hon.
Member’s pardon if I had given the
impression that I wag evading the
answer. If his question was about
falsification of accounts, no such com-
plaint came to my Ministry and,
therefore, there was no occasion to
examine it, If there are facts placed,
we shall certainly consider them and
give our impartial view.

TWo W AART wfgar @ #gi

G ST A ¥ @ A oS
Iad #:oam &

Shri Nath Pai: It was pointed out

precisely that the charges which the

Police haq referred to the Delhi
Administration for being brought to

Statement re: 3554
Report of Bonus

Commission
court were under sections 477, 120
and 34—falsification of accounts and
conspiracy to defraud, This I had
asked of the hon, Food Minister and
we insist that the House is being
misled as to whether the Delhi Police
in their report have stated that pro-
secution can be instituted under these
charges,

Mr. Speaker: Now the hon. Minis-
ter says that that has not been refer-
red to the Law Ministry,

Shri Hari Vishnu Kamath:
Suppressio veri, suggestion falsi.

12.29 hrs.

STATEMENT re. REPORT OF BONUS
COMMISSION

The Deputy Minister in the Minis-
try of Labour and Employment and
for Planning (Shri C. R. Pattabhi
Raman): Sir, on behalf of Shri
Malviya, I beg to lay on the Table a
copy of the Report of the Bonus
Commission. [Placed in Library. See
No. LT-2436/64].

The Report raises a number of
important issues and contains a note
of dissent. The Report is still under
study and it is not possible to state
at this stage what the decision of the
Government will be.

Shri Daji: How long will the Gov- .
ernment take to decide upon the
report of the Bonus Commission?

Shri C. R. Pattabhi Raman: It will
be placed as soon as possible.

Shri S. M. Banerjee: May we know
the approximate time-limit as to when
it would be placed, say, one month
or 13 months?

Shri Daji: Will it be placed during
this session?

Mr. Speaker: Can the Minister give
some rough idea?

Shri C. R. Pattabhi Raman: It is a
very important issue. The State
Governments are there. We are all
considering it and there is a note of
dissent. All that is to be considered.
I would like to say that we are anxious
to expedite it as soon as possible.
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12.31 hrs.
APPROPRIATION RAILWAYS BILL

The Minister of Railways (Shri
H. C. Dasappa): Sir, 1 beg to move
that the Bill to authorise payment
and appropriation of certain sums
from and out of the Consolidated
Fund of India for the service of the
financial year 1964-65 for the purposes
of Railways, be taken into considera-
tion.

Mr. Speaker: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
sums from and out of the Con-
solidated Fund of India for the
service of the financial year 1964-
65 for the purposes of Railways,
be taken into consideration.”

The motion was gdopted,

Mr. Speaker: The question is:

“That Clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and
the Long Title stand part of the
Bill.”

The motion was adopted.
Clauses 1, 2, 3, the Schedule, the
Enacting Formula and the Long Title

were added to the Bill.
Shri Dasappa: I move that the Bill
be passed.
Mr. Speaker: The question is:
“That the Bill be passed.”
The motion was adopted,

12.32 hra.

STATEMENT RE: DELHI STATE
CENTRAL CO-OPERATIVE STORES'
DEALINGS IN GUR—contd.

Shri A. K. Sen: Sir, may I crave
vour indulgence and correct a little
thing that I have said with regard to
the question put by Mr. Lohia. I find
from the records that there were
hangabad): Truth is welcome.

Shri Hari Vishnu Kamath
hingabad): Truth is welcome.

WMo T wAYET Ay (AT ) :

T

(Hos-
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Shri A. K. Sen: I do not think I
shall ever be charged with suppres-
sing anything. I find that there were
at one time charges levelled every-
where about falsification of accounts.

Shri Nath Pai (Rajapur): Not
everywhere, but by the Superinten-
dent of Police who investigated the
case to the Delhi Administration. Not
everywhere; we are not concerned
with bazaar rumours.

Shri- A. K. Sen: No entries and no
documents were, in fact, placed before
the Ministry to examine, to prove,
whether any entries or any documents
were falsified or manipulated or not.
Therefore, in the absence of any such
entries or any documents being pro-
duced and any proof being laid as to
whether they are falsified or not, it
is not possible to give any opinion.
(Interruption).

Shri S. M. Banerjee (Kanpur): It
is a very serious matter.

Mr. Speaker: This means that this
aspect of the question also as to
whether the charge of falsification of
accounts had been substantiated or
not had been referred to the Law
Ministry for its advice.

Shri A. K. Sen: No documents
were referred. (Interruptions). I
can assure the hon. Members that so
far as I am concerned, I shall not keep
anything back, any relevant facts,
from the House. That is why 1
volunteered myself. ...

Shri Nath Pai: ]| want a clarifica-
tion. Last time the question was
raised in the same words, specifically
quoting the sections of the Indian
Penal Code. We had asked whether
there were any charges which the
police can prefer against five indivi-
duals apart from the three originals
and then the Food Minister said that
he did not know anything. The
charges were 477A, 20B and 34 Asa
leading advocate, he should know it
We have not used the word. I will
use it; the falsification of accounts
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was one of them. And this is a report
of the investigating police authority
to the Delhi Administration.

Shri A. K. Sen: I am not going to
discuss what the investigation report
says. The hon. Member perhaps has
more information than myself.

Shri Nath Pai: Yes, we do have.

Shri A. K. Sen: I can only say what
our Ministry is concerned with
because 1 am not making a statement
on behalf of the investigating officer.
(Interruptions). No entries and no
documents alleged to have been fabri-
cated or falsified had been placed
before us.

Shri Surendramath Dwivedy (Ken-
drapara): But the Ministry did not
ask for them.

Mr. Speaker: Let us first hear the
hon. Minister. The hon. Law Minis-
ter will kindly agree that these are
two different questions. One is
whether a reference was actually
made to the Law Ministry by the
Delhi Police on these charges of falsi-
fication of accounts and the charge
under section 120B of the ILP.C. And
what was the opinion that the Law
Ministry gave? The hon. Law Minis-
ter had first observed that there were
no charges of falsification of accounts
or other such things....

Shri A. K. Sen: They were not
referred to the Law Ministry.

Mr. Speaker: I agree that they were
not referred to the Law Ministry. But,
now, the hon. Minister finds from the
papers that the question had been
referred to the Law Ministry whether
any offence under these sections also
had been committed. Now, the hon.
Minister gives the reasons why the
‘Law Ministry came to the conclusion
that there was no proof about the
falsification of accounts and about the
charge of conspiracy, because no
documents had been given to the Law
Ministry on which they could base
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any other opinion. That is the posi-
tion.

Shri Hari Vishau Kamath: Did the
Law Ministry call for those relevant
documents at all?

Shri Ranga: It was a duty on the
part of the Law Ministry to have
called for those documents saying
‘You have made these references, but
you have not submitted any docu-
ments. Have you any documents in
your possession? If you have them,
please send them on to us'.

Mr. Speaker: Now, hon. Members
have got a provocation since that
statement has been made and certain
things have been revealed. Now, it
is for them to take up the matter as
to whether they can have a discus-
sion in any other form.

Shri S. M. Banerjee: May | make a
submission? The matter has eves
been referred to the Solicitor-
General.

To TR AT Wfzar ;. weam
wgrg, & fad oF ag 9§ 7 gAY
Far § Nfe fooelt #Y gfew & fafr 04
FNMTE AT qg a4 gg &1 I8 A1
7w g fegeat § ggm wfeg av
afe fafa gt oY & fon & 99 S
¥ oag v g —

“In fixing the above rates....”

An Hon. Member: The hon. Mem-
ber's accent is very good. (Interup-
tions) .

o W AT wifgar - & oy

TR EE ...

TR AT - W FAT F1E TR
g1 oY T A IEE qTE w3 =gy )

To TW wAET ®ifgat : X oF
mEFA A g A T Fa &
W aF AT g A
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[3re Tw wAYRR =fga)

“In fixing the above rates, the
Directorate ailowed Rs. 400 which
was claimed by the Store as load-
ing charges at Muzaffarnagar
station. It is now being alleged
that the above amount was paid
to the railway staff as illegal
gratification and not for the load-
ing purpose.”

A IR IFw s 7 &
TG T "I A F A1 fF N 9w
&Y 1 g fafa st &1 o Aow
g faqga o6 a@ ¢ 5 feqa &
REFI R wATEE, AL
Tt aww Amwer foer § 1 s
"R, W FF A & 37 F W @
qw FE for A g

wTW WRRE  qH IR I€@
T g
Shri A. K. Sen: If that is given to
me, I shall examine it.

Mr. Speaker: The hon. Member may
pass it on to the hon. Law Minister.

Shri Nath Pai: He has the docu-
ment already with him.

TWo TW wAREYT Afgar : a8 @
I 37§ FE fagw @ma T e
AT AT q9 AR a1 F 49 F QT
AT § 1| 9T W 27 7 @ F1% fa@w
A Y arEr T 3

weaw R - STo {TgT AAY §
for & 70 47 7o FIATA 458 F oA Y 477
13T IB1IAT | 99 AFGTIY 1 foas
g afa 77 21 SAXY AT E & av Ag
99 FFT g, IH 9 A9 ¥ 17 9%
g F14aTEY €7 awdr § afw W arw
ST qg e & fF ag A Tlo WA A
TG § OF TFWA 1) 7@ §F AT 94
Fuzgr @ At §28 w@F & foo dae
g1
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Mo TW RAE wifgan - A qgy
2 GIFT AT &F § SR [T R EE 97
faegra § 1 IT &2 FF7E 9@ T
g 39 T uF faaw /o

Shri Nath Pai: Only one question
remains. What was important about
these sections which necessitated the
asking for the special opinion of the
Solicitor-General? What was the
justification for a reference to the
Solicitor-General about these ordinary
sections of the I.P.C.?

Mr. Speaker: No more questions on
this just now. 1 have called Shri
A. K Gopalan to speak on the
General Budget already.

Shri Nath Pai: These are the most
ordinary sections of the IPC. Where
was the need for a reference to the
Solicitor-General?

12.40 hrs.

GENERAL BUDGET—GENERAL
DISCUSSION

Mr. Speaker: We shall now take up
the General Discussion on the General
Budget for which 20 hours have been
allotted.

Shri A. K. Gopalan.

Shri A. K. Gopalan (Kasergod):
Mr. Speaker, we have before us the
budget proposals, the Finance Minis-
ter’s speech as well as the Finance
Bill. First of all, before dealing with
the budget proposals, 1 have to say
what is the essence of the budget
proposals.

This is a very clever budget and a
very dangerous budget. It is not a
blunt budget as that of last year.
Tremendous capacity to manocuvre
has been displayed to create an illu-
sion in the minds of the people. There
are big words, about curbing mono-
poly as well as ending concentration.
The reintroduction of the expenditure
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tax without any real positive step
and effort to find out the black money
i3 nothing more than an empty
gesture.

12.42 brs.

[Mr. DEPUTY-SPEAKER in the Chair]

Gates are opened wide for the foreign
investor. The common man is where
he is, groaning under last year’s back-
breaking taxation. He is disiilusioned
and all hopes of a substantial reduc-
tion in indirect taxation has been
thrown to the winds. There is no
prospect of lowering of prices or
lowering of the burden of taxation.
The people had hoped for a reduction
of tax on nearly 50 items of common
consumption levied last year.

Acids, carbon dioxide and gramo-
phone records have qualified for the
total removal of indirect taxes. The
CDS is scrapped—and that exhausts
the Government’s concern for the
lower income and middle income
group. Taxes on the rich have been
reduced. The agrarian policy is as it
is, and under the present condition,
we cannot hope for any increase in
the production in the near future.
This is the essence of the budget pro-
posals.

When the Finance Minister made
his speech presenting the budget
proposals for 1964-65, people were
naturally anxious te know what re-
liefs would be given to them. They
were also very much eager to know
what steps Government was taking.
The Finance Minister was proposing
to implement the promise of demo-
cratic socialism made by the ruling
party. Socialism today has become
very popular in the minds of the
people and the ruling party has been
putting on the socialist garb to hood-
w'nk the people and to cover up
their policies which, far from being
socialist, are opposite to it.

It is also no accident that the rul-
ing party, when it finds itself in 'a
crisis or feels that it is losing people’s
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support, shouts loudest about socia-
lism. Politioglly-conscious * sections
of the people in this country were
never taken in by this declaration.
But it is true that there are large
sections of people in this country
who centinue to have illusions in
this rulling party and its promises of
building socialism. A hard blow has
been dealt to these illusions by the
Finance Minister. It i a good thing
that the masses get disillusioned; and
I would consider that the Finance
Minister has done a signa] service by
imparting this political education to
the people. A few more less‘ong like
this and the people will know what
socialism really is and who can build
it up and how they can achieve it in
this country. The genuine socialists
in this country will be thankful to
the Finance Minister for this educa-
tion of the masses by the negative
example when the declared policy is
socialism.

Before the Budget was presented,
the people had very great expecta-
tions that they would be given a
large amount of relief. After all,
the only target that was overfulfilled
is the taxation target, and it was
naturally expected of the Govern-
ment that a large measure of relief
would be given to the people, on
whom miseries have been heaped one
after another making life itself un-
bearable for them.

It is true that the Finance Minister
has scrapped the CDS—no doubt
about it. Even there, he could have
been a little more graceful. I want
to ask whether it was necessary to
force the people to make their con-
tributions for 1963-64, and refund it
only after 5 years. Why should he
not have shown 5 little more concern
to the income-tax payers in the
small income groups hard hit by the
scheme according to the Finance
Minister himself? What prevents
him from giving them immediate re-

lief? Anyway, in our country today
we have to be thankful for even
small mercies. The CDS has been
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scrapped, but that almost exhausts  This also ig far from adequate in re-

the concern which the Finance
Minister has for the common people,
apart from the relief to some cate-
gories of income-tax payers in the
lower brackets. We know that this
small religf was ‘necesdary for the
common people because the Finance
Minister wanted to make the bigger
concessions and ancentives he was
giving to big business more palatable.
To that 1 will come later, because 1
want to deal with it at length, but
is this small concession all that was
needed for the people? That is the
question. The whole country has
been crying aloud about the runaway
prices prevailing today, very res-
ponsible Ministers of the Union
Government have expressed concern
over it, and even the Finance Minis-
ter in hig speech has said that there
is concern about it.

The Finance Minister himself is
disturbed at the rise in the price
level. The Third Plan Mid-Term
Appraisal told us that over the period
of 2} years since the commencement
of the Plan, the increase in the gene-
ral price index would work out to
about seven per cent. Everybody
knew that this so-called seven per
cent had nothing to do with reality.
The Finance Minister now tells us:

“While the increase in whole-
-sale prices of the order of 8 per
cent over the first three years of
the current plan period cannot
be considereq large by any stan-
dards and particularly against the
background of the sizable step-
up in outlays under defence and
development, the fact that the
.general index of wholesale prices
rose by as much as 7.2 per cent
between the end of March 1963
‘and the end of January 1964 is
certainly a cause for great con-
cern.”

presenting the reality. To the com-
mon people percentage and base
months have not much relevance.
Statistics have never been known to
feedq hungry mouths. What is far
more relevant to them is the amount
of money that they have to pay to
get things when they actually go to
the market. That is the reality.

Recently 1 saw in the press in
Kerala 3 study of the lower middle
class budget. With absolute bare
essentials, such a family had to spend
Rs. 103 in October, 1957 Rs. 118 in
August, 1958, and Rs. 155.81 in Jan-
uary, 1964—that is a rise of 40 per
cent from 1957 and over 30 per cent
since 1959. The same must be the
pattern almost all over the country.
In fact, in those areas where food
prices shot up to abnormal heights in
the recent period, the situation must
be still worse, the percentage will be
more. So, do not try to hoodwink
the people with talk of seven per
cent and eight per cent. The cost of
living index fraud hag already beea
adequately exposed and officially ac-
cepted. It is better that the Gov-
ernment does not play too much with
the price fraud.

My contention is that the price rise
is far more than what the Govern-
ment admits, and that is also the ex-
perience of the people. Are the
people being compensated for all this
rise in prices? Far from it. There
has never been full neutralisation of
the rise in the cost of living. In many
cases even recommendations for neu-
tralisation by committees appointed
by the Government itself have not
been honoured. Racently the Finance
Minister made an announcement in-
creasing dearness allowance to Cent-
ral Government employees—a grand
sum of Rs. 2 for the lowest category!
They are really bitter that the Gov-
ernment expects them to meet the
rise in prices with Rs. 2 which would
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hardly meet the rise in the price of
any one of the items of household ne-
cessities. They would happily forego
the Rs. 2 and save all that money for
the exchequer if only the Govern-
ment would take steps to hold the
price line which would not cost the
exchequer anything. The other day
the hon. Home Minister also said
that the Rs. 2 would be swallowed by
the price rise and that was not much.
The crux of the problem is the rise
in prices. A paltry concession here
or there will not help the people. The
only thing that can save them is a
policy to lower the pricegs and hold
the price line. In spite of his being
so disturbed about the price rise this
is precisely what the Finance Minis-

ter refuses to do. He has very
graciously removed the duty on
gramaphone records. He hag re-

moved excise duty on a number of
items—hardly any one of them of
avai]l to the common men. In the
present situation we had expected
the Finance Minister to withdraw
at least all the additional duties that
were imposed last year, specially
duties on kerosene, cheaper varieties
of cloth, matches, etc. That would
have meant some relief. But the
Finance Minister will do nothing of
that sort. Not only will he not take
any such steps but he is even against
controls which will check prices.
From 1951 to 1962 the excise duties
on all the essential commodities had
risen and I pointed this out last year.
The duty on one item, kerosene has
risen from Rs. 28 lakhs to almost a
thousand lakhs 5 year. It rose al-
most every year and the climax came
last year. People expacted that at
least as far as these essential com-
modities are concerned, there would
de at least fifty per cent relief. As
I said earlier, he is against controls
which will check price rise in some
way. According to the Finance
Minister:

“In curbing profiteering, fiscal
devices can be used much more
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effectively than controlg which

lead to abuses.”

This is the same concern for the wel-
fare of big business which prevents
him from introducing State trading
in foodgrains.

Shri Ranga:
it.

Shri A. K. Gopalan: My friend
opposes jt but all the other support.
Once the price of a basic commodity
like foodgrains is under check, other
things will fall into place. Equally is
this concern shown by the Finance
Minister and his Government when
they refuse to nationalise banks which
have played not a small role in the
matter of price-rise. It was said that
only a3 small section of people back-
ed jt. It is not so. Many in the
Party to which the hon. Finance
Minister pelongs have been pressing
for it but it is the Government that
have rejected it.

The possibility of considerable
pressure on price during the Third
Plan period was visualised by the
Government itself. Yet no measures
were taken. Prices began going up.
Government itself. Yet no measures
but did not do anything. Now, the
attitude to prices and controls which
the Finance Minister has taken, far
trom showing any concern for the
price rise or the common man who
suffers from ijt, can only lead us to
believe that it is the -Government's
palicy not to check the rise in prices,
that this is being deliberately done
in the interests of big business and
private enterprises.

Question, We oppose

The Finance Minister ascribes the
rising trend in prices essentially to
the inadequate rate of growth in
agriculture. From 1961-62, agricul-
tural production has been declining.
For the current agricultural sea-
son according to the Finance
Minister’s budget speech, crop pros-
pects which seemed somewhat bet-
ter to begin with have been adverse-
ly affected by the recent severe win-
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ter conditions in some parts of the
country.

Agricultural production is not only
important for us from the point of
prices alone. For underdeveloped
countries like ours, development
hinges very much on the develop-
ment of agriculture. Not only for
meeting our chronic food deficit, but
for a growing internal market, for
adequate raw materials for our in-
dustries and for capital formation,
agriculture has to play an important
role. Yet how is this all-important
sector treatedq by the Government?
Does it show any realisation that
without the development of agricul-
ture in the right direction, develop-
ment of the nation is almost impos-
sible?

Why is this so? For the simple
reason that the Government has not
done the one thing that js essential
for the rapid development of our
agriculture—that is, the breaking of
land monopoly and making the tiller
the owner of the land he tills. Des-
pite all the land reform measures the

Government has initiated, land
monopoly still remains the same,
though there is some difference.

Twenty per cent of the rural land-
lords own seventy per cent of the
lanq of whom the top five per cent
own 37.24 per cent of the land. At
the other end, seventy per cent of the
peasant families hardly possess
twenty per cent of the land. The
top ten per cent of the rural rich
account for 33 per cent of the
entire rural income. What is the
position at the lower rungs? The low-
est ten per cent account for only 0.7
per cent of the rural income and the
per capita daily expenditure of the
lower rung is only 31 nP. for food
and other necessities. Does this
not conclusively prove that mono-
poly in lang far from being broken

continues? Is it not evident that
unless this is broken gnd the land
actually distributed to the cultiva-

tors and they are given a stake in
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the land our agriculture cannot
really improve ag rapidly as the
needs of nationa] development de-
mand?

No one will deny that the mea-
sures which the Government have
taken like building up capitalism
in agriculture, community develop-
ment and national extension, pack-
age schemes, irrigation programmes
and fertilisers will not lead to some

increase in production. But is
that all what we want? Is that what
our developmental needs demand?

What we need is the rapid all-round
development of agriculture and that
can only be achieved by radical
land reformg breaking the mono-
poly in land, making the tiller the
owner of the land and giving him
incentives, credit, etc. An assured
price to the producer alone cam
save him from the clutches of the
speculators and profiteers.

13.00 hrs,

Today, the consumer gives some
price, and ag far as the producer is
concerned, the price that the pro-
ducer gets is certainly very much
different from the price that the
consumer gives. Thke Government
sanctions also cred‘t for agriculture,
but the actual cultivator, especially
the tenant-cultivator, in most cases
does not get it. As long as this
policy is continued, our agriculture
cannot have a planned development;
it will depend on the vagaries of
nature as it is today, and we will be
importing food and relying on ex-
ternal assistance instcad of helping
the capital formation inside the
couniry for development.

The Finance Minister also said
about the package programme.
Apart from the doubtful economics
of this programme, if the Finance
Minister thinks that by such tink-
ering with this problem he can
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solve the biggest questions that face
the development, he will soon be
breaking his head against a dead wall.
I only want to end on this question
of increase in agricultural production
and agricultural economy by repeat-
ing again that genuine land reforms
which will radically change the land
relations, incentives to the producer
in the form of credit, an assured
price, etc, and also State trading
in food grains are absolutely es-
sential if agriculture, instead of be-
ing a bottleneck, has to contribute
its chare to the nation’s develop-
ment. :

The next point I have to say s,
while the Finance Minister has been
pleased only to give a very small
concession to the lower income-
groups, he has been quite generous
to the big business. In fact, ag I
said earlier, in the paltry conces-
sion to the common man is only to
make his bigger gifts to big business
more acceptable.  Super-tax is
abolished anq by that, the F:inance
Minister hag accepted the demang of
the big business. Sur-tax on com-
pany profits which ha; been in-
troduced is accompanied by a rebate
to companies engaged in industries
occupy:ng also an important place
in the economy. The expenditure-
tax has been reintroduced, and, as 1
said, what meaning has it got when
the Government takes no steps or
measures to unearth black money
which even according to the esti-
mates of the Finance Minister is
Rs. 1,000 crores and according to the
‘estimate of some of his colleagues,
Rs. 3,000 crores? There is logic in
all this.

17 years ago, when we won free-
dom. and more o when we started
on planning 13 years ago, when we
had the opportunity in the post-
second world war period, to launch
on independent development of our
economv by abolishing fore‘en cap-
ital, liquidating feudalism and res-

. by equity, that is,

PHALGUNA 13, 1885 (SAKA) Budget—General 3570

Discussion

tricting the growth of big business
and monopolies in thig country,
Our ruling classes deliberately threw
away this opportunity and they
launched on the path of developing
capitalism in our country, at a time
when cap’talism on a world-wide
scale had been in decay. While the
development of capitalism and an in-
dependent economy on capitalist lines
is impos-:ible to be built in an under-
developed country in the present-
day conditions, the launching out on
such a path has inevitably brought

out all the crises and all the evil
manifestations of that system into
our economy.

I will only here deal with the

develupment of the monopolies in
our economy. Thig is g subject-mat-
ter which has become subject to very
furious discussions in  various
circles in recent days. A few facts,
which have often been quoted, have
to be restated. It is known that 0.5
per cent of the shareholders in all
the companieg have 56.45 per cent of
the total value of the shares covered
half per cent of
the shareholders hold more than half
the total value of the capital. It is
also known that out of the total capi-
tal which has grown from Rs. 900
crores to Rs. 2,500 crores, two top
houses hold more than Rs. 600 crores.
Is it not an indication of the growth
of monopolics? It is also known that
13 per cent of the companies claim
45 per cent of the entire paid-up
capital jn the country. Is it not the
man-eater  getting  stronger and
stronger? It is also known from a
study of 4,174 directorships, that
44 persong alone hold 2,000
directorships, while 502 others hold
th~ remaining 2,174 directorships.
This is not all. There is another
dangerou; aspect in this growth of
monopoly; that is, the inter-linking
of bankinz and industrial capital.
Shri R K. Nigam of the Company
Law Administration has made g study
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of it. He says that 20 leading banks
have about 188 directors who hold
1,640 directorships. After eliminat-
ing the duplication among the com-
panies, the number of companies be-
sides banks, in which directorships
are held is 1,100, and the distribution
of directorships is financial corpora-
tions, 154; manufacturing anq other

companies, 1,227, trading corpora-
tions, 45.
Then five leading banks have 55

directors who hold 674 directorships,
whch work out to 40.5 per cent of
the total and the distribution of these
directorshipg is: insurance companies,
33; financial corporations, 6; invest-
ment trusts, 25; manufacturing and
other concerns, 584; trading concerns,
26. The manufacturing concerng in
which these 55 directors have inter-
est Constitute nearly 48 per cent of
the total number of manufacturing
eoncerns in which directors of the 20
leading banks hold intcrest. This is
the state of affairs today, as far as
the condition of monopoly is concern-
ed. Is this development in a wrong
and disastrous direction necessary
for the economic development? 1In
my opinion, absolutely not. In fact,
only by eliminating them can plann-
ing be put on the right lines and our
national advance ensured.

Leave alone eliminating them or
even restricting them, What has the
Finance Minister done? He has given
them more and more concessions in
the name of incentives. There is no
question of eliminating them but he
has given them more concessions in the
name of incentives. It has gone to
the alarming extent of virtually giving
up the industrial policy resolution of
the Government to favour the mono-
polisis. Many of the industries to
which the Finance Minister has gran-
ted rebate on the sur-tax on profits
should belong to the public sector
under the industrial policy resolution.
Far from- extending the public sector
on a democratic basis, and making it
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the determining factor in the country’s
economy, the private sector mono-
polists are being given the green flag
to make fresh inroads into the public
sector, The public sector, far from
becoming an effective weapon in the
hands of the Government against
foreign and Indian monopolists, is
being transformed into a handmaid of
the monopolists. This is a develop-
ment which the people cannot but
view with alarm. With this in actual
practice, what value can be placed on
the declarations of socialism, social
equality and all the other things that
had been explained?

All these facts about the growth of
monopolies are known to the Govern-
ment also, So many committees have
been appointed, There was the Vivian
Bose Enquiry Committee; the Income-
tax Enquiry Committec; the Company
Law Administration Report. All
these rcports are before the Govern-
ment. The Mahalanobis Committee
had been appointed sperifically to go
into the question of the concentration
of wealth and the distribution of the
national income, and it is reported in
papers that it has also come to similar
conclusions as far as the concentra-
tion of  wealth is  concerned.
The report is yet to sece the light
of day. After 411 this, what was ex-
pected of the Finance Minister, when
there are so many reports showing
the concentration of wealth? What
was expected of the Finance Minister
of a Government which has pledged
itself to socialism, was to take firm
measures to curb and eliminate the
monopolies. But what has the Finance
Minister offered? The Finance Minister
says: “A Commission to enquire
into monopolies and the concentration
of power in the Indian economy,”—
all in the name of impartial and oh-
jective enquiry. The Finance Minis-
ter has only set up another Commis-
sion. Does the Finance Minister
think that the enquiries till now made
had not been impartial and objective?
Is it because that they came to the
conclusion which tallied with the
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reality that there is concentration of
wealth? It is not that the Finance
Minister is not aware of the facts.
The public clamour against monopolies
has been rising, and he knows that
there had been discussion in the coun-
try about the concentration of
wealth.

The Finance Minister in this case
also has resorted to the usual trick to
sidetrack the demand, and that is, to
appoint a commission which will sit
for the next five years. When a Com-
mission is appointed, it will take years
and when pressed, a report will come
and that report will never be im-
plemented, and if it is implemented,
it will be implemented only half, in
the interests of those who ask for the
report! It is said in the papers yester-
day that it will take only one year.
But we know what happened in the
case of the Mahalanobis Committee
and we have experience of other com-
mittees aiso. Meanwhile, the monopo-
lists will be given more and more
concessions and by the time the
Commission’s report is ready, the
Indian monopolists getting fat on
these , concessions would have grown
so strong and dominant that it
is they who will probably decide
what is to be done with such a report.
There are already many reporis with
the Government which show that there
{s concentration of wealth and mono-
poly in the country,  So, having ano-
ther Commission is certainly side-
tracking the issue and avoiding it.

The most dangerous aspect of the
growth of monopolies is their collabo-
ration with foreign monopoly. In
1950, when we launched our First
Plan, private foreign capital in our
economy was to the extent of Rs. 300
erores. By 1962, it has grown to as
much as Rs, 850 crores. In 1958, there
were 71 collaboration agreements with
foreign monopoly capital; by 1962 the
Bgure had gone up to 1442, Secondly
it should not be forgotten that the
foreign capital is mainly in the vital
.mectors of our economy, What should
not also be forgotten is that the Gov-
ernment has made the economy so
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dependent on western capital that we
have reached a stage when the moment
this is withdrawn the whole economy
will collapse. Even an innocent
child knows that in such a situation
there will be political pressure and that
presure will follow from the imperia-
list countries who are giving aid and
the Government will find it more and
more difficult to resist the pressure.

Dangerous limits have already been
reached in the matter of foreign capi-
tal penetration. There is a red sig-
nal. Yet, we are opening the doors
still wider. The Finance Minister him-
self has said recently in a speech to
the Joint annual conference of the
Indian Economic Association and the
Indian Society of Labour Economics
as follows:

“T think the stage has come
when we would be justified in
opening the door even wider to
foreign investment as long as the
burden that such investment
might put on our balance of pay-
ment in future is not dispropor-
tionate to its contribution to our
economic growth.”

Also, in today’s paper there is a re-
port “TTK gives assurance to World
Bank Chief” which says:

“Finance Minister Krishnama-
chari is learnt to have given as-
suran-es to the World Bank that
the existing policy of restricting,
as a rule, foreign equity capital
to minority participation in colla-
borationist ventures would be
given up....Besides these major
policy concessions the field for
investment of foreign private
capital has been expanded to in-
clude public sector ventures.”

The Minister of Finance (Shri T.T.
Krishnamachari): May 1 know from
which paper he is quoting?

Shri A. K. Gopalan: It is from the
Patriot. If he does not like this paper
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there are other papers also from ternal assistance.” And, to ensure this

which I can quote. The report adds:

“In addition, the World Bank
Chief was informed of the tax
concessions to foreign capital and
foreign personnel cmbodied in the
Budget proposals.”

If he does not like this paper, T will
quote from another paper. In an in-
terview to the Economist, London—it
was not reported in Patriot but in
Statesman  yesterday—a report of
which has been sent back by Reuter.
the Finance Minister says:

“I am hopeful that my appeal to
the foreign entrepreneur to come
to India will find an echo. Not-
withstanding this matter of border
trouble with China, there are few
developing countries which offer
such assurances of stability and
such market prospects as India.”

It was in the same interview that he
told about nationalisation of banks.
The Finance Minister is reported to
‘have said in regard to the demand for
nationalisation of banks,

“In the first place, the demand
is being raised by a very small
section and T do ndt think we need
really bother about it.”

Shri Ranga (Chittor): Hear, hear!

Shri A. K, Gopalan: It is not a small
section, but all. except my hon. friend
who has just said “Hear, hear”, almost
-all the opposition parties except Mr.
Ranga’s party and large sections of
‘Congressmen themselves have deman-
ded it. It has become a national de-
mand and not the demand of a small
section. But because the foreign mono-
polists do not favour this idea the
Finance Minister hastens to assure
them that we need not bother about it.
In the budget speech itself, the Fin-
ance Minister says “for some years to
come, we must rely on continued ex-

continued external assistance the Fin-
ance Minister has been lavish with
concessions, the most dangerous of
which is opening the doors of the pub-
lic sector to foreign private capital
According to all reports, and there is
nothing to disbelieve in them, the
Government is deciding to open up the
oil, machinery-making industry and
other basic industries both in the
private and public sectors to {oreign
equity participation. The Finance
Minister himself said in his budget
speech:

“We should specially welcome
foreign investment in the shape of
equity capital which not oniy
brings with it technical skill,
know-how and managerial skills
but has the special advantage of
not adding to the heavy and grow-
ing burden of debt repayment.
To attract private investment in
appropriate fields, we have to
offer some incentives...... ”

There was recently another report thag
the Government was likely to accept
the arbitration clause in relation to
foreign capital—a demand which had
been rejected earlier,

A report of the United States De-
partment of Commerce has pointed
out that the return after foreign taxes
on American investments in the
manufacturing enterprises in India
was among the highest in the world.
The return in 1962 was computed as
20.6 per cent compared with 19.2 per
cent in 1961. This was published in the
Economic Times, The rate of return
mentioned is substantially higher than
the Indian claim. During 1962, accor-
ding to official Indian statistics, returm
on US investments was 13.2 per cent
while the Ameri~an Government ad-
mitted a net income of 20.6 per cent. I
do not know how this difference is
there,

Besides, there is royalty payments
also, as regards three or four projects,



3577 General

as follows: American Refrigerators—
5 per cent on sale of first $25,000, 3
per cent on sale of next $25,000 and 2
per cent on additional sales. Bharat
Ball-bearing—Royalty at 4 per cent of
net sales and initial fee of Rs. 4 lakhs.
Shalimar Wires—5 per cent per annum
as ex-works selling price of the pro-
duct for 10 years from the date of start
of manufacture. Isaac Holders—10 per
cent of net trading profits ypto 6 years.
All these royalties are there,

What does all this add up to? This
is how we arc developing the econemy
of our country and this is what we are
doing in order to attract private sec-
tor and also to attract foreign capital.
1 want to warn the Government that
the people fought a hard struggle and
won freedom not to mortgage it. The
Prime Minister himself used to say
that our political freedom cannot be
stable without economic independence.
Instead of marching towards economic
independence, our march is to more
and more economic dependence. The
Government has no right to mortgage
the country’s future as it is so cyni-
cally doing in the interests of the
Indian monopolists and their foreign
collaborators, It is not as if there is
no alternative path. The  question
will be asked, where is the alternative
path? From where can we get money?
How can we develop the economy of
our country? How can we have
these big industries? To that the Com-
munist Party has many times put
forward several proposals.

Shri Ranga: Hear, hear!

Shri A. K, Gopalan: But after hear-
ing the proposals 1 put forward, he
will not say “Hear. hear”, but he will
oppose them. The proposals are
nationalisation of foreign trade, State-
trading in foodgrains, nationalisation
of foreign capital, nationalisation of
banks and certain industries. stop-
ping of privy purses, unearthing of
black money, scrapping prohibition,
ete., because prohibition today is only
in name. In reality there is no prohi-
bition, Instead of taking coconut to-
ddy or some other toddy, they take
some other things, Prohibition is not

2290 (Ai) LSD—5.
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only nota successbutaccording tome,
according to some reports ‘thail have
received—I do not want to go into the
details now; if we have a special dis-
cussion we can go into them—it is actu-
lly ruining the health of the people.
It is also leads to corruption. In every
police station there is corruption on
account of this. Every illicit distiller
is asked how much money he would
give. Therefore corruption in the vil-
lages is due to this prohibition. If
that is removed, not only will we get
more money, to the tune of about
Rs. 60 crores, but it will also provide
employment to many and it will solve
the unemployment problem to a cer-
tain extent. Illicit manufacture of
liquor which leads to corruption in
the whole country from the constable
right up to big officers will also be
stopped.

Last year, when I spoke on the
Finance Bill, I ended by saying that if
the Bill was passed the wrath of the
people would be against the Govern-
ment. But the then Finance Minis-
ter, Shri Morarji Desai, while answer-
ing, became angry and said that the
wrath of the people will be against
me.

Shri T. T, Krishnamachari: I am not
angry,

Shri A, K. Gopalan: I am not saying
that you are angry. My point is, so
many changes have taken place. The
Finance Minister himself saw tthe
wrath of the people and I think the
wrath of the people has been responsi-
ble to see that the then Finance Minis-
ter is not in office today. So many
things have happened. Because of
some of the measures taken by the
Government and also because of the
pressire from the people he has been
removed from office. Therefore do
not say that nationalisation of banks
has the support of only a few people
and that these agitations are in any
way less,

Sir, the people are in action. After
the last year’s budget, how many
actions had there been in the country
from the side of the people? How
many strikes were there in the
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country? Even today I have seen in the
papers that the RMS workers are
taking action due to the Rs. 2 increase
in allowance given to Central Govern-
ment employees. There have been
so many strikes in the country. A
petition was presented by me in the
Parliament. After that for three days
in the whole of India under the
auspices of the ITUC there had been
hunger strikes in every State. There
have been mass demonstrations and
they are continuing. These things are
there because the people in reality
understand their difficulties because
of the increase in prices and also due
to the pressure put on them by in-
direct taxation. No relief hag been
given to them,

What I want to say is, if the Gov-
ernment has eyes to see the sufferings
of the people and the struggles going
on in the country, and ears to hear
what different sections of the people
and papers say—except Shri Ranga
and others—then they would know the
realities. They would then realise
that as far as the proposals in this
Budget are concerned they not only
do not give any relief to the common
man but they give more and more
concessions to the foreign private
capital-—a very dangerous thing— and
strengthen the hands of the monopo-
lists. Instead of taking some measures
to curb monopolists, it is said that a
Commission will be appointed. Sir,
we in the Parliament know what will
be the fate of a Commission when it
is appointed and what will be the fate
of the report when it is presented by
that Commission. There has been the
Income Tax Enquiry Committee and
many other committees, There are
80 many reports on which the Govern-
ment has not acted. That is why I
say, Sir, that this is a very clever but
a dangerous Budget; it will not help
the common people in this country.

Shri Ravindra Varma (Thiruvella):
Mr. Deputy-Speaker, Sir, I rise to wel-
come the budget proposals presented
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to the House by the hon. Finance Mi-
nister. I am sure that the House will
wish the Finance Minister well in
piloting the stupendous economic effort
that this budget epitomises. Sir, it is
after a few years of holiday from the
taxing burdens of this office that the
present Finance Minister has come
before the House with these budget
proposals. His proposals are eminen-
tly realistic, characteristically bold
and moderately and realistically
socialistic (Interruption). If you have
the patience with which we listened
to the hon. Member who spoke before
me—whatever he spoke—you will
certainly be able to understand why I
claim on behalf of the budget propo-
sals that they are moderately socia-
listic (Interruption). Unlike the hon.
Member there, I do not have the
mannerism of repeating the last words
of my sentence.

I said, Sir, that it is a stupendous
effort because we know that the coun-
try is faced with the tremendous twin
tasks of raising the finances necessary
for strengthening the defence of our
country and at the same time, accele-
rating and intensifying the process of
economic development in our country.
It is truc that the immediate impact
of an invasion is not haunting our
memories today but, nevertheless, it
cannot be gainsaid that there is no
reason to relax or to reduce the stu-
pendous effort that we have to make.
Two belligerent nations which believe
in sabre rattling are facing our coun-
try on either side of our frontiers.
They are not only inimical to us but
friendly to each other. Nor is it pos-
sible for us to reduce the tempo or
magnitude of our development be-
cause if we divert our resources from
the processs of development we will
be playing into the hands of our ene-
mies proving that we could not suc-
cessfuly face the dilemma that they
posed before our country.

Sir, it is, therefore, clear that the
resources necessary for these twin
tasks have to be raised. They can
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be raised only from what is available
in the country. It is known that in
the last few years our revenue has
shown unmistakable signs of buo-
yancy. From about Rs. 190 crores at
the tirae of partition and the coming
into bcing of this country, the revenue
now is expected to go up to the Rs.
2000 ¢ ores mark, It will not be out
of context, in this connection, to say
that the House should remember that
at a time when a tremendous increase
had to be made in the effort to garner
the interna]l resources the then Fi-
nance Minister—who according to Shri
Gopalan had to leave office because of
the wrath of the people invoked by
the priests of popularity in the Com-
munist Party—made the effort to see
that the methods of collecting revenue
are put on a firm basis. If the Finance
Minister, Sir, today could come to
this House without many additional

proposals for taxation, it is because,
as he himself admits in his speech,
he rcalises that certain measures

which were taken during the grim
days of last year have been responsi-
ble for putting us on a firm footing as
far as our revenues are concerned,

Sir, in the lucid address with which
he introduced the budget proposals,
the Finance Minister surveyed the
growth, the problems and the trends
of our economy. The hon. Member
who spoke before me had very harsh
words to say about the condition of
our economy, He went so far as to
say that this is a clever and dangerous
budget. 1 wonder why he said it was
clever. Is it because he found it was
a little difficult to understand the
intricacies of this budget? He said
that the Finance Minister has shown
infinite capacity to manoeuvre—I am
quoting from memory. He said it is
a good thing that this budget has dis-
illusioned the masses of our country.
and he congratulated the Finance Mi-
nister on educating the masses in dis-
illusionment. With that sentence, Sir,
I submit to the House, the hon. Mem-
ber who spoke before me, let the cat
out of the bag. This is nothing new
for any one to hear from the Com-
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munist Party. The very fundamentals
of their political philosophy believe in
intensifying musery, so that discontent
may increase, so that they may have
the opportunity to tell the people that
they have drunk deep from and drain-
ed the cup of poverty and misery,
that nothing can be expected from
those who are in authority and that
therefore they must Dbreak their
bonds in revolution.

This portrays the kind of eternal
dilemma which confronts a Commu-
nist who tries to function in a demo-
cratic set up who, on the one hand,
has to convince the people that he is
working for the amelioration of their
conditions, asking for reduction in
hours of work and increase in dearness
allowance and, on the other, can with
facility indulge in double talk and say
that Rs. 2 should not be increased.in
dearness allowance because it is noth-
ing; on the one hand, you must ask
for betterment of the conditions and,
on the other, you must pray for disil-
lusionment. How these two things
can be reconciled can only be under-
stood by those who have been initiat-
ed into the esoteric mysteries of the
dialectics which Marx and Khruschev
and, if T may say so with the approval
of the hon. Member, Mao has pro-
pounded to the world.

The hon. Member said that the pic-
ture of our economy was bleak. The
Survey which the hon, Home Minister
presented to the House........

An hon. Member: Finance Minister.

Shri Ravindra Varma: I am sorry,
the Finance Minister, I hope it does
not foreshadow anything.

The Survey which the hon. Finance
Minister has presented to the House
shows that the availability of power
and transport and of basic materials
such as_coal has increased, that the
generation of electricity has gone up
by 16 per cent, that the goods traffic
carried by railways has gone up, that
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level, that the production of alumi-
nium, coal, cement, machine tools,
electric machinery, transport equip-
ments, production of wagons, trucks,

all of them have increased, that the
indigenous content of production has
increased in  engineering industries,
that the industrial output has increas-
ed by 10 per cent, that the balance of
payments position has improved, that
our export has touched the high figure
of Rs. 760 crores, that there has been
better utilisation of externa] assistance,
that the national income has gone up,
that th¢ per capita income has gone
up even though not according to the
targets, that small savings has gone
up from Rs. 73 crores to 150 crores, and
that indebtedness to the International
Monetary Fund has been decrecased by
$50 million as against an increase of
$25 million and $122.5 million in the
previous years. Nevertheless, it must
be admitted, as the Finance Minister
himself has admitted, that as far as
agriculture is concerned, we have been
lagging behind. Shri Gopalan sang
the praise of agriculture. I am onc
with him in saying that this sector
of our economy is a very vital sector
and that unless this sector is taken
care of, it is impossible to expect any
rapid development or any chance of
the benefits of progress percolating to
the masses of our country,

It is true that our agricultural pro-
duction has declined by 3'3 per cent.
Nevertheless, it is true, too, that the
minimum prices of wheat and sugar
and the procurement price of rice
have been raised, that a minimum
price has been fixed for jowhar, that
the policy of extending price support
now applies to almost all the major
food and commercial crops.

As far as agriculture is concerned,
the hon. Member who spoke before
me bemoaned the fact that our pro-
duction is so low that we still have to
depend on import from foreign coun-
tries. No one can differ from him
when he says that the country must
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meke an all-out effort to see that our
production in the agricultura] front
increases. But it is not a laughing
matter to refer to the fact that the
agriculturist has to depend on many
other factors. It is not a mere excuse
which the hon. Minister or a member
from this side of the House may trot
out in extenuation of the fact that ag-
ricultural production has not increas-
ed in India. In this connection, the
hon. Minister referred to the vagaries
of the weather. In China perhaps cven
the weather is not allowed vagaries.
Therefore, they refer to “natural
calamities”, perhaps a more euphemis-
tic and socialistic expression for the
vagaries of the weather.

Now, if you look at many other
countries in the world, countries which
have had the advantage of planning
for many more years than this coun-
try has had, if you look at Russia or
China, you will find that they have
had to go to the world market to buy
additional food materials. I am not
saying for one moment that we must
emulate what they do because it has
become sanctified; the hon. Member
who spoke before me may say that it
has become sanctified because it is
something which is done by Russia or
China; I do not say so. But I only
point out this fact to show to the
House that it may become necessary
because of the exigencies and condi-
tions that govern agriculture that one
sometimes has to depend on buying
stocks to support what one produces
locally.

Shri Daji:
That is right.
every year, then?

You say ‘sometimes’.
But if this happens

Shri Ravindra Varma: 1 should
thank the hon. Member for allowing
me to reinvigorate myself to meet his
point. “Sometimes” js a word which
is as well known to the hon. Member
as to me. If it is a permanent feature,
1 will agree with the hon. Member
that it is a sorry, saddening state of
affairs. But if one hon. Member says
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that China can do it, Russia can do it
but not India, one finds it difficult to
understand the logic behind that argu-
ment.

Sir, the hon. Member who spoke
before me said that the production in
the agricultural sector is lagging be-
hind because of lack of effort to see
that the tiller owns the soil. My party
believes that all intermediaries should
be abolished and that land should be-
long to the tiller. But, still; I want
to ask the hon. Member who spoke
before me a question. Could you say
that the mere fact that the tiller be-
comes the owner of the land will im-
mediately solve all the problems of
agricultural production? Why is it so
then that Russia had to import food
materials to the tune of 14 million
tons even though it is a Socialist
country where land is not owned by
intermediaries? I do not want to go
into this argument at length. The hon.
Member himself has admitted that the
incentives neoessary for .increase in
agricultural production are being pro-
vided by the Government. The policy
may be inadequate, it may be said
that it has not led to as spectacular
and immediate results as we want,
but the policy of supporting prices,
fixing floor prices that take into con-
sideration the increased cost of pro-
duction and the prices of other neces-
sary commodities, providing of fertili-
zers, irrigation, better utilisation of
irrigation, providing of agricultural
credit etc. are all meant to serve the
very purpose that the hon. Member
said the Government should have in
mind to see that agricultural produc-
tion does not lag behind.

As far as industry is concerned, if
there is to be improvement in the rate
of growth the economy must be gear-
ed to the needs of rapid economic
growth. There can be no rapid
economic growth without increased
investment. The pattern of investment
has to take into account the invest-
ment output ratio not only in terms
of the quantity of production
but also in terms of the
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time consumed, the investment
employment ratio, better control,
better management to ensure that
there are quicker returns from indus-
try. If investment has to be stepped
up, capital has to be found. One may
not like “Capital,” but every country
which has got the responsibility to
improve its economy realises that
capital by whatever name it may be
called—it may be fair or foul—is a
necessity, an economic necessity.

Now, how is this capital to be found?
From internal savings, through sav-
Ings from income. If there has to be
savings, there must be difference bet-
ween income and consumption, The
profits that industries earn must be
ploughed back to see that industries
advance further. As far as externa]
resources are concerned, one of the
main sourccs is export, another is in-
ternational economic institutions, a
thirg is assistance from friendly gov-
ernments and the fourth is private
foreign capital. The Finance Minister
has very clearly stated in his analysis
that we will have to orient our policy,
both of taxation and of economic di-
rection, to ensure that we draw upon
all these resources, increase the tempo
of investment, control the direction
and pattern of investment towards
basic industries, lay stress on the in-
dustries necessary for agriculture and
to relieve shortages by correcting
whatever imbalances there may be in
the production of consumer commodi-
ties.

The relief given to the different sec-
tions of the community that earn taxa-
ble income and to the corporate sector
is only to provide the inducements
that a society dedicated to democraey
and socialism can provide. The hon.
Member who spoke before me said
that there was no need to provide
these incentives. I shall come to his
observations, as far as socialism is
concerned and as far as the incentives
and inducements provided by the
budget are concerned, later. But I
want to deal in passing with the ques-
tion of prices that he has raised.
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As the Finance Minister himself has
pointed out in his budget proposals
and in the brilliant speech which he
delivered while introducing the bud-
get proposals this is a matter which
should cause grave concern to all sec-
tions of the people in the country.

There is no gainsaying the fact that
though the price level went up only
by 8 per cent during the first three

years of the Thirq Five Year Plan, -

in the last one year it has been going
up in a way that shouid cause grave
concern to everyone. It is one
thing to talk from the point of
view of pure economic theory and
say that in a developing econo-
my prices are bound to go up,
that there will be some kind of
an increase in the price level because
there will be a time-lag between the
locking up of capital, that is, invest-
ment, and the production of commodi-
ties which will answer for the total
volume of money in circulation or the
total volume of money that the com-
munity has at its disposal. It is one
thing to argue these things from the
point of view of the pure theory of
economics but it is entirely another
thing, as far as this House is concern-
ed, for anyone to argue and say to the
people of this country that they have
to put up with a spiralling level of
prices. Prices have to be controlled.
They have to be controlled with all
the fiscal and other measures that the
Government is capable of taking. If
State trading is to be resorted to, whe-
ther some hon. Members like jt or nat,
it has to be resorted to. If by a policy
of procurement and price fixation or
through other means of controliing
the stock and the prices of commodi-
ties this can be achieved, it should be
achieved.

One of the reasons for the increase
in prices is short supply of commodi-
ties, specially consumer goods. Many
other factors that effect the cost of
production, as the hon Member, Shri
Karuthiruman, explained to the House
yesterday when he spoke of agricul-
swre and increase in the prices of agri-
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cultural commodities. But it is not only
the question of the existing scarcity—
the real scarcity—but also that of the
creation of an artificial scarcity, sea-
sonal scarcity and regional scarcity
which the trade channels are
often responsible for. Therefore
this House wil] certainly demand that
the Government should take every
necessary step to see that trade chan-
nels arc not responsible for creating
these artificial kinds of scarcities and
to ensure that prices are kept at a level
which does not nullify and efface the
increase in incomes that comes as a
result of the distribution of purchas-
ing power in a developing economy.

In this connection I would also like
to point out to the hon, Finance Minis-
ter that one very important factor
which is not always taken into consi-
deration is the impact of indirect
taxes on prices. I would like the hon.
Finance Minister, when he comes be-
fore the House next year, to tell us as
a result of study and reaserch in his
Ministry how far the incidence of in-
direct taxation goes to inflate the prices
of essential commodities, whether it is
absorbed by taxation or whether the
trader uses the tax as an excuse to
inflate or increase the the priccg at
the cost of the common man.

Ag far as relief to the low income
groups is concerned, it is clear that
the Government has adopted some
measures, like the linking of the dear-
ness allowance with the price index.
But what about the people in the
rural arcas who are not salaried peo-
ple? They also have to be taken into
consideration.

Mr. Deputy-Speaker: The hon.
Member’s time is up.

Shri Ravindra Varma: I
another five or ten minutes.

will take

Mr. Deputy-Speaker: He can take

five minutes.

An Hon., Member: He should be al-
lowed more time. He is the first
speaker on our behalf,
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Shri Ravindra Varma: The hon.
Member who spoke before me said

that there was nothing in the Budget
propusals which would prevent the
concentration of economic power and
wealth, that the hon, Finance Minis-
ter had used only empty words. 1 he
had not used these words, he would
have been blamed for not using them.
It would have been said that words,
like the mantra of socialism or some
other word were not even mentioned.
If he uses these words, it is said that
they are empty words, The hon. Fi-
nance Minister is always on the horns
of a dilemma. It is not as if I am
trying to defend him. I know, he is
capable of taking good care of him-
self.... (Interruption). I am very
glad that the hon. Member appreciates
my compliment to the hon. Minister
for his ability,

As far as the Budget proposals
themselves are concerned, it is very
clear, if the House takes a Jook at the
taxes that the hon. Minister has pro-
posed, that they are a judicious com-
bination of relief to the poor, induce-
ment for investment and growth and
measures to reduce the possibility of
inequality being perpetuated either
as a result of inheritance or as a re-
sult of monopoly. Since I do not have
the time it is not possible for me to
refer to each one of the tax proposals
that he has made. I shall leave it to
many abler men who wil] follow me.
But as far as income-tax is concerned,
it is crear that there is definite relief
to the lower slabs and the hon, Mem-
ber who spoke before me admitted
that there has been relief. He was
halting, hesitant, stammering when
he came to it, but could not gainsay
the fact that there was relief.

As far as the Estate Duty and the
Gifts Tax are concerned, I want to ask
the hon, Member who spoke before
me whether he sees no signs of socia-
lism or equalisation in them. He is
not here, but I am sure he will be
informed because he does not lack in
informers. ... (Interruption). I would
like to ask him whether he does not
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see any signs of socialism in the Estate
Duty or in the Gifts Tax. There is an
increase, higher rates have been in-
troduced and they have been made
applicable for lower slabs as far as
the Estate Duty is concerned. The
highest rate has been put up to 85 per
cent, The justification for this is
nothing except the belief that inequa-
lity should not be transferred from
generation to generation. Those who
believe, that there must be an
equalitarian societv must therefore
support this effort to see that in-
equality is not bequeathed in this
country. It is not only at Bhub-
aneswar that the Congress made
a public statement that it does not
believe in the perpetuation of inequa-
lity. As early as the Round Table Con-
ference in London Mahatma Gandhi
said that he did not believe in inherit-
ed riches, that he believed that every
monopoly should be ended with or
without compensation as the case may
be. Thercfore there is no new dis-
covery of socialism as far as the Con-
gress is concerned, If the incidence
of the Estate Duty, the Gifts Tax,
Wealth Tax and the Expenditure Tax
together is not on the richer class, I
want to ask Shri Gopalan whether the
incidence of these taxes is on the
lower classes.

Shri Gopalan referred to foreign
investment and I have, therefore, to
refer to this before I conclude. He
said that foreign investment will mean
a stranglehold on this country, If he
could have his way, he would strangle
the private sector; he would hound
out every foreign investor and would
create such conditions in this country
that no international institution will
be prepared to lend for this country.
Then, he says that in spite of his war-
nings, if you depend on these loans,
any time these loans may be with-
drawn and your house will collapse
like a house of cards.

As far as the necessity for inducing
investment in this country is concern-
ed, no responsible person can deny
that the necessity of inducing this
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investment is there. The question, as
the hon. Finance Minister pointed
out, is one of control. If we can
ensure that foreign capital does not
establish a stranglehold on the eco-
nomy of our country, that it will
operate within limits and it is not
entitled to any kind of right to con-
trol the direction of economic policy
in this country, this does not in any
way constitute economic dependence
that goes against our sovereignty, or
the conception of democracy or socia-
lism that at least we on this side of
the House have.

If you look at the Budget proposals
and the concessions that have been
given to foreign investors, you will
see that this is particularly done, as
the hon. Finance Minister has explain-
ed, with an eye on the tremendous
responsibility for repayment of loans
which this country is confronted with,
which is expected to go upto Rs. 825
crores in the Fourth Five Year Plan.
Can you bridge this gulf entirely with
your exports? If that is not possible,
other ways must be found. The
rebate of 10 per cent on the tax on
dividends received from Indian com-
panies, section 23-A companies, engag-
ed in specific activities mentioned in
the Schedule of the Memorandum and
the personal concessions that have
been offered to foreign personnel,
technicians and professors, and the
concession to the tune of Rs. 2,000 for
the education of two children. If this
House is asked to believe that these
concessions constitute a surrender of
our sovereignty, that this constitutes
mortgaging of the freedom of this
country to some other country, I must
say that Mr. Gopalan is also asking
this House to mortgage its intelligence
to him.

In view of the limited time at my
disposal, I do not want to go into the
question of other proposals of taxa-
tion. But I must now refer to the
question of tax-evasion. As far as
tax-evasion is concerned, the Public
Accounts Committee has very often
teid this House of the necessity to
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ensure that there is no tax-evasion, to
ensure that there are no arrears in
assessment and to ensure that the tax
on the assessed income is collected.
It is saddening to see that out of
Rs. 567 crores of the assessed income-
tax demand, only about 50 per cent
has been collected in the last year.
Rs. 271 crores were still in arrears.
The tax coilection has been in arrear
{o the tune of Rs. 120 crores for three
consecutive years. This is a high
figure and, therefore, 1 would say that
the Finance Minister is eminently
justified in suggesting the five amend-
ments to the Income Tax Act that he
has proposed. I would not call them
panchsheel because one has to be
wary of the word now. But these five
conditions that he has proposed, these
amendments that he has proposed in
the Income-Tax Act, are necessary. l
may not defend every word and letter
of what he has said. 1 would certainly
not do so. They bear scrutiny. But
unless a dcliberate effort is made to
plug the loopholes, to sec¢ that there
is no evasion. to see that arrears are
collected, it will not be possible for
us to realise the revenue which Parlia-
ment sanctions.

Here again, I must say that there
is another side of the coin. The
Finance Ministers come before the
House and say that the estimate is
such and such, say, ‘X’. Then, when
the next year’s budget is presented to
us, we see that the income from these
taxes has been much higher than
what they told the House. There is
an eternal argument as to whether
this House, when it sanctions taxes,
not only has the rate of taxation 1n
mind but also the total yield from the
taxation as announced by the Minis-
ter. This is a matter which T would
like the Finance Minister to bear 1n
mind. This kind of wide variation to
the tune of 15 or 17 per cent is un-
understandable; still less defensible.
In a country, like, Great Britain, it
has been brought down to 1.8 per
cent. I do not want to quote the
instance of other countries. But no-
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where can you find such a wide varia-
tion as 15 or 17 per cent. To argue
in defence that since ours is an under-
developed economy, we will have to
levy taxes and excise duties on com-
modities which are not on the list
today and we do not know how these
commodities will behave and, there-
fore, we cannot estimate correctly is
to confess incompetence. The Govern-
ment has got with it a big machinery.
Committees after committees are
appointed. The national sample sur-
veys are undertaken. Why is it that
the Ministry is lacking in the statisti-
cal intelligence necessary to see that
before a certain duty is levied on any
commodity, you know what the yield
would be? I would like the Finance
Minister to come before the House
next year and say that measures have
been taken to ensure that this varia-
tion is reduced.

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shri Ravindra Varma: ] must be
conditioned by the reflex that is
created by the ringing of the bell.

Sir, the hon. Member who spoke
before me concluded by saying that
the divine wrath of the people will
be on this Government. Perhaps, he
exempted this Minister. I do not
know why. Perhaps, there is some
soft corner in him for the Minister.
In any case, he said that the wrath
of the people will be so great, because
the Government has been exposed,
that there will be strikes, that the
Government will find it impossible to
carry on. Now, is this a prognosis or
is it a promise....

An Hon. Member: A threat.

Shri Ravindra Varma: May I use
my own words? Is this a threat?

An Hon. Member: An empty threat.

Shri Ravindra Varma: Well, if you
look at what the Communist Party is
doing, last year and this year, coming
to this Housc and voting for these
grants, voting for these taxes and
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then going to the people and organis-
ing the people against these....

Shri Daji (Indore): We never
voted; we walked out.

Shri Ravindra Varma: You walked.
out because you did not want te
register your vote. You were afraid
that the people would say you did not
vote for it.

Shri Raghunath Singh: You were
not opposed at least.

Shri Daji: We did oppose. We were
really opposing. At least, let us be
frank and honest about it... (Inter-
Tuption).

Shri Ravindra Varma: If I have
said one unparliamentary word, I
would withdraw it. But temper and
strong language are not the monopoly
of the hon. gentleman on the other
side. The last year, because the
emergency was fresh in the minds of
the people, because the invasion of
China was still fresh in the minds of
the pecopie, the hon. gentlemen who
shout now did not have the courage
to use the same expressions that they
have used this year. This year things
are different. Therefore, they feel
that they can get away with impunity
and say that this budget will lead to
the wrath of the people and go and
organise strikes and agitation against
taxes and the budget. With these
words. ...

Shri Nambiar (Tiruchirapalli): Go
through the last year's speech and

you will find what we spoke.
(Interruption).
Shri Ravindra Varma: ....I support

the budget proposals that the Finance
Minister has placed before the House.

Shri M. R. Masani (Rajkot): Mr.
Deputy-Speaker, Sir, 1 wonder if the
hon. Member who has just finished
would permit me to congratulate
him. ...
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Shri Daji: Good company; hear,
hear.

Shri M. R. Masani: ....on the

ability that he has shown in dealing
with Marxist dialectics. I would also
like to thank him because he has
lightened my burden. I need not
spend any of my time answering the
leader of the Communist Party and
can concentrate on the Budget.

I would like to congratulate the
Finance Minister and the Government
that he represents on several sound
propositions that are to be found in
Part A of his speech.

Shri Nambiar: Cat is out of the

bag.
Shri Vasudevan Nair: And here is
.socialism.

Shri M. R. Masani: There are seve-
ral sound propositions which one can
honestly welcome, for instance, the
.emphasis on the inter-relation of
growth, prices and the balance of pay-
ments on p. 5; the futility of price
control on p. 8; the deploring of the
poor performance of the State enter-
prises and the need for making sub-
stantial profits on their part on p. 7;
the need for incentiv's to generate
savings in order to foster capital for-
mation and growth on p. 8 and on p. 6
of Part B and finaliy the acceptance
of the urgent need for incentives for
foreign equity capital to come to this
country in a big way on p. 12. I wel-
come the fact that even this Govern-
ment has, as a result of the hard
lessons the country has had to learn
over the last few years, broken
through the crust of dogma and faced
the truth. If 1 had time, I would
have drawn from the Statement of
Policy of my own party to show how
closely these statements  would
reflect. ...

Shri Daji: Hear, hear.

Shri M. R. Masani: ....what we on
this side have tried to urge on the
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Government of this country during
the past four years.

Shri Nambiar: Strange bed-fellows!

Shri M. R. Masani: No doubt, the
learning of these lessons has been
encouraged by the lessons of bye-
elections to this Parliament that
followed the last year’'s Budget, bye-
elections in Amroha, Dohad, Farrukha-
bad and Rajkot and the more recent
electoral results in Goa, in Jaipur and
in Mahuwa.

Having said that, one proceeds to
say, the real question is this: To what
extent the contents of Part B, the
actual proposals, follow-through in
action the thinking of Part A? I can
assure the hon. Finance Minister that
I have tried to examine this question
with a very open mind and with every
desire to believe that such a follow-
through has, in fact, taken place.

14.00 hrs.

To start with, in regard to the
additional tax burden of Rs. 40 crores,
Rs. 25 crores on indirect taxation and
Rs. 15 crores on direct taxes, I must
frankly confess that 1 think that this
is unnecessary. The country has been
groaning under excessive taxation of
the worst kind during the past year
and the previous years. The safe
margin of taxation, even according to
the canons of the Planning Commis-
sion, has long since been exceeded.
As the hon. Member who spoke before
me has quite rightly condemned, there
has been gross under-estimation of
revenues to an extent that is unfor-
givable, year after year.

In the light of all that, I think the
hon Finance Minister would have
been on perfectly safe ground if he
had balanced the budget without any
additional taxation, and that could
have been done by not accepting this
tremendous growth in civil expendi-
ture of Rs. 191 crores which represents
to a large extent the diversion of
scarce resources from productive to
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less productive or unproductive chan-
nels and is bound to result, whether
we like it or not, in further inflation.

So far as indirect taxation is con-
cerned, these Rs. 25 crores of addi-
tional revenue have dashed the hopes
cntertained by people. The only thing
this budget could have done for the
rural people, who are the big majo-
rity of the people and the poorest of
our people. would have been to lift
the excise levies on the bare neces-
sities of life. One had hoped that the
first benefit would have gone neither
to business nor even to the middle
class income-tax-payer but to those
who are the hardest oppressed in our
country, namely the rural masses.
Kerosene, vanaspati, soap, matches on
which half the price of 6 nP. repre-
sents the levy of tax, sugar, about one-
third of the price of which represents
the levy of tax, are the first objects
that should have received the attention
of Government. It is a great pity that
no germ of relief has been given
here. On the contrary, Rs. 25 more
crores are sought to be squeezed out
of the consumer who by and large is
among the poorest of our people.

Then, we come to direct taxation.
Rs. 15 crores more are to be obtained.
The direct taxation proposals in the
budget—and the House, I am sure will
agree with me—are, I think, the most
complicated that have come before the
House ever since I came here first in
1945. I have tried to wrestle with
the score of the major changes which
the Finance Minister has embodied in
this voluminous Finance Bill. I have
wrestied with the Finance Bill and
the Surtax Bill for the last two days
and worked very hard at them.
I must confess that, even now,
I feel that this interval of two
days was much too short to do
justice to a measure of this
nature. Therefore, I hope that the
hon. Finance Minister will agree to
refer both these Bills to a Select
Committee of this House. We have
got plenty of time between now and
the 15th of April when the Finance
Bill is due to come before us for
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consideration, and I do appeal to him,
not with a view to any factiousness
but with a view to getting an intelli-
gent cxamination by all parties in this
House—and his party will be in a
majority in the Select Committee—of
just what these taxation proposals
really amount to. I do hope he will
consider this and give a favourable
response when he replies to this
debate next week.

Direct taxation can be broken up
into two compartments, personal
taxation and corporate taxation. Let
us first take up the taxation on indivi-
duals. I welcome the simplification
of the income-tax tariff. I also wel-
come the lowering of rates and the
elimination of the compulsory deposit
savings scheme for all assessees with
incomes below Rs. 15,000 a year.
There is no question about it that this

- is a welcome and material relief. It

is a relief for the lower middle class
salariat which has been very hard-hit
along with other sections of the
middle class who have been ground
down between the mill-stones of
higher price and higher taxes. For
the first time, some little justice has
been done to them. I do not think
that this is adequate. With the infla-
tion that is bound to proceed under
this budget, I am afraid a large part
of the few hundred rupees left in
their pockets is going to be eaten up
again. But let us accept the fact that
something good has been done, and
people with salaries up to Rs. 1,000
a month have been let off with some
concession. I am very grateful to the
Finance Minister that among the
many other things that are wrong in
this budget, we can certainly welcome
this and wish that this relief could
have gone further. My own party
has consistently pressed for relief to
the middle classes. It is true that
this is not whole middle class, but
only those who are with fixed incomes,
but even so, let us be grateful.

But once you cross the Rs. 15,000 a
year limit, there is very little to be
said for the direct taxation proposals.
The relief given is trifling and indeed
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illusory. Why is this so? It is
because of the Annuity Deposit
Scheme. The hon. Finance Minister
in his speech has himself admitted
that because of this scheme people
will take home “slightly lower” reten-
tions, But he would say that add this
deposit is not a tax, and he might aaa
‘It is not true that he will have the
same amount, but the difference bet-
ween the old tax and the new tax
which I am taking as annuity deposit
is your money and you will get it
back’. This is misleading.
Shri Tyagi (Dehra Dun): How?
Shri M. R, Masani: I shall answer
my hon. friend. 1 am here to iry and
answer the questions of my hon.
friend Shri Tyagi, which are always
most helpful. The difference is this
that the old compulsory deposit was
tax-free. Both the tax and the
interest were free of tax. Unfortu-
nately, the annuity deposit is taxabie
both on the deposit and the interest
it earns. The only difference is this
that instead of paying the whole tax
today, you will pay the tax on the
deposit part of your bill in ten equal
instalments over the next ten years.

Shri A. P. Jain
is a big concession.

(Tumkur): That

Shri M. R. Masani: It is not a big
concession at all, It is only postponing
the day when the tax is paid, and
I shall show why it is no concess:on
at ail. You will not only pay tax
on that deposit and the 4 per cent
that you will get back, but you are
meanwhile  being prevented from
using your money for more effective
purposes. Which of us who has any
intelligence is prepared to accept 4
per ceént as an honest return on
investment or business risks? Every-
one 'makes more; people get 6, or 8.
or 10 or 20 per cent return on capital.
So, your money is taken away and you
are prevented from using it pro-
ductively for yourself and the coun-
try, and when you get it back you are
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taxed not only on the deposit but on
this measly 4 per cent that Govern-
ment have earned for you, There-
fore, with a]l respect to Shri A. P.
Jain, I would say that it is no con-
cession at all. There is no concession
whatsoever to any income-tax payer
who has an income of more than
Rs. 15,000.

On the other hand, there are defi-
nite disincentives. The position is
aggravated by other features of the
direct taxation. 1 may list them very
briefly, for Jack of time. The first
is the lowering of the floor on  the
Wealth Tax from Rs. 2 lakhs to Rs. 1
iakh, which brings the middle ciass

people within its scope because if
ycu have Rs. 1 lakh, it i only
Rs. 20,000 pre-war; and whotver

thought of Rs. 20,000 in 1940 being
a magnificent fortune that must be
taxed? So. first of all, there is the
lowering of the floor on the wealth
tax.

Secondly, there is the reimposition
of the Expenditure Tax which may not
cost people very much but which
involves harassment,

Thirdly, there is the very savage
Estate duty and Gift tax. ‘Savage’
is the right word to use. I am not
concerned with the fact that gsome
millionaires will pay more and as
much as 8] per cent on their assets;
[ could not care less. But the fact
remains that these are the people
who form capital; whether you iike
it or not, it is not the middle classes
iike ourselves who form capital.
Capital formation takes place in
the hands of those who have
lots to spare after they live their
own lives, ang it is these classes
who are going to be hit by the

estate duty and the gift tax out
of all proportion to what exists
in other parts of the world, Com-

pare the gift tax and the estate dutv
with those in the USA and the UK.
There is not even an exemption for
charity here.
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Shri Tyagis They do not have
socialism.

Shri M. R. Masani: In the USSR—

I listened with great amusement to
my hon, friend over there—there is
nc duty on inheritance. Angd fortunes
of millions of roubles are duly being
transmilted in the Soviet Union to
children of the ruling class without
paying a rouble to the State. They
recognise the part of human nature
which is this that not only, as the
Finance Minister has admitteq in his
speech, do people want to spend the
fruits of their labours, but it is part
of human nature to make provision
for your children and your family.

Then, there is the Capital Gains
Tax which is bad in three ways.
First. it is bad in principle that
the Capital Gains Tax should be
graduated. It should have some ceil-
ing which has now been removed.
There should be some udvantage for
leng-term investment as in the USA
Where if a man invests in the same
sccurity for about ten years. there is
practically no capital gains tax. Here,
cven a stable investor who keeps the
sume securities for fifteen years if
ke gets a little more for them, is
considered to have made a capital
gain. Lastly, the Capital Gains Tax
applied to bonus shares is entirely
unforgivable. This is objectionable
because it is now levied when the
bonus share is issued, as if the face
value is the nreal market value—it
may not be. Normally, that gain
would accrue when the share is sold.
That would have been all right. But
to tax a bonus share when it is issued
is to tax a gain that has not been
realised.

And in thig case, there is triple
taxation, The reserves of the com-
pany are already taxed. The com-
pany itself pays 121 per cent tax on
the bonug share. And then the
recipient of the bonus share is taxed
a third time on the same amount.

Whom does the Finance Minister’s
proposals hit in regard to personal
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income? With all respect, I suggest

that it hits only the salariat and

other honest tax payers.

Shri Sham Lal Saraf (Nominated—
Jammu and Kashmir): Whose income
is known.

Shri M .R. Masani: Shri Saraf is
guite right.

The Finance Minister has expres-
sed the hope that this Budget will
reduce evasion. I wish I could share
that hope. I am afraid, however,
my feeling is—I hope I will pe pro-
ved wrong; but we shall be here next
year angd the year after to watch this
--my fear is that the cumulative
effect of the Capita] Gaing Tax and
the Expenditure Tax in particular
will be to encourage cash transac-
tions. A premium has been put on
the currency notes and when you
put u premium on the currency note
and not what you hold in bank
honestly or openly, you are in fact,
whatever your intentions or desires
be, helping and encouraging people,
such as they are, to keep 'more and
more transactions out of their books,
because of both the Capital gains tax
and the Expenditure tax.

So I come to the conclusion that
these particular taxation proposals
are going to give incentive to hidden
wealth. The businessman is faced
with a dilemma by this Budget.
Either he wants to remain honest, in
which case he must cease to be rich
and cease to operate in business, or
he wuants to rémain in business, in
which case he is driven to dishonesty.,

The F:nance Minister thinks that
by abolishing the secrecy of income
lax assessments, he will put the fear
of God into dishonest people. But
the dishonest people do not have in-
come tax assessments. Only those
who have fixed incomes and those who
disclose their incomes go on paying
tax. They can disclose them—I do mot
mind at all, But I warn him that for
every honest case which is properly
disclosed, the income tax officer wili
now have the right, on the applica-
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tion of any citizen, to disclose infor-
mation about a particular assessee.
.Hag the Finance Minister consi-
dered the dangers of blackmail?
Does he not know of yellow journals
in this country which abound and
which may misuse this facility to
blackmail people? Does he not
know that if one businessman wants
to get at the customers of another, he
will only have to pay a little bribe
‘to the income tax officer to get the
information so that he may come to
know of the customers of his rival, so
that he may approach them direct?
These things, Sir, are very dangerous.
That is why secrecy has been main-
tained in most parts of the world.

I come back to this—what do you
leave the investor with so that he
can form capital? I am told—and
this is a real case—that a man who
earned Rs. 2-2 lakhs—no doubt a rich
man who could form capital—paid
last year in direct taxes Rs. 179 lakhs
A man who made Rs. 2:20 lakhs last
year paid total taxes amounting to
Rs. 179 or Rs. 1-80 lakhs. That is, he
kept Rs. 40,000 out of his total earn-
ings of Rs. 2:20 lakhs. And the new
rates are not going to make very
much difference to a man who is bled
like this. He will not be allowed to
form capital. Therefore, so far as
the individual taxation proposals are
concerned, I see no hope for believ~
ing that these are going to help
investment or formation of capital.

I come now to corporate taxation.
There is a Surtax in piace of the
Super Profits Tax. I do not under-
stand—and I hope the Finance Minis-
ter will enlighten us in his reply—
why he has not told us what was
the realisation from the super profits
tax last year? Again, why has he
not told us what the proceeds of the
Surtax are going to be next year?
I notice that he has lumped them all
together under an omnibus clause.
This is the first time this unfortunate
practice has been followed. Upto
now we used to know what each
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separate tax yielded, and I hope the
Finance Minister will have no ob-
jection, while giving his reply, to let
us know the actual accrual of the
Super Profits Tax in these twelve
months and the expected accrual
under Surtax in the next twelve
months. I think it is a perfectly
fair request. The House has always
had it all these years and we are
entitled to this information.

The principle of a graduated tax
on corporate profits is a bad principle,
because the smallest shareholder
and the biggest shareholder pay
the same amount. If a company
makes a big profit, the man who
owns a Rs. 100 share pays the same
tax as one owning Rs 1 lakh invest-
ment. This is wrong Grduation
should not be on the company’s
profit, it should be on thc man’s own
income.

There is no case 'made out for this
tax. A super profits tax or surtax
only becomes relevant when the com-
panies in the country arc  making
excessive profits. Is that the Finance
Minister’'s  understanding of  the
picture of the last twelve months?
Is it not true that the Reserve Bank
of India in its own survey only a few
weeks ago has admitted that co-
pany profits have dropped and are at
a very low level in India todav? If
that is so, is this the time for levy-
ing a surtax at all?

It is true that the incidence of the
surtax is lower than that of the
super profits tax and the handfu] of
companies that were hard hit by the
super profits tax will no doubt be
let off more lightly. But the benefil
of this for a small number is more
than offset by the Dividend Tax
which I consider the 'nost pernicious
part of this Budget. This is a divi-
dend tax of 74 per cent on all divi-
dends. This is very  unprecedCnled.
1n previous Finance Bills before this
House, the dividend tax hag been
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cent or some base which is consi-
dered reasonable. For the first time,
all dividends are to be taxed at 7}
per cent. Is this considered fair or
reasonable, that a company tha:
announces a dividend of one per cent,
or half per cent or two per cent,
should also pay a dividend of 7}
per cent on that one per cent or half
per cent or two per cent? Is not a
reasonable dividend a part of the
very operation of investment and
business? Then why are dividend
being penalised? 1Is it suggested that
paying dividend is something wrong?

The Finance Minister in his speech

has given an argument. He says: ‘These
selected lists of industries, whose tax
is being reduced by 5 per cent from
50 to 45 per cent, they should not be
allowed to distribute this extra relief
we arc giving. So in order to make
them plough back, I am putting on
the Dividend Tax’. But the Finance
Minister knows that for every one
company in thig selected list of in-
dustries, to  which 1 shall refer
presently, there are 99 companies
which will not have this benefit
which he is giving. Why is he pena-
lising industries outside the selected
list? I can understand Dividend Tax
being put on that selected list. Do
that. Modify it even now, if you
want to be fair. But why are all the
other companies, who neither have
any relief under the surtax given to
them nor any relief under the selec-
ted list of industries, being penalised
now? A tax of this nature is immoral
and bad. It discourages the forma-
tion of equity capital. It will force
companies to go into the market and
borrow instead of issuing shares and
thereby creating a property-owning
democracy which we all want,

There is another evil, the threat to
remove the Development Rebate
within three years. It is true it is a
Democles’ sword hanging over in.
dustries. I would like to suggest to

the Finance Minister that if he wants .

industries to develope let him make
up his mind as to how he is going
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to exercise his discretion. Let him
make «a statement <in the next few
weeks or month saying very clearly
that such and such industries wi]ll get
the Development Rebate and such’
and such industries won’t. Other-
wise, all of them will stop, paralysed
into fear that this rebate is going to
be taken away after three years,

I come now to my conclusion abou‘
corporate taxation. My conclusion is
this. 1 would like the hon. Minister
to correct me; but I am absolutely
clear in my mind about what I am
saying. The effect of the substitu-
tion of the Super Profits Tax by the
surtax will probably be to reduce the
burden of taxation on a very limited
number of companies, but the benefit
would be more than countervailed
when you take the imposition of a
7% per cent Dividend Tax on the:
private sector as a whole. The effect
of the 7} per cent Dividend Tax
would be to raise the level of corpo-
rate taxation from 50 per cent, which
it is today, to an average of over 53
per cent.

I have got these figures worked out.
According to the dividend you dec-
lare, your incidence of dividendg tax
varies. It varies from about 2 per
cent to 3:75 per cent. Taking an
average dividend of 4 per cent, you
get an average incidence of Dividend
Tax at 3 per cent. So companies
which were paying 50 per cent so
far, the large majority, will now pay
a corporate tax of 53 per cent on an
average. In the selected list of
industries, the benefit of the reduc-
tion from 50 to 45 per cent will be
neutralised partially by the- imposi-
tion of the Dividend Tax and the net
rate of taxation would be 45 plus 3
equal to 48 per cent against the
present 50 per cent. Thus the large
majority of companies will have less
to distribute or less to plough back.
The picture becomeg worse when we
take into wccount the threat to take
away the Development Rebate.

In fact, the House does not have
to accept my statement. The cat
was let out of the bag yesterday
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wien a spokesman of the Finance
Ministry himself admitteq that 43 a
result of this Budget, the corporate
sector would have to pay Rs. 11
crores more. This is a very funny
way of trying to revive an animal
that is dyving for lack of food or
sustenance. You put a little more
burden on it and say that should
revive it,

Compare this with what is happen-
ing in the United States or Japan
today. In Japan, about the same
time as this, tax relief is being given
of 200 billion yen. and in the United
States the rejief that is being given
to industry and incometax payers 1s
-of the order of 11'5 billion dollars.
Corporate taxes amre being reduced
from 52 to 48 per cent, and in the
case of smaller profits from 30 to 22
per cent. This is what you call a
real incentive, a real boost, something
that can revive it. Compareqd to this
the present attempt, 1 am afraid, iz
going to fail.

The Finance Minister will say that
sclected industries are let off. That
is true. Selective industries wil] pay
45 per cent in place of 50 per cent,
and by the tme they pay the divi-
dend tax, they will come down from
50 to 48 per cent. A sma]l enough
concession, but it is a concession.
Which are these industries?  Steel,
copper, aluminium, iron ore. coal

rining, machinery and machine
parts, cement, fertilisers, paper,
tractors. equipment for generating

rubber.
indus-

electricity, tea. coffee and

T have nothing against these
tries. 1 wish them well, as I wish all
other industries, but why should
thev be selected out of the whole
gamut of production in this country?
Who decided that these are more im-
portant than twenty other industries
which may be equally important?
They are important, all industries
are important to the country. They
give the people the wherewithal
of life, they give the consumer what
he needs. Why are these selected?
Who decides it? This is a command
economy at work The real priority
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is to be given by the consumer. In
a free society the consumer is king.
He decides what he wants before
something else. Here, quite arbitra-
rily some benefit is conferred on
some ten industries taken at random,
which in Government’s opinion, may
be more important, but which, many
of us may feel, are just as important
as 'many other industries. I feel that
this discrimination is objectionable.
There should be an equal measure
of justice and taxation for all indus-
tries and for all enterprise. Let the
people decide by the market mecha-
nism, by consumer preference and
demand, which industries they want
to reward. Therefore, while I do
not grudge these industries the little
concession given to them, I  think
that this arbitrary discrimination is
unjustified.

All these industries are capital-
intensive as the hon. Minister himself
mentioned. Are we sure that
capital-intensive industries are what
the country needs first? Is it not
true that unemployment is one of our
biggest problems, that we want to
put idle hands to productive work?
I would have thought, following
Gandhi's own thinking, that capital-
intensive 1ndustries can take care of
themselves, it is the labour-inténsive
industries that we want to help in this
country first. Yet, a tax preference
is given to the very industries which
employ the least number of people,
where the most capital is eaten up
and the least number of people are
put to work. 1 do feel that this is an
objectionable principle.

There is one incidental change to
which I refer pefore I leave this
tepic. It has been said that rules
will be framed by which the decision
as to what is essential expenditure
for business purposes will be
left to the income-tax officer.
This is a very undesirable thought.
Surely, the man who invests his own
capital knows what he should spend
for his business and what is nece-
ssary. An effort was made in the
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Seject Committee on the Income-tax
Amendment Bill in 1961. That effort
failed. The good sense of this House
prevented the then Finance Minister
from putting in a clause to this
effect, that the income-tax officer can
sit in judgement on <a  business
concern, deciding what expenditure
is necesary. New, by the back door,
this is sought to be brough back. I
think this is an entirely undesirable
thing, and one that can be strongly
objected to.

The conclusion to which I come is
that neither of the two incentives to
investment—a dividend or return on
capital, and appreciation of capital—is
anywheie rewarded in this Budget. The
dividend is punished by the Dividend
Tux; cipital appreciation is punished
by the Capital Gains Tax. 1 consider
that this Budget fails completely in
its purpose, the alleged purpose, the
professed purpose, of giving a boost
to saving and investment.

Why has the Finance Minister
failed to follow through in Part B of
his speech the sound thinking of Part
A? 1 have been puzzling over this.
I do not know. I can only make a
guess. My guess is that, having
thought clearly up to = point with
the intelligence which undoubtedly is
his, the Finance Minister then got
intimidateq by the thought of poli-
tical pressures und political vilifica-
tion,

Shri T. T. Krishnamachari: Let him
sav that I had a black-out.

Shri M. R, Masani: He was no
doubt worried about the criticism that
would come from the Communist part
of the House, but he should have
known that it would come anyhow.
Perhaps he was worried about the
displeasure of his chief, the Prime
Minister, I do not know.

Shri T. T. Krishnamachari: T am
sorry, T do not want to interrupt my
hon. friend. I am prepared to take
whatever stones or other weapons
that he is going to hurl at my head.
Why bring in my chief at all? I
think it is completely unwarranted.
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Shri Ranga: Anyhow, it
Government’s Budget.

is the

Shri M. R. Masani: I was trying to
be fair, and not attribute any motives
to the Finance Minister. I did nos
allege that he was trying to hurt, ¥
was not going to allege that this was
a mMmischievous or malicious set of
measures. I am trying to point out
that there is a contradiction between
the sound principles of Part A and
the very unfortunate proposals in
Part B.

Shri T. T. Krishnamachari: The
iion. Member can say this, that the
Finance Minister had a black-out. ¥
do not mind taking it. Other people
will judge,

Shri M, R. Masani: I see in this
contradiction the conflict that is going
on in the ruling party between the
dead hand of the past of Marxiss
principles and dogmas represented by
the Prime Minister and the newer
thinking that we are watching with
some encouragement.

Shri T. T. Krishnamachari: 1 have
again to tell him that the reference
to the Prime Minister and his Marx-
ist principles is completely wrong, and
I suggest the hon. Member had better
confine his remarks to the chief cul-
prit, that is myself,

Shri Ranga: Are we to understand
that the Prime Minister is not res-
responsible? It cannot be his sole
responsibility, The Government is
responsible for the Budget, He is
only one of the instruments of the
Government.

Shri T. T, Krishnamachari: That is
all right, Speak about the Govern-
ment,

Shri M. R. Masani: I have a right
to my own views. The Budget is
the Budget of the Government. I
have a right to consider the various
pressureg in the Government and to
speculate on why the actual proposals
do not follow through logically from
the statement, and I do feel this that
Finance Ministers may come and go,
but so long as the dead hand of
Marxism represented by the Prime
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Minister lies on the ruling party,
nothing will change....  (Interrup-
tions).

Now 1 come to another factor,
foreign capital. As I said, I welcome
the awareness of the need for capital.
The reliefs given are good, but 1 do
feel that they are very inadequate for
the purpose which the hon. Minister
has in view,

Shri Joachim Alva (Kanara): May
1 interrupt the hon, Member? He
has been unfair to the hon. Prime
Minister, because the hon. Prime
Minister has repeatedly said on the
floor of the House that Marxism is out
of date. !

Shri M. R, Masani: I do not think
that in this case this particular hon.
Member hus to announce again his
loyalty t» the Prime Minister, of
which he has given many demonstra-
tions in this House in the past,

What I was saying was that so far
as foreign capital is concerned, I
welcome the concession made, but any
one who has read this very interest-
ing study of foreign investment and
tax reforms by the National Council
af Applied Economic Research will
realise how inadequate this is. India,
in all these tables is a country which
is the least attractive of all the under-
developed countries or even the deve-
loped countries for the investment of
foreign capital, It is true the hon.
Minister has done something in
the right direction, I welcome it,
I thing he has moved in the
right way, but I think he also
probably must realise that we have
a long way to go before we create
conditions where we can really have
equity capita] on a large scale coming
into this country. 1 feel, therefore,
that while these concessions are
worth while, we have not gone far
enough in the right direction.

In this connection, I hope the
Pinance Minister will not mind my
saying that in the interview that he
gave to the Economist, he was not
being very fair when he suggested
that the biggest enemy to foreign
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capital coming to India was not the
Government or the politician, but the
vested interests which did not
want it. If there are any
vested interests in India which do not
want foreign capital let us ignore
them. They have not been in charge
all these years, The same Govern-
ment that is there today has been in
power, and surely we all realise that
the blame for not creating conditions
which would facilitate foreign capital
coming into India is entirely that of
the Government which has been in
office now for over fifteen years.
Therefore, let the real culprit not
point a finger at somebody else and
try to find a scapegoat.

Now, Sir, I come to concentration
of power and monopoly. As one who
believes in the fullest competition,
may I say that I am delighted at the
proposal of the Finance Minister to
appoint a commission of enquiry into
monopoly and  concentration? I
think it is a very good thing. It is
good for two reasons: One, because if
there is any monopoly, it should be
stopped, and I would wclcome the
bringing in of a genuine honest-to-
God anti-monopoly legislation of the
kind that exists in the United States,
the United Kingdom and West Ger-
many. Therefore, 1 welcome it
Secondly, 1 welcome it because I
think this commission of enquiry will
be highly ecducative. (Interruptions).
I am very much against monopoly.
We believe in competitive free enter-
prise, We believe in the philosophy
of Prof. Erhard, Chancellor of West
Germany, in prosperity through cuom-
petition and anything that comes in
the way of competition is bad. I
welcome this Commission also for a
second reason. I think it will be
highly educative. There is a lot of
hot air being let loose about monopoly
and concentration of power, Let it
come out in the open. Let evidence
be led before the commission both by
those who believe that there is mone-
poly and concentration and by those
who say there is not. Let the facts
be'put on record and come out in the
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open. I think it is,highly instructive
in a democracy, which we all
welcome.

But I have two reservations, One
is that the terms of enquiry of the
commission should be broad enough
to include al] monopoly, monopoly by
private enterprise and monopoly by
Government, Let not the S.T.C. and
the L.I.C. be excluded from the scope
of enquiry of the commission. Be-
cause monopoly works in the same
way, and monopoly is anti-social,
whoever practices it. Profiteering is
bad whether it is done by one party
or by another, (Interruption). There
should be no monopoly; there should
be competition between State enter-
prisc and others, as everywhere else.

Secondly, let the composition of the
commission of enquiry not be loaded.
Let us not have professors who have
gone on record in ful] support of the
poiitics and economics of Communist
China, as Prof. Mahalancbis has done.
Let us have people with a somewhat
more open mind,

On this point of concentration and
control the hon, Ministes said that
ownership is diffused, it is true, but
there is control. Who has the con-
trol today? What can those who are
at the head of banks and companies
do? Let me just mention that under
the Industries (Development and Re-
gulation) Act., a company is not entitl-
ed to hire a director without the per-
mission of the Government. Having
hired him, the company cannot 2ither
dismiss or pay the salary of the direc-
tor without Government’s permission.

Any company with a capital invest-
ment of more than Rs. 25 lakhs
cannot come into existence without

the permission of the Government.
Having come into existence, it cannot
make any product other than one
approved by Government, Then,
again, this product cannot be sold at
a price other than that approved by
Government. No capital can
be raised without the permission
of Government. No machinery
can be imported without the
permission of Government and foreign
exchange given by it. And raw
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materials from abroad cannot be
obtained except at the mercy of
Government.

Who has control in this country?
Only the people in Delhi who exer-
cise this power, It is not an acci-
dent that we find the planes full of
serior business executives, who ought
to be devoting their time to creating
wea'th and production for the coun-
try, -hasing minor officials around
the corridors of the Secretariat, try-
ing to get files moving. This humi-
liatin 1 and sickening situation shows
who  the real control is in this
countly.

A great deal has been said about
the private sector. The private sec-
tor is not just one sector: there are
10, and lots of kinds of people in the
vrivate sector. As in this House, or
anvwhere else there are good people,
there are people who are indifferent,
and there are peopie who are not so
good,

Dr. M. S. Aney (Nagpur): You are
sure that there are good ones?

Shri M. R, Masani;: Human bcings
being what they are, in every gather-
ing vou find people with differcnt
standards of behaviour. And it is no
good lumping them all together and
describing them as if there is one
image. There are different images of
entrenreneurs in this country. There
is a small minority of enlightened
practitioners of free enterprise, Many
of them are our friends, and we are
proud of them, We are proud of
their friendship, because their hands
are clean; they pay their taxes; they
give us a good product; they are pro-
ficient; they bring down the cost of
production; they take the country for-
ward. It is six or seven years since
[ was associated with the House of
Tatas. But I was very proud when a
few weeks ago I read a statement
made by Tata Chemicals, a company
with which 1 happened to be associat-
ed as far back as 1941 or 1942 And
what was it? Onthe:16th of Decem-
ber 1963 it was announced by the
Minister in Parliament that the selling-*
price control was to be removed over
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a range of products, and among the
products were soda ash and caustic
#oda, both of which are hcavy chemi-
cals playing an important role in our
industrial development and both of
which are in short supply. This per-
mission to raise the prices was given.
I was very proud that on the 17th of
January this old company with which
[ had been associated in the distant
past made a public statement announ-
cing that in spite of this permission
they would raise neither the price of
caustic soda nor that of soda ash.
Here, Sir, is an example of the pri-
vate sector performing its obligations
to the country and not just trying to
grab a little profit because Govern-
ment has given permission to them
to do so,

fin hon, Member: Al are not Tatas.

Shri M. R. Masani: All are not
Tatas. I am saying so., We are
proud of our friends. But can peo-
ple on the Treasury Benches say that
they are also proud of their business
fr cnds”  iInterruptiong). Contrast
this, Sir, with the attitude of the
State Trading Corporation, a part of
the nationalised sector, nationalised
industry.

Shri Daji: The treasury bench is
divided!

Shri T. T. Krishnamachari: And I
fall between two stools!

Shri M. R. Masani: Consider the case
of the ST.C. The S.T.C. imports
caustic soda, which ag I said, is in
short supply. It imports caustic soda
at the rate of Rs 470 per ton. And
would the House like to know at what
price it sells it? It sells caustic soda
to the public at a price of Rs. 760 per
ton. (An hon. Member: Shame). Here
is a profiteer, if you want it; here is
an anti-social element, under the cont-
rol of this Government.

Shri Tyagi: It is not profit but tax.
Shri M. R. Masani: It is profiteering.

The same is the case with cement
also. Phis S.T.C. does not even dis-
tribute the cement, But, like a para-
site it levies a tax on the distribution
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of cement which is of a very high
order. In the very first year of the
operation cement the S.T.C. made a
profit of Rs. 5-49 crores.

Another point with regard to this
S.T.C, is that it also makes exorbit-
ant profits in cars. They corner all
the cars brought in by diplomats at
cut prices and sell them at a fabulous
prefit to those who want a posh car,
although they make a distinction in
favour of officials who belong to the
new ruling class along with the poli-
ticians in office.

It is thus no good just lumping all
businessmen together and talking of
the ‘private sector’. There is an
honest private sector, and there is
one that is-not honest. And we know
who thesc people are. As I said
earlicr, I for one am proud of my con-
nections and of my friends in the pri-
vate sector. I wonder if this Govern-
ment and its members can claim the
same pride in the friendship of their
business friends. We al] know the
kind of people who surround those in
office, people who in England are
called “Spivs”, people in this country
who live on the quick rupee made by
permits, licences and quotas which
they get in return for favours grante
ed, the peopla who make quick pro-
fits, the “comprnadore capitalists* as
the Marxists call them—for whom 1
have nothing to say. Unfortunately
it is that class of capitalists—and we
saw the alignment between Mr.
Malaviya and Mr. Serajuddin; this is
the symbolism of the association bet-
ween the ruling party and its mem-
bers and the corrupt class of busi-
nessmen—this is the class which is
going to benefit from this budget, The
honest men will be mulcted and the
others will get away because they are
not the people who conform to any
law.

Therefore, Sir, I come to my con-
clusion. In so far as the impact on
growth and prices and balance of
payments is concerned, I am afraid
it is not going to be helpful in re-
gard to any of these three. This
budget is not going to help industrial
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growth, And as for agricultural
growth, it has no relevance at all.
There is nothing in this budget, Sir,
that can give a hand up to the agri-
culturist from whom we expect and
require greater production. Tt is
untouched, 1 do not say that the
budget could do everything about it;
the other policies of Government, the
wrong methods of planning, the
Seventeenth Amendment to the Cons-
titution and so many other things get

into it. But certainly this budget
does nothing to mitigate that
aituation.

In regard to inflation, I am afraid it
will continue and intensify because of
the failure to stimulate production
and the lop-sided pattern of capital-
intensive industry which is still
favoured as against labour-intensive
industry, The hon. the Minister made
a very good speech in Bombay, ad-
dressing the Conference of Agricul-
tural Economists. He hinted that the
beginning of the Fourth Plan would
be the time for consolidating our
gains. May I suggest that the time is
here and now? We do not have to
wait for the beginning of the Fourth
Plan to do something good. Let the
Minister, following his own princi-
ples and premises, put a stop to this
huge expenditure of an unproductive
kind that is going on—Rs. 191 crores
of additional civil expenditure, Let
him stop all new projects except those
on which a quick and a big return is
guaranteed. Let him try and get
more out of the money we have al-
ready invested in these rather waste-
ful projects. It is only then that in-
flation can be stopped. Otherwise, I
am afraid that by encouraging money
being kept out from account, by en-
couraging unaccounted money, in its
implications this Budget is going to
encourage conspicuous consumption
and wil] raise prices still further,

Finally, I mentioned in an earlier
speech also, Gandhiji's test and I re-
call the phrase: the poorest and the
weakest man whom we should re-
member and protect. “Is what you
contemplate going to be of any use to
him?”—I ask hon, Members to think
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about this. I ask them to tell us; if
they can, in what way this Budget
will bring comfort or cheer to the
poorest and weakest members of our
community. This man—the poorest
and weakest man—I consider the
{orgotten Man of this whole Budget

Shri Khadilkar (Khed): Mr,
Deputy-Speaker, just before me the
spokesman of the corporate sector
and the high priest of free enterprise
in this House has spoken his mind
regarding the financia]l proposals, Be-
fore him the spokesman of the Com-
munist Party had his say. He com-
plained that the Budget did not indi-
cate progress in certain directions
which would bring us nearer the
socialist goal. During the last one
year the Communist Party, I am glagd,
has lived and learnt; instead of
strikes they have come to petitions
and now to the method of fasting, so
long considered by them ridicul-
ous, to ventilate certain grievances,
So, to that extent I feel that the
Communist Party has kept an open
mind and is prepared, along with the
world communist movement, to learn
certain democratic practices that are
now emerging.

This year’s Budget is perhaps the
most cleverly presented statement
and intricately woven with a philoso-
phy in the first part of the Budget
which, unfortunately for the Finance
Minister, Mr, Masani characterised as
‘sound’. Whether it is sound or un-
sound or contrary to the policies
adopted by this House, needs to be
examined on this occasion. The
Finance Minister is a flamboyant ir-
tellectual sitting on the Treasury
Benches, very clever and subtle i
mind. He as well as the Vice Chair-
man of the Planning Commission are
making certain statements during the
last six months or so, the philosophy
of which is interwoven in the first
part of the Budget, What is tha#
policy and is it in keeping with the
policy that this House has adopted,
and that has recently been enunciat-
ed and placed before the country,
which aims at building socialist
society in a democratic way?
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[Shri Khadilkar]

Before attempting to analyse that,
let us see what is the credit side of
the Budget in brief. The budgetary
-proposals would not have an infla-
-tionary impact on the economy as
such; that is a good thing at the pre-
sent juncture. Some marginal relief
is offered no doubt to the lower and
middle-income group in the country.
So far as it goes, it is some relief,
.though not substantial. A  serious
effort is made to rationalise the pre-
sent tax structure—I think it is a good
and right step because our tax
structure is so complicated that soine-
times certain men of legal profes:ion
help people to avoid or evade taxa-
tion, Certain measures are propos-
ed here which will curb tax evasion
:to some extent, such as the removal
of the sccrecy clause and the power
to search to unearth hidden wu:alth.
Unaccounted or black money has
thrown a serious challenge to the
stability of our economy and 1 will
come to that later.

1447 hrs,
{Dr. SaroJINT MAHISHI in the Chair]

The steep scaies of estate duty wouid
ehrink inherited wealth though
may not affect the dyrastic control of
the economy of established business
houses in the country. He has made
8 distinction between control, owner-
ship and management. Innerited
wealth perhaps may shrink but the
control of the economy by the dynas-
tic houses well established is not like-
1y to shrink by this measure. Lastly.
the reintroduction of Expenditure Tax
would perhaps strengihen the method
of curbing ostentatious living and
conspicuous consumption. This is the
credit side.

There is the other aspect which
is very difficult because it is intri-
cately woven in his propositions which
are placed before this House in the
fir8t part of his speech and I will
now turn to that part because ] feel
that Budget is an economic instru-
ment to mould the life and to reach
the social objective, How far has
that instrument been used for this pur-
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pose? That is the main question. We
should see whether certain policies
are violated or a certain twist is given
to the whole economic line that we
pursued, our Industrial Policy Resolu-
tion, to the Plan and to the Bhu-
baneshwar statement. I am not going
to quote them but it is essential to
refresh our memory. People see the
taxation proposals and say they are
not much; there is a little relief here;
something is said about the mono-
polies. Then they keep quiet. This is
dangerous, People who have passed
certain resolutions at Bhubaneshwar
represent certain growing convictions
(n the minds of the people as to why
we have come to socialism. If we
want to sustain our democratic struc-
ture, the social base must be widen-
ed and people’s urges must find a place
there. If it fails to contain people’s
urges, the deomcratic structure will
come down shattering and ultimately
the social objective will be thrown
aside; people represented by Masani
and others will take control of our
economy and the life of the people,
That is a pgreat danger. What have
they said in the Second and Third
Plans? 1 shall quote only one sen-
tence from the Plan. 1t says:

“The basic criteria for deter-
mining the lines of advances must
not be private profit......

for which. just now, in the name of
{ncentives, our friend Shri Masani
pleaded—

“but social gains and that the
pattern of development and the
structure of socio-economic rela-
tions should be so nlanned that
they result not only in appreciable
increases in the national income
and employment, but also in
greater equality in  income and
wealth.”

Thig is the definition which this House
has adopted when we adopted the
Third Plan. What we said at
Bhubaneswar—I do not consider
whatever Shri Ranga and com-
pany might feel—was this; the
Bhubaneswar resolution was a
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national objective, whatever we
have decided upon; we might per-
haps be halting; our steps might not
be as firm and well-determined, but
one thing is certain: the resolution
represents the national will for social
advance. We are going to build the
emerging society, by throwing aside
the dead weight of the past from our
shoulders, That is the resolve that
we have made at Bhubaneswar. What
did we say in the Bhubaneswar reso-
iution?

“. . .the public sector has to
play a strategic anq predominant
role in the field of trade and in-
dustry. The public sector must
grow progressively in large-scale
industry and trade, particularly in
‘the field of heavy and basic indus-
try as well as trade in essential
commodities.”

While elaborating the thesis of demo-
cratic socialism, the new President of
the Indian National Congress......

Shri Krishnapal Singh (Jalesar):
Madam, on a point of order. Are we
bound by any of these resolutions
which have becn passed at a party
meeting? We are only concerned
with the Government policy. (Inter-
Tuptions).

Shri Khadilkar: The party runs the
Government, and the Government is
representing the people. You repre-
sent a minority section in the country.
(Interruption).

Shri U. M. Trivedi (Mandsaur):
What we represent is about 70 per
cent,; and they represent only 30 per
cent.

Shri Khadilkar: This mathematics
does not carry us far.

Mr, Chairman: The hon. Member
shoulq kindly address the Chair,

Shri Khadilkar: The President of
the Congress, Shri Kamaraj, who
comes from the masses and has deep
roots in the soil, has explained his
objectives in the following manner.
“That should be borne in mind by this
House when I say the first part of
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the speech is counter to policies that

we have adopted. What did he say?

He said:

“The question today before
Congressmen ig not whether gocia~
lism is good or right for the
country, but whether the legisla-
tive and executive measures in
this country are in furtherance
of the socialist goal that the
people have set before them-
selves.”

So, the point is whether it is imple-
mented, whether it is reflected in
Government policies, The socialist
objective has been adopted. I do not
consider that those who adopted and.
raised their hands and shouteq slo-
gans—I feel—wecre just doing it hypo-~
critically, without having faith in it.
I presume thcy have passed this reso-
lution with full faith and with full
confidence.

I wil] read just one more remark,
that has been made by Shri Lal
Bahadur Shastri at Bhubaneswar in
his speech. Shri Shastri, in his Bhu-
bancswar Specech, had promised that
a watch would be kept over the acti-
vities of the Central ang State Gov-
ernments to ensure that progress to-

wards a socialist State was being
maintained.
So, we are the watchdogs, If the

spirit of Bhubaneswar is not maintain-
ed, we must point out what is the
drawback. If it is maintained, cer-
congratulate  the
Finance Minister. This is our posi-
tion here, and from that angle I will
have to say something about the first
part of his specech,

As I said carlier, the budget is an
economic instrument. How that ins-
trument is being used has to be con-
sidered. Is it in keeping with this
policy, and are the utterances of the
Finance Minister in keeping with this
policy? I would like to quote one or
two things here. The Economist of
London, dated 25th January, 1964
said:

“But Finance Minister Mr, T, T,
Krishnamacharl gave a fairly
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clear indication of his mind when
he said earlier in a policy speech
that past hesitations about foreign
investment in ‘“vital areas” were
no longer justificd because the
public sector had established its
‘vigilant presence’ in most of
them.”

Then there is another statement
which, of course, is made in rather a
sarcastic way, but this House must
take note of it. It is from the Capi-
tal the leading financial weekly from

- Calcutta, and it had something to say
about the Kamaraj plan and in what
directions things are going. It has
observed thus:

“There has been a speculative
rise in share prices since the re-
turn of Mr, T. T, Krishnamachari
as the Central Finance Minister.
Whatever one may say about the
Kamaraj Plan, the stock market
has been greatly benefited since
the Cabinet reorganisation fol-
lowing the implementation of the
Plan has installed Mr. Krishna-
macharj as the Central Finance
Minister.”

One more short quotation, and 1T
shall finish with the quotations.

*“Shri T. T. Krishnamacharj said
in a Press Conference at Madras
on 22nd October that ‘foreign col-
laboration in a way meant foreign
domination’ He justified it on
the plea that our technological
knowhow were still poor.”

I have given these quotations with
one objective. As 1 said, the ques-
tion is, in what directions the policy
is being twisted. According to my
understadnig. the policy is being twist-
ed in two directions. Firstly, leaving
aside the industrial policy resolution,
we have opened our doors to foreign
equity capital. I am not against
foreign aid or capital as such. because
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Union at a certain stage have got to
«ake icchinicai and financial help from
foreign imperialist countries. I am
noi ashamed of that, bui in' what
form it should come in our economy?
According to the proposals, foreign
cquity capital ig going to strengthen
the corporate sector in this country,
On the one side, we want to control
monopoly, but today, monopoly con-
trol becomes impossible; our econo-
mic policies are thwarted every time,
because the corporate sector has the
whip-hand of the situation, and there
is another factor in this; there js an-
other twist in this, If you read the
speech very carefully, you will find
that the public sector is to become
sub-servient to the private sector’
Panditji has said time and again, and
the resolution has also said that the
expansion of the public sector is to
become the socialist sector. Just now,
I said that State trading has made
profits, but these profits do not go in-
to the pockets of Tatas or Birlas. They
are profits which ultimately go back
to the community and that is perfectly
permissible. No society can make ad-
vance in capital formation without
such profits. So, we need not be de-
terred by his criticism. But, i the
public sector is to be subservient,
Panditji has said that it must reach
a commanding height of the economy,
and it must expand. In the mixed
economic pattern that we have adopt-
ed, the public sector is supposed to
help, and the question is, how to
build up the national economy with
the friendly help in certain sectors of
the economy, by the private sector,
These two things are dangerous, Why
are they dangerous? We in this coun-
try remember that in old times, the
rich princely families and some other
people who wanted to imitate the
rulers used to keep nannies to teach
them how to use the spoon and fork
and to teach them good manners; that
was considered a civilised thing. She
Wwas a technician then to educate our
people. The same hangover of psy-
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chological dependence in this coun-
try still exists. When we are open-
ing the floodgates to foreign capital
and equity capital and that too in cer-
tain respects majority capital even in
the consumption industries, I think
that the psychological dependence on
the west, a hangover of the past
British rule, is still persisting in our
economic policies.  That is the only
explanation. Therefore, in the Econos
mic Survey it has been pointed out—
I have no quarrel with the foreign
aid. That must come and if we utilise
it for public purposes, it ig certainly
good. But we must find out whether
the local indigenous resources have
been completely mobilised and opti-
mum utilisation of them has been
achieved, That is one pre-conditior,

The second question is, if we look
at the foreign capital, it is the enery
if the control is vested with the pri-
vate sector ultimately making the
public sector subservient. I will give
you two instances of our growing
dependence. In the Economic Survey
it is said that last year we imported
Rs. 60 crores worth of cotton and
Rs. 10 crores worth of yarn. Over and
above this, I learn that even to teach
ug how to have mass communication,
some technician has been invited by
our All India Radio. What does it
indicate? Does it indicate an effort
on our part to pick up the techniques
and rely on our own people? Or,
does this atmosphere which ultimately
results in demoralisation and lack of
confidence to continue? That is the
question before the nation. There is
this twist in the first part of the
speech, opening the flood-gates of
foreign capital, equity capital, mak-
ing public sector subservient and
giving greater latitude for corporate
sector. Of course, I know producti-
vity is important and we must have
more production, The vproductive
machinery must be geared to that end.
But at the same time, that sector will
become dominant. This House mnst
take n very scrious note of this com-
D193f in the budget and the thinking
behind it ang pass a verdict whether
{t accepts it or not or whether it is
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contrary to the policies that we have
so far placed before this House. That
i one question which T want to
address to this House.

Coming to public sector undertak-
ings, he has stated in his speech, and
rightly, that many of our public sez-
tor projects are lagging behind the
schedule of their construction and
what ig more disappointing is that
their contribution to our resources is
nowhere near the planned estimates.
This is a disquieting feature, because
we should not hide the faults and
shortcomings of our public undertak-
ings. Recently a study was under-
taken by the Indian Institute of pub-
lic administration and one professor
has published a study as to why there
is a certain stagnation and certain
draw-backs in the public sector, He
has pointed out that we have not
changed the outlook of the manage-
ment, They look at it ag a sort of
occupation; they are mnot socialist--
oriented. After making a long sur-
vey, the gentleman has come to the
conclusion that public sector execu-
tives are searching for an opportunity
for bettering their luts in the private
sector. So long ag t}ig policy conti-
nues, I do not think public sector
can show better performance.

Regarding public sector, the
Finance Minister has rightly pointed
out that profitability must be there.
Even Mr. Khrushchev recently said
it. If you want to make significant
advance, we must m~ke that distinc-
tion between profits that go to the
private coffers and tne profitability of
the public sector. Its efficiency and
profitability must be gaaranteed, We
must look into that aspect, In that
respect, the Finance Minister is right
in whatever he hag stated about the
profitability of the public sector. 1
have no time to explain it further.

Mr. Chairman: The hon. Membter
should conclude now.

Shri Khadilkar: The spokesman o!
the private sector pot more than 45
minutes. I am a spokesman of the

socialist sector and I must be given
some more time.
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Mr, Chairman: He may conclude in
2 minutes,

Shri Khadilkar: 7he setting up o?
the monopoly commission is good.
But to my mind, it is extremely diffi-
cult by legislation to curb monopoly.
The first step that is essential to
check monopoly is the check on the
-corporate sector. In this connection,
{ would like to enlighten the House
with a small quotation from an
Amcrican Professor, who recently
visited this country and made some
interesting observations. Prof. Louis
B. Schwarts of the Pensylvania Uni-
-versity, while speaking on the 24th
February under the auspices of the
Indian Law Institute, expressed sur-
prise that India @il not have any law
to curb monopolies and “financial em-
pires”. Somebody hac used the simi-
lar-expression “corpurate empire
managed by financial msgnates in tnis
country.” Then it was criticised. This
expression “financial xmpires” has
been now used by the American Pro-
fessor. He also said that the country
also lacked legal power to  control
prices effectively. I am coming to the
price problem shortly. but he has
further warned that we must guard
against oil monopnlies. American
politicg is more or less being control-
led by oil monopolists in that coun-
try.

I wil! just touch the question of
prices. I must say irankly that in
this country there is a certain con-
genital zllergy to controls, particu-
larly price controls, as we have ob-
served in the last 17 years. Planned
economy is mecaningless if the State
has no control over the price-level.
It disturbs the common man; it irri-
tates him because he cannot apply
purposefully his energies for building
up this nation, British economists
have suggested a remedy which T
would like to pass on to the Finance
Minister, becuase he has courage, as
he has shown courage in some res-
‘pects regarding inherited wealth and
other matters, The British econo-
mist hag suggested that in a develop-
ing economy, first care should be
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taken to build up a gmall sector of
wherewithals of the common man,
which is completely insulated from
price fluctuations. Unless you create
such a sector in our economy, there
1s no hope. In our ecunomy, commoh
man’s living standards have been
eroded by speculators in this country.
Prices if not controlled will be
controlled by free market eco-
nomy. It leads ultimately to specula-
tion. Rigid control of the where-
withals of life is the demand of the
common man. Unless you translate
it in your policy, I do not think you
are doing justice to the Bhubaneswar
resolution. Otherwise, it will remain
on paper and the ordinary people wiil

feel more and more frustrated,
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1 come to black money or unac-
counted money, This js a serious
problem. As a member of the Co:-
ruption Committee, 1 am not disclos-
ing all the things |

Shri Hari Vishnu Kamath:
corruption Committce, not
tion Committee.

Anti-
Corrup-

Shri Khadilkar: I am sorry. As a
member of the Anli-corruption Com-
mittee set up by the Heme Ministry,
we had occasion to cxumine some
business associations in Calcutta and
Bombay. There are various estimates,
Some say Rs. 1,000 crores; some say
Rs. 3,000 crores, We de not know
what are estimates. But this un-
accounted money is ruining our eco-
nomy, throwing a chalienge to our
economy like mercury uncontrolled.
Therefore, if certain immediate steps
are not taken all the fiscal discipline
and monetary discipline wil] have no
cffect on our economic life. In the
western countries some radical steps
were taken. I do not propose steps
of a confiscatory nature. The exis-
tence of unaccounted money has
been proved recently, When there
was a scare that hundred rupee notes
were likely to be demonetized the
Reserve Bank had to issue a state-
ment. That shows the existence of
this unaccounted or black money.
You can mop them up by declaring
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that on such and such day all these
notes wil] have to be changed ani
new notes taken up. This is all that
was done in Germany, and they mop-
ped up all una . ounted money. Ulti-
mately they have got to bring them
to account. Do not confiscate them,
but give them an opportunity t>
.account for its possession. It does not
matter if you do that but let them
be brought to books. If this measure
Is taken .

Mr. Chairman: I should like to
remind the hon, Member that he has
.already taken 30 minutes.

Shri Khadilkar: Madam, I will
finish with one sentence, With these
observations, I would like this Hous:
to give a serious thonght to the policy
implicationy that are involved in the
budget and to the financial proposi-
tions or the taxation proposals. In
the end I say, let this House contri-
bute to the emergence of a society
in which development will supplant
stagnation, in which growth will take
the place of decay ang in which cul-
ture will put an end t, barbarism, as
the noblect and indeed the only true
function of an intellectua] endeavour.
T fthink the Finance Minister wiil
direct hig itellect in thig way.

Mr. Chairman: Shri U, M. Trivedi—
I would rcquest hon. Members to co-
operate with me and take only the
time allotted.

Shri A. P, Sharma (Buxar): Madam
‘Chairman, I rise to a point of order.
Is it going to be the system now that
hon. Members will take as much time
as they like?

Mr, Chairman: That is why I re-
‘quested the hon. Members to co-
-operate with me.

Shri U, M. Trivedi (Mandsaur):
‘Madam Chairman, my first impression
-about this budget, after the speech was
‘delivered, from the language in which
it was delivered, was that this budget
-did not hit the common man, that the
«common man will not have any cause
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for complaint so far as this budget
was concerned, But after reading the
gloss published in the papers over the
measures that have been newly pro-
pounded, I find that the Finance Bill
is not as simple as it was made to
look by the hon. Finance Minister.

On the one hand it says that it
gives a sort of relief in that the com-
pulsory deposit scheme goes, and oa
the other gloss has been added that
the compulsory deposit scheme shall
continue to work and that the depo-
sits will have to be made which wi:l
not be returned for another five years.
What type of relief has been granted
by this taking away of compulsory

deposit scheme passes my compre-
hension,
Madam, it is true thot our exper-

diture on defence has incrcased and it
should go on increasing also. This
time it has shown to be a little less
than what was ecstimated Jlast year.
But one is surprised to find how these
figures got mutilated in the course of
transmission from year to year. I
will invite the hon. Minister’s atten-
tion to the D mand for Grants relat-
ing to 1963-64. On page 1 of this the
amount mentioneq for budget esti-
mates for defence is Rs. 756 crores. I
do not know how this amount of
Rs. 756 crores becomes only Rs. 728
crores when we look at the budget
estimates that are presented for 1964-
65. How is there such a big gap? How
does it escape the notice of the Fin-
ance Department is a very mysterious
thing? Ts it that the figures have no
value or is it that any figure can be
put down as we like?

Sometimes it so happens that most
of us are not in a position to study the
budget with the care with which we
would like to study it. Every time
we are faced with this difficulty that
on the last date of February the
budget is presented and within sixty
days of the presentation it must be
ready for being passed as otherwise
the provisional assessmest or taxation
which can be carried out by virtue of
the Act of 1981 cannot be done. Either
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the Act must be amended or some
other method of allowing the Mem-
bers to study the budget must be pro-
vided. We cannot study it It is im-
possible to study the 34 books that
have been supplied, Even if you ap-
ply your mind for days and nights to-
gether you are not able to.study the
whole of the budget. Thus, many
things which could be brought to the
notice of the hon. Minister escape the
notice of hon. Members of this House
and the net result is that we know
nothing about the actual figures ot
the budget. That is so far as the
budget is concerned.

Now I come to this proposition,
which has been repeateq over and over
again. 1 am not an economist, not a
student of economics also, I am an
ordinary man in the street.

Shri Hari Vishnu Kamath: Layman.

Dr. M. S, Aney (Nagpur): An able
lawyer.

Shri U. M. Trivedi: I am a lawyer.
That is true.

The Minister of Planning (Shri B.
R. Bhagat): Not a man in the street,
but a man in the court.

Shri U. M. Trivedi: I am a layman.
What else am I? I am a common man
elected by the common people. I am
here on the basis of being elected by
the common people, As a lawyer it
is my duty to analyse and probe into
the things that appear to me to be
unjust to the country.

Dr. M. S. Aney:
plead also.

Not probe, but

Shri U. M, Trivedi: After finding
out the mistakes therein, it is my duty
to place them before the House.

I was studying this morning the
fine tabl!e that has been given of the
investments made by us. We are talking
of pub’ic scctor, we are talking of pri-
vate sector, we are {alking of taxation
from the private persons, we are talk-
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ing of sucking the blood of the capi-
talists and all sorts of things. But do
we not realise that by investing the
huge amount of money belonging to us,
belonging to the nation, we are sucking
the very blood of the whole nation by
investing it in such a manner that you
cannot get any benefit out of it? The
result of investing Rs. 2,700 crores has
been that you are getting a net return
of only 2 per cent. In another instance -
we find that the net result of invest-
ing in 38 undertakings, where we have
invested Rs. 992 crores, is that the
return to us is 0'25 naye paise per
Rs. 100 per year. In one year the
return is 25 nP. What is this? Whose
money is it? It is the money of the
publioc that you have invested and
wasted. You have not made a proper
use of this money. Then you talk in
terms of socialism. I cannot under-
stand it. If socialism means that you
distribute all that you earn to all, all
and sundry, well and good. We shall
also take a share in it. But if it means
that the Government corners all the
money, puts it into the coffers of some
people and does not allow any return
to the country at large then there is
no difference between a capitalist who
exploits his labour and sucks the blood
of his labour and you, who utilise the
money of the public by putting it irto
the coffers of big men and then do not
realise any money out of it; thereby,
vou are sucking the blood of the
nation.

When T was at it, I went a little
deeper into it and what did I find?
Everyone wants to lend money to us.
Perhaps they might be thinking that
we are big bankers ang that is why
people are running to us to deposit
their money, their surplus money. Not
so. We have begged from them. We
have taken loans from them, and what
for? To carry on the programmes
thought of and worked out by Profes-
sor Mahalanobis. T do not know who
that «entleman is, but it is he who
has processed it. He allows things to
proceed in a particular manner, with
a particular ideology and with a par-



3633 General
ticular philosophy. Things are poured
.into the gutter with no result,

When we ook at the list of coun-
tries that have given us loans we find
that so many countries have lcnt us
money, though some of them look
poorer than us. We have taken loans
from the United States, Canada, Fade-
ral Republic of Germany, Japan,
Switzerland, a small country, Czecho-
slavia, another Small counfry, Yugo-
siavia, Poland, Austria, Netherlands,
France, Denmark, Belgium, Federation
of Rhodesia and New Zealand and
even from the small principality of
Kuwait, Are we not ashamed that
wo are borrowing money from them?
Why should we go on borrowing
money like this and then utilize it in
such a way that we do not derive any
benefit out of it? Tt is high time that
this fact must be looked into, and
looked into properly.

1 shall just refer to some of these
public undertakings. Look at the
Delhi Milk Scheme and the Kolar Gold
Min::. Though they are called gold
mines, they cost us yearly Rs. 3:13
crores, a waste, They do not pay us
though they are called gold mines.
People think they are gold mines.

Shri B. R. Bhagat:
much gold there.

There is not

Shri U, M. Trivedi: Then do not
work them. Do not spend money un-
necessarily,

Shri B. R, Bhagat: What about the
20,000 people employed there?

Shri U, M, Trivedi: They can be
employed elsewhere. Build a railway
line for Rs. 3 crores and 20,000 people
could easily be employed. If you use
your imagination, there is not much
difficulty about it.

When we look at the various depart-
ments of this Government, how are
they working? Have we satisfied our
employees? Have we satisfied the
class 3 and class 4 employees that are
under us? Is their faith in socialism
as good as we think it is? Compare
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their conditions of service with that
of the mill workers of Ahmedabad. I
was just reading a report about the
dearness allowance that is paid to the
mill iubourers in Ahmedabad. It is
Rs. 102.93 in the month of January
and Rs. 96 and odd in the month of
February. Do we pay the same dear-
ness ailowance to our class 3 and
class 4 employecs who are getting the
same salary? If the oprices of com-
modities have gone up, if the cost of
living index has gone up and if we
compel the capitalists, whom we abuse
in season and out of season, to pay
Rs. 102 as dearness allowance, what
is it that prevents Government from
paying the same amount of dearness
allowance to its own employees?

How can any Government employee
maintain himself? Is it not that we
are driving him to dishonesty? Is it
not that we are driving him to cor-
ruption? Six labourers, Class IV em-
ploxces, working in Ahmedabad can
earn about Rs, 800 a month but a
middle-class man, a Government ser-
vant, getting a salary of Rs. 200, has
to maintain six persons and his income
remains stationzry at Rs. 200, I con-
sider it as a hug: ioke when you pay
Rs. 2 or Rs. 5 as dearness aliowance
which goes awa.: by the sudden
shooting up of prices. W¢ have never
applied our mind to it.

The whole Government of India has
got tentacles spread all over India.
Naturally, they ought to. I dJdo not
grudge it. It is most essential. I am
one of those who think in terms of a
unitary form of government and do
not want to waste money by thc pre-
sent form of government, But, how-
ever, we will wait for that day and
till it comes what happens? Thou-
sands and thousands of employees are
there in the Government of India who
are not confirmed, who are not made
permanent, who are still kept hang-
ing and are work-charged with the net
result that the ordinary bencfits that
they must derive are kept away from
them.

We have a small opium factory in
my place, Tt is the biggest opium
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factory in India which gives you a
very great amount of fcreign
exchange.

Shri B, R. Bhagat:
the public sector.

That also is in

Shri U. M. Trivedi: I am just tel-
ling you that I have got a list of all
the employees in this public sector
concern who are there since 1335 and
whom you would not confirm and
allow the pension that is their due.
If you like, I will pass it on to you.
From 1935 Shri Nathu Lal, Shri Devi
Lal and so on angd so forth, all these
employees have been kept on hanging.
Some were confirmed only in 1959
From 1935 to 1959 is a long pcriod to
keep a man on a temporary basis and
deprive him of the benefits which he
is entitled to. Why? What is the
reason? Why has your attention not
been drawn to these things? I fail to
understand this. It is the same fate
in the Customs Department.

Shri J. P, Jyotishi (Sagar): Are
we responsible for the omissions of
the past Government?

Shri U. M. Trivedi: The Govern-
ment is always responsible for the
omissions of Government, not Shri
Jyotishi. This Government has not
opened its eves to these facts and just
talks in big terms of socialism and
doing socialistic acts.

Look at the fate of the Posts and
Telegraphs Department people. The
Railway people are allowed the con-
cession of travelling about. Certain
other amenities are provided to them.
In most cases houses are allotted to
them. But what happens to the poor.
In most cases hru<es are allotted to
Postal employee? What is his posi-
tion? Even in small towns out of a
salary of about Rs. 120 he has to pay
a rent of Rs. 25 or Rs. 30. The Gov-
ernment is not able to provide any
accommodation for:him. Why nre we
so .callous about our own employees?
It passes my comprehension, Last
time also T brought’ it té the notice
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of the hon, Minister and said that
something in this direction must be
done; but nothing seems to have been
done up-to-date to ameliorate the poor
conditions of the employees of Gov-
ernment. It is high time we did it.

Then, I ask the hon. Minister to
have a look at the Home Ministry.
Enormous expenditure of money is
being incurred. There is no check
upon it, Huge expenditure under the
name of the Home Ministry gces cn.
There is a Central Reserve Police. It
is also headquartered in the town to
which I belong. What do we find? A
man who is recruited directly to the
Central Reserve Police and loses all
chance of having service elsewhere
gets bogged down. Then somebody
else, a young boy without any know-
ledge of werking, is recruited through
direct recruitment over his head. Be-
cause he happens to be in the good
books of somebody he comes in over
the head of those who have got ex-
perience of 10, 15 or 20 years in the
Central Reserve Pelice.  Houses are
built for C.R.P. which keep on
Jeaking. DBungalows are built which
keep on leaking. Money is paid
and contractors are  satisfied.
Money goes into the pockets of
the overseers and engineers. 1t is
anybody’s guess how much money
is wasted over such things. Huge
expenditure is incurred for the main-
tenance and supply of cloth to these
people. It is a huge jokc going about
in my town that a tailor who became
a tailormaster, getting a salary of
Rs. 60, was able to build two big
palatial buildings in his native place
just by short-supplying the cloth that
was supplied to him. No inquiry was
made because many big guns, that is,
big officers and not politicians, were
involved in it.

An Hon. Member:

Shri U. M. Trivedli It is no use
my naming officers because they are
not here to challenge my statement.
It is this thing which brings me to the
other picture and with that picture I
will end my speech.

Name them,
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We had in the former days a minis-
try known as the Minorities Ministry.
Slowly but surely that ministry has
disappeared. It is no longer in exist-
ence. What has been the fate? We
have very recently discussed this
whole question of East Bengal. When
we could rush to the United Nations on
the question of Kashmir, I do not see
any reason why we could not run to
the United Nations on this question
of atrocities committed upon the min-
orities in East Bengal. Our publicity
has miserably failed, the money that
we spend over forcign publicity is
entirely a waste and is not made use
of in any manner and the net result
is that we arc made to look wrong.
Where we are in the right we have
been made to look in the wrong.
Thousands of people have been killed
and we agre not even able to give the
correct figures.

I have got here
and was just looking at one re-
port which says that one Father
Novak, a U.S. citizen and Pro-
fessor of Dacca Notredame Col-
lege. was killed. Why? Because
he wanted to save g Hindu girl who
was being raped. This was not even
brought to the notice of the United
Nations when we went on discussing
this thing. What for do we spend
money for the United Nations? What
for do we spend money for publicity
which is of no help to us? If Pakis-
tan can cry for the liberation of
Kashmir, could we not cry for the
liberation of East Bengal? Why not
East Bengal be liberateq from these
monsters of people? I do not talk of
minorities or anything. Even the
Muslims who have met me have been
telling me that they are being terro-
rised like anything, The poor Bengali
Muslim does not want to remain under
the control, as a colony, of West Pak-

many cuttings

istan. Have we raised our voice?
What for have we been spending
money?

I will close with one sentence. It
is a shame that this Budget has not
disclosed any audacious measure by
virtue of which this nation can pro-
gress ¢o the end that we all have in
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view, namely, the greatness of our

country. It has miserably failed in
this.
Mr. Chairman: Shri Raghunath

Singh. I will request hon. Members.
to take only 20 minutes each,

=it Tgatyg fag (FT0ET) « @efa
wRle. gAI s fadai F AT wiww F
sifeqy wom & gdf I K EST T %
Wer &2 | 3 4 T A @, TEE
LTeeW §1 @1 | TT AT Y K@U
F ¥ @eq # Safad fFam mm
fe Feraar & QTEH Y€ T v FAT0°
Fr  fagsr sfgfaar @7 q&@f o
§ TFeH gU | I AT Y AT TF
AT FET AT § AW F A FT ) I
Tg awe TH g3 § qu fFwm w@r 9w
quaT dF 9 A@ ¥o FHAIX fm‘ﬁ'\'
fi qma ¥ fergeamd 7 o1 IF 4
¥ T g fF zg ae 37 9 99
¥o gun frafaat & are #@1 3o T8
FZT MGT | I AT Tl ¥ €qAT
g | 3w fag fggema d o
“aw8 gRN 29 fasy § ag awe faegs
od &, AT 37 917 5 aF AR AN
gy 1 et A1 R ggw AR ST A
siws feur 4 f& Ry gonw & o &
MY | FA AR FEAT AAT F T 90
f& yo g =y, S 9 Fear g 1@
WY FATY A wEw ¥ "y & |

UF W @Ie o W A el
w1 e faar

st Ty fag © AT a1 e TG
far & | fow awq & TAE ge §T
I¥ gw9 ¥ qEw { oy g, fagu F
3y g WY qfem sy G137 30 gAY,
T SFTC A W § A ¥o FAT AEST
0% TE ¥ 937 qdf wfwearT § w1-
a9 £ yfw o Wy & 1 gEd wETE
q ®r@ 30 gAR @wi A, fowy gw
AEAfelT &g a9 § & ifeeas
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[ = vgma fag ]

F1, wrasT o@ fa3 & fr 4 fegeama &
T AR & | 39 9FIT WY e fw
W FAAT @ Fi A A OF WeW A
a1 & 7 F 7RI M@ fo g
areHY fagrara & ma & foy Sa §
e HeAIg & fF 27 2 9@ to TR
wrefaat & faew ¥ 38 awe ¥ §9 A8
T TR | TIFIG TEE F AT F,
format o7 7 I9C F A 98 9T @,
a9z faaer gq afw Y FE T0.
IFET A o oY Ty g * ) oAw ar Wy
4 OF T ¥

15.37 hrs,

[MR, DrruTry-SPEAKER in the Chair]

& mq =7 a9 wrEfsg FAT =TEAT
g @0 aw fx v sy miszam
F ey o feg feram g oo o
&Y T FT qE IAC I9X AT T8V &,
MTT T CFTAAT I JTT ALY, AT XY
AT 9qq AT AgY 2 1 mifEvare
RIAAST & AT, FAK g4 F AT, A
g F ama, Fuw feonsy faw ¥ oA
o fergr ¥ wfovm v Awg aw 7
T EF FETE IA F AT O AL ZHRT
Y DA fF a1 fag iR &
TATY AT F T ITT 97T Y|

o SqTo Wo wAMAEr (&™)
fora w717 & agr Pefoeramr o= fay
oy & a7 ot @ "y aqeney

st g1y fag : sEIfaet ST A wr
& qaearat £ axenw faar srar 30

=t vvo Ko Ty : wEATT &
A€ Porfemrae

ot gy fag o sl ) a7
AN a9 AT Hfag | gEer o
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T § 1 o mif w7y F 5 fegwm
FarrafeEs %37 78 WAE.T
AT Fmmar A e AW
3 wmg  mEamA an fegem ¥
afpmm § T "1 ¢ W e
$e orfvem & fergrama ¥ w¥ a9
AT AT 2 | e €0 arfaar
# 2 a1 T fereqA Tl a9
I T HIZHT WRTEY #T BT FT
qifyears & sa § 7 & @ "R
aifEarT § qgi A & A1 qg 9 91
Fyamo Z fr F A FW A F 3 AT
T g9 3 FF fggea ¥ 97 & o
WA KT TEAT FAY | F AWT AT g
AU |

o1y zfey fF aw v & yo 7@
Yo FST FTEHT WA 77 vz e
¥ ¥ AT W BT OWITHT WY
TH GET 79 AR T A9 18¥e ¥ AF
I R85y AF ©s T L9 FHAIT
fregfeat 2 arag fa=zy 19 o0 @@
Fr fe & 1 5w S &2 i wiw miE-
T | qewiiE & &67 § I dE
w7 ifEm | S AR ER 28y & qeE
T AT W I O " dg X
% § 1 X G782 ST 3T ;ETEr w1}
fisgemrs # o7 ST AT am wEe
Zrit a7 wy =uw AFq &

S te¥e aF I« T mham
¥ 1% oTE wTIHY §% S # e 6}
T AT AW ¥ A, waiq & 8¥e
aF = wisenT ¥ 9 qE AEH
fergeara o 1 | QA A AT 28NS
T® fw ofeera ¥ a7 S@ AR
qR WT ) 3 TR A T HAGHT
oY 1 AfET & LeNk ] IFT &
1853 O 33 ST e § difren
3 fegem # wg, waiq wiz a9 &
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Faw 85 1@ WA Fgt & wg, Afwq
YT UF WE § AR OF AM@ Area
AT ARAT ST | W17 GAA F IqF
S qrfeeT & Far wfer § 1 mag
o ag e Ag w1

ez qifeera w7 $w qifeee
T ATAET ¥ F4F Y AT T FE 8 |
grfwera ® frarat #4178 cgeafan
Fr AT 1 w0 Ag g ofeee &
FATY a1 @ § f s frardad $mm
FY WY F1 AW QaxE § T vfEEIm
# g, ¥ wfesw o &1 &= faar mar
7 ZEAT FRT UTee BATIA &1 a9 &
TR ¥ o1 U, 7Y e g1 avar €
g%z qifeeaa At &1 37 & fF w
UTeT BATTH & WTUTE 9T qrfFea
s foar mar A1 & qifeeqe de
qIfFeaT & FAT OTET FIW | q1 T
F7A7 FIfgw | TfEEE & oF 9T AT
¥ IRy 2 for gw =W ¥
IFE Fer 7 gary wfady ag g
s7few
“Kill, convert or compel the
minority to quite the country”.
3I3FT ag mfawy =7 Ty & fF o= T
z s aifeeare @ Qe Al
AT 7T FF ITH( WA $eT qrfwear
717 dez qifeeTy & IR O ¥ A
S gFAT | g@fAU Igi g fF AR
415 e A € 1 A AEEw
uigearT # & F 41 a8 WA & aiAEy
udT i g, FrEr qar adw & oy
& $ez aifFeara & d=ifvd &1 Argar-
fr & ag= fear sro | 3Ewr awr 9%
g fr &= afees & o ¢3 s/ #Y
AreifedY § Iaa ger frar smo, arfs
§ez qrfpara & §= qfFenT & sax
WET A9 qF

TF T & AnATgEs fAaeT F
T8 g fF g @arer 09 &1 4@ 8,
2290 (Ai) LSD—T.
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a8 war fady wifegl &1 48 8, 38
qaTe §Og 1 AG &, T2 AW AR
fegenia % 8 1 afew a8 @A Faw
fegeam &1 & 78 &, 78 wa™ AT
AT &7 8, g fava #71 2 |

¥ qifereartr F AW § FEAT F AT
g fF feeae & oY oy a1 91 1 I
AT A7 F g9 FY gW g @y 3
TS TW ST /I X A, AfHT fgaas
FT 77 g1 7 fEeed w1 w4 o A
& | TS0 ST T 94T Ag § 0 wifa}
FR AT AR EME d qifaenA & Wi
FT AT &, A7 &g Wi FT AT @ 8§,
o7 fgeg W F7 o @ €, 9T v W
1 I oy aoaw ¢ R 3 e fe
ar Eard a1 @Yy & 9% 47 g1 au AR
IAFT FIT 97 @ 09 1 = Ay I
FI weArarT fFar S € 0 gg @
mAa & fawg &, o & sgam 7oz /Y
¥ HR ggAT ITET W F Tl A
T e g 5 ag w A wre e
fer Far &, 7o o Ao frgfam &
areg & 7

T FE BT &1 IT g1 A &,
WY FE FHT F K IT T AT g,
a1 IE §gF T /Y FEAEIT FIaT
& | FreE &7 [T O Fe § |
fFA ag 9 &3 @@ @ gfas JE0 A
arAfEt qifeer ¥ £ A R o
AT E1 TET §, 7% I A gfar
§ arf e aqr gt & & WA JaT
¥ | I 999 9% W 1 419 ¢ | IR
go UFo T GHAT § fF ITF 7T FI
fommw &), w At @1 fawrg &), o
AT M@ F &7 F a9 48 g9
g fa 9§ ST § ANl &1 fawara &), ar
I AT G FT JOHA AAT (Y AT
Fgn aifey v gfar A @i oF
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[ = Tgama fag ]
i ¥ o nw §, gmwg oF &
7T FF W Rl F I w@rE
EYAT & O SHAWT AT WTAT AT FAK

g

¥ ag7 ARAIET FA1 dEdr F

fF gu Y FmAdes ¥ & qrfweae W
TGS § I A0 &I FTHATS
FT &% Fgr 9maT 8. ..

Mr. Deputy-Speaker:
budget discussion.

Shri Raghunath Singh: Therefore,
I am referring to it. There is not a
single word about these 93 lakhs of
people who intend to come to India;

not a single word is there, and not a
penny is there for them.

This is the

Shri Kapur Singh:
budget is bad.

Shri U. M. Trivedi: So, the budget
is bad.

sty feg & 3o g fE
Fraaaed § fergema 2, Fraqaea #§
aiffea & 1 & st =TEam 2 f
FAATET T 2FA H gHRT T FEA L |
S FIEAGE F AN F[ A FIA a7
fs fegmma o afeem@ dWi &
Tt &1 a0 w7 TR fF AT oAg
AAMATLET T & a1 aw= g T A1fgm |
wrEefagr, wArer AT foay FwAden
F 3W & W F19 F A7 9 FTL A3 g0
1w AR FW & ol faeant € w-
Ui mif|, s ggam | sEe
FTH I AT AL & | WA ST
o 3| A ATEET § | WA ST
aredt & % ag St Wt O s
g T & wg T g =fen |

T a9 § #R FgA g g |
e $w aifeeaa § fegwl 9= wan-

< § A1 g0 S&F agar fegem #§
& 7 wrE | g aAfrae s #

Therefore, the
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fozara #< & 1 g F jEewE F
FUT TG TG T & | gHA FARN
ey «1g Azme 9w E gw
TR @ qfea 9w fgemdT, &
w3 FfEa g a9 ) IH @A ¥
WG AT £ FqAT faﬁw&fwr-ﬂ
2 '

o9 9SR fF Fw T qve o W
AT FT & &7 qEA 2 | AT AT @
fr @ o= faw a2 2 1 oifeeaa ®
UF FA1T <o AT 77 9 | TRH A FLA
Yo ATa fegzam =5 | gt Ay
PTaTET & qrfgward # ¢ qvET av
Tz@ F Tersr ofvar § fgen &t
TTETET o 7z €Y | § FZAT |ATEAT
f& a2t foegmt &1 7o @y 21 aFdr @
S arfgEam § AT gew e foar
v fF feg 39 =09 97 T2 1 W
gaat fewme = arfen fx feepaid
& 7Y & I qifEe ® e e,
o @y mfFaE # g a8 fasar
a1zt faegeii A1 7er1 ARN €1 FHAT |

o § § UF 1T a7 FgAT 9TEAT
gia@mia A av wmw g fEar
g1 TOMETE A #1 faer ¥ 39
TAFa § | ¥ o & A1 feegrar

FME R mAwa fegEm F
T Faw e UAFeT  qifFEE &

I qEAAAT & § | Fer o @ fE
T {2 UAEeEw W fegmmw &
mEA §, JfFT 90 ;g 97 A 'y
wre o fegeam & Amifer & 1@
985 ¥ ITHT §UT FIA FT W AMAEHY
ferma 7t g€ | 9@ & e fgrgrar
F A o & @ F Fw § B sy
Fra M ag vt 1 Fr ag § FF
oY FEF AT FE} a6 | TR F qEAAH
¥ U § a8 T ST aa ]y
# g g v ag g & @ @
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3T & | WY ¢ %8 uReerd faveE & A9y
FHTR 1 ATT IAHT T $T a7 F7A7
FATE AT F1 TG & | FHAT SADT
AT T qIEqT FET ATCRY | AR
TEA TAT G FIAT A gATT ATEA
9T & | A FeA A & S AT
FHHY TIT AT FT TAT ATAT S | FIE W
gAY & T gAar | gt ag feems
@AY gRiY, gX wuw 930 97 @er g
AT | W AT A& ¥ faw =
UAFAE FT TG AT H57 & 41 59 F1
affAm 71 7 & o) afgarT § Ua-
¥9 GT F F AF agt & 00 a1 Aqr v
|F | 9T 2T 5E 2 fE 39 999 UA-
FIaY F A fgegra AE W A,
97 f73=TT F UTE AGY o7 A« FEiE
IAF AT AVE TiFEAIAGT F T WrarEy )
o7 AR F A A W A7 A
AT e fgegena B o1 77 A7 W TART
R Sz A9t F97 | 9w AavaT g ?
amfvs g 2 &R SART A
FFT | FHIYT TAR INT FIT ATAA G
f&v s 7z g7 o AW T E wA
® g9 fa9w ¥ A19 a7 greAr £
EIECUIARE L LA e 1) i
THEAT qHY EA 2T THAT & FG(F TR
wATR § TATHAT FraW g1 7 e afE-
@M H oewTEAE aAw A ) fam few
ArEA{E F1 Fle 37 F1 wfuEr grfae
gm fam iz Agafven & ama §
afydi gifge g ww faq awr &
THET g g1 AWAT § AG a1 FE A
JUEAT BT F1 g &7 A gH w9wq
Eculll

1 nF %R 39 73 § fF arfs-
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